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VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT_281806_1, Dt. 23.06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited: in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through anline bidding on the Website hitp:/f'www.etenders,. goyv.in

SUB: UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS" - Due Date of Opening :06.08.2026
SECRETARY

0SBl

Strategic Training Unit, Corporate Centre,
Madame Cama Road, Nariman Point, Mumbai - 200021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: 5BI/STU/LED/EOL/2026-27/01 DATED 16.06.2026

This refars to State Bank of Indla's earlier notice regarding invites for

RFP with reference no. SBI/STUW/LEDFEOQI 2026-27 /01 dated 16.06.2026

for sefection of copsultant for programme on Design Thirking. Details of

changes in RFP as corrigendum is available at Bank's weabsite

https://sbi.bank.in under "Procurement News" section and
www.tenderwizard.com/fSBIETENDER.

Place: Mumbai
Date: 10.07. 2026

Deputy General Manager (L&D]
(5TU Department)

DLF LIMITED

Reqgd. Office: Shopping Mall, 3” Floor, Arjun Marg, Y

OLF City, Phase-I, Gurugram - 122 002 (Haryana)

CIN : LTMOTHR1963PLCO02484

Tal.: 91-124-4334200

Website : www.dif.in; Email : investor-relationsi@dif.in |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting ("AGM") of the Members of DLF
Limited {the "Company’} will be held on Monday, 3 August 2026 at
12,30 P.M. {IST) through Video Conferencing ("WC')/ Other Audio
Visual Means ("OAVM') in compliance with the applicabla provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 read with.all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the business, as set-oul in the Notice calling the AGM,
Members will be able to attend the AGM through WVC OAVM.

2. In compliance with the Act. SEBI| Listing Regulations and the
Circulars, the Annual Report for the Financial Year (FY) 2025-26
(including Standalone and Consolidated Financial Statements,
Auditor's Report(s), Board's Report along with annexures, Notice of
the AGM and other documeants) will be sent electronically to all tha
Members of the Company whose e-mail 1D is regizstered with the
Company! Depository(ies), Further, a letter providing the web-link,
QR Codea including the axact path for accessing the Annual Repon
for FY 2025-26 will be sent to those Members who hawve not
registered their e-mall 1D, The aloresaid decument(s} will alsc be
available on the Company’s website at waww. difin, on the website(s)
of the Stock Exchanges ie. BSE Limited ('BSE') and Mational
Stock Exchange of India Limited ("NSE') at www.bseindia.com

DLFs5.

of Mational Securities Depository Limited (*NSDL') atl
www.avoting.nsdl.com, being the agency angaged by tha
Company o provide e-voting facility.

3. Manner of registering / updating e-mail ID:

{a) Members holding equity shares in physical mode and who
have not registerad/ updated their e-mail 1D, are requested o
register/ update the same by writing o the Company! Registrar fo
an lssue and Share Transfer Agent {"RTA'} along with the signed
request letter, mentioning their Name, Folio No., contact
details and complete address; duly filled form 15R-1 and other
relavant forms and datails as menlioned in SEBI Master
Circular Mo, HOQ/38M3N42026-M|RSD-PODMN4298/2026
dated 6 February 2026 ('SEBI Master Circular'), The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA at ris.kfintech.com/

lien isrfor

0} Members holding equity shares in dematerialised form and
who have not registered! updated their e=mail ID, are requested
to register! update their e-mail 1D with their respective Depository
Participani{s ) with whom they maintain their demat account{s),

4. Manner of casting vote(s) through e-voting:

(a) Members will hawe an opportunity to cast their vole{z) on the
business, as set-out in the Matice of the AGM through electronic
voling system.

(b} The manner of remote a-voting/ a-voting at the AGM by the
Members holding equity shares in dematerialised mode or
physical mode and for thosa Members who have not registerad
their e-mail 1D, has bean provided in the Mofice of the AGM. The
Motice will also be available on the Company’s website al
www.dlf.in and on tha wabsite(s) of BSE and N3E at
www.bseindia.com and www.nseindia.com, respeciively and
NSDL al www.evoting.nsdl.com.

(e} The facility for e-vating shall also be made avallable at the AGM,
Members paricipating in the AGM and who have not cast thair
vole(s) by remote e-voting, would be eligible fo cast their vola
during the AGM through e-valting.

(d) The fogin credentials for casting votes through e-voting shall ba
made available to the Members through e-mail. Members who do
not recaive a-mail or whose e-mail |D is not registered with tha
Company! Depository Participant(s), may generata! obtain login
credentials by following the instructions given in the Motes to the
Molice of AGM,

(@) The aforesaid login credentials may also ba used for attending
the AGM through WV C/ OAVM,

5. Record Date for payment of Dividend:

(a} The Company has fixed Monday, 27 July 2026 as the "Record
Date’ for determining the eligibility of Members for payment of
dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026.

(b} Subject to approvat of the Members at the AGM, dividend will ba
paid within the stipulated time, as prescnbed under the Act, from
the conclusion of the AGM, to the Members, (i) whose names
appear as Beneficial Owner at the end of the business hours on
the Record Date in the list of Beneficial Owners to be furnished
by Depositories, in respact of shares held in dematerialisad
mode; and {ii) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
raspact of shares heid in physical mode (after giving effect fo valid
transfer, transmission or transposition requests).

[ch As per SEBI mandate, payment of dividend through-dividend
warranls or cheaquals) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Settlement ('RTGS"),
Mational Electronic Funds Transfer ('NEFT') etc. for payment of
dividend. Members are requested io register/ update their
complete bank details with their DPs, if the equity shares are held
in demat mode, by submitting forms and documents, as may ba
required by the Deposifory Participantis ).

(d) As mandated by SEBI. dividend to the members holding shares in
physical mode shall be paid electronically, only after they have
furnizhed their Permanent Account Mumber, Contact Details
(postal addrass, mobile number and e-mail), bank account details,
spacimen signature, atc. for their cormasponding physical folios.

(e} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at the applicable rates. For more details. please
refar (o the Notes to the Notice of the AGM and website of the

6. Manner of registering mandate for receiving Dividend:

Members are requested to register/ update the complete bank details:

(a) with their Depository Participant(s) If the equity shares are
hald in dematerialised mode, by submitting forms and documents
a3 may be required by the Depository Parficipants with whom
they maintain ther demat account{s); and

() with the Companyf RTA If the aquily shares are held in physical
mode, by submitting duly filled form ISE-1 and other relevant
forms from their registered e-mail 1D along with requisite
datailz, as mentionad in the SEBI Master Circular at Investor-
relations@dlf.in or einward.ris@kfintech.com. The requisiie
Forms are also available on the websile(s) of the Company al
www.dif.in/linvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are reguested to carefully read all the Moles and
Instructions as set-out in the Notice of the AGM and particutarly, tha
instructions for joining the AGM, manner of casting vote through
remate e-voting! e-valing at the AGM and payment of dividend

For DLF Limited

Sdi-
(R.P. Punjani)

Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattam P.0, Thiruvananthapuram-695004
Phone: D471 2786416 & 416 &-mail: purchaze@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KEMMF:HO:PUR:131:2026

10072026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

winw, etenders. kerala gov.in, Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders. kerala.gov.in or
www.milma.com. Tender ID—2026_KCMMF_B59786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_B59792 1

Managing Director

TENDER NOTICE

The Kerala Minerals and Metals 1.td
M LA Chot, ol Keeralac '|'|;].n:rl_1k||1-r:|.'.'-E-:l|'.E:|r:|n'.n|:-|.'.1.|.|.|||.h'.u||:|.|r| AYT5R
g e Phome : (4TE-2651215 0 207, BE-Mul :mdiikmmi.com

For mare datals please wsit E-Tendering Poetal, hitps;etenders kesala govin or www kmmil.com
(51 % Tender Td Tiems |

1 2026_KMML_B58547_1 Fabrication & supply of Condensing Column cooler |
2 [2026_KMML_859525 1| Supply. Erachion and Commissioning of Verical Sleam '-thIFIE!

| 3 |2026_KMML_858705 1 Global Tendst for the Supply of High Purily Magnasium Meta|
Chavara 0807 2025 Sd- Managng Dirsctor for Tha Kerala Minarals and Metals Lid

r
JSW cemENT LIMITED

Registarad Offica: JSW Centre, Opp. MMEDA Grourd, Bandra Kurla Complex,
Bandra |East), Mumba: - 400 059
Wabsite: www jswoement in | Email: secretarial jswekfsw.in
Tel ; #51-22:4285 1000 | Fan: 26502001
CIN: L2g957MH2006PLC 160839

8] Bombay Dyeing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC0O00037)
Registered Office: Neville House, J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19" September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146%™ AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4™ August, 2026 at 9:00
a.m. (IST) and end on Thursday, 6™ August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 315 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4% Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

| Demat Please contact your Depository Participant(s) (DP) and register

| Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9' July, 2026

W

TATA

TATA POWER
(Corporate Condracts Depariment)
Tha Tata Power Company Limied, Smart Cender af Procurement Excallence, 3nd Floor, Sahar Recelving
Statsan, Near Hobel Logla, Sahar Airpon Road Andheri (€], Mambsai 400 059, Maharashtea, India
(Board Ling: 022-6773017] CIN: L2B920MH1913PLC0005ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible
vendors for the following tender package (Two-part Bidding) in
Mumbai

(A) Balance of Plant (BOP) services required for various Transmission

recelving station, (Package Ref: CC2TNK003).

Intarested and efigible bidders to submit Tandar Fae and Authorzafion
Letter before 1500 hrs. Friday, 17" July 2026.

For detalled NIT, please wvisit Tender section on weabsite
https:[fwww.tatapower.com. Also, all future cormigendum’s if any, to
the said tender will be published on Tender section of above website

(Tata Power — Business Assoclates — Tender Documents) only.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons| Regulations, 2016)

RELEVANT PARTICULARS

|1 |Mame of the corparate debtor slong with | JBF INDUSTRIES LTD

PAN & CIN/LLP Mo PAN: AAACJ2575)

CIN: L999990N1982PLCO00128
Shop No. 4, Ground Floar,
Building Mo, A, Shubh Laxm
Complex, Near Prabhat School
Chanandevi, Amli, Silvassa, Dadra
& Napar Haveli - 396230
wwwibfindusiries.co.in

No fined assels

-E. Address of the registered office

3. |URL of wehsite

4. |Details of place where majonty of fxed
assets are [ocated

|5 |InstaBed capacity of main products! services|No manufacturing facilities
16, |Quantity and value of main products! NIL

servioes sold in last financial year
i7,  [Number of employaes! workmen MIL as on date

B.  |Further detads including last avaiable Audited financial stalements are
financial statemenis (with schedules) of two |available at www.ibfindustries.co.in
years, lists of creditors are available at

| URL:

iEl. Eligibility for resolution applicants under
section 25(24n) of the Code is available al

W infindustnes.codn. The same
miay also be obtained on mad from

| URL: girp.jblEgmail com

110. |Last date for receipt of expeession of 25072026
nterest

111, |Dabe of issue of provisional st of 2707-2026
prospetiive resolubion applicants

112. |Last date for submissionof objections to  [01-08-2026
provisionad list

113, |Date of issue of final list of prospective 2-08-2026

- resoiution applicants

114, |Date of issue of information memorandum, |03-08-2026

evaluation matrix and request for resolution
plans bo prospechive resolufion applicants
15. |Last date for submission of resolution plans | 02-08-202¢

16. |Process email id to submé Expressionof  |cirp.jbf@gmail. com
| [Intgrest

117. ||Detasis of the corporate debtor's
regisiration status as MSME |

Not Applicable

Sd-
Mukesh Verma
IBBI Reg. No. IBBIIPA-D01/1P-PO1665/2015-2020/12522

Date: 10-07-2026 B 1506, Sunfeck City Avenue 2, Goregaon West, Mumbai 400104

WOTICE OF THE 20™ ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING

Nolice = heraby given fhat in complisnce with he applicable provisions of the Companies
Ack 2013 (Act) and the relevant circulars isswed thersunder by the Ministry of Comorale
Affairs (MGA) read with the circulars issued under the Secwities and Exchange Boand of
India (SEBI) (Listing Obligations. and Disclosure Requirements) Regulations, 2015 (SEBI
Listng Regulations) in this regand (MCA and SEBI Circufars), the 201h Annual General Meeting
TAGK) of the Company will ba hekd on Friday, 31st-July 2026 & 12:00 pom, (15T} throwgh
Video Conferencing (VC) [/ Ciher Audio Visual Mears [OAVM) [0 fransact the bisiness as sel
out in the Maobice convening the AGM senl fo the Members along with the Infegraied Annual
Report for the Financial Year 2025-26,

Members may node that the integrated Annual Report 2025-26, incleding the Nofice of the
AGM, has baen uploaded on the website of the Company al the link: Mipswwa sweamanlin
The same can aiso be accessed from the websie of the Siock Exchanges, e BSE Limited
at www baeindia.com and Mational Stock Exchange of India Limited at www.nssindia com
and from the website of KFin Technaologies Limited (KFin) (the Ragistrar and Share Transfer
Agent and agency engaged Tor providing the e-woling facility] &t waw kfinfach.com

Membsrs can atlend and participale in the AGM through the VC 7 O8VM facility anly
The Instructions for jirding me AGK ane provided in the Notice of the AGK. For e porposs
of rackoning: the quorsm-under-Section 103 of the Act, Members atiending the AGM Hnough
WV T OAVE will ba counded,

Tha Company & prowiding-a remote e-voting facity boall s Membears to cast theer vote on all
the resclutions sat aut i the Mobica of the AGM. The Company is also providing the facibly of
g-vofing al the AGM (“insta Poll®), Members may edher vole through remale a-valing or
iheough e-voting at the AGM, A Member may paricipate in the AGM even after exercizing his
right i vobe through remote e-voling but shall not be allowed to vote again ab the AGM
Detailed procedun for ramole a-voling and e-voling al the AGM is providad in (he MNolice of
fhe AGM.

The cut-off date for Members elgible lo exarcise their rght ta vobe through remale e-voling
or exvpling at the-AGM is Friday, 24th July 2026 [Cut-off Dabte). The remote e-vofing facilty
will be-availabie from .00 am, (15T] on Tuesday, 28t July 2026 1 5.00 pm; (15T on
Thureday, 301 July, 2026,

Femaie ewoting will nob be allowed beyvond the aforesaid date and fime, and the remole
e-yaling module shall ba disabled upan axpiry of the aforesaid panod,

In @ccordance wih the redevant MCA and SEB! Circulars, the Notice of the AGM, Inlegrated
Arrua! Report 2025-26, log-in defails for e-voling and jairsig tha AGM thraugh VC 1 CavM
and ramote a-voling nsbiicions have bean sand only by electonic mide [ thosa Mambers
whose email addresses are registerad with the Company [ Deposfiones, Further, in tenms. of
rReguiation 36(1)(0) of SEBI Listing Requiations 3 letter providing web-ink including the sxac
path, whare complels details of the Integrated Annual Report i& baing sent b thosa
sharehokders who have nat registered thels emall & with the CompamiDeposiiones

Any person who becomas a Member of the Company after dispaich ol the Nedice of [he
AGM and holds shares as on the Culoff Date may oblain the User 1D and Password In the
manner as provided in the Motice of the AGM, Any person whose name’is reconded in fhe
negister of Members or in the Register of Beneficial Owrars maintained by the Deposdones
azon e Cutall Date only shall be antitled 1o avall the facility of remabe e-voling or @-voling
at the AGM

In case of any query or grievances reiated [0 ewoling, Mambers may refer Lo the Frequenty

Asked Questions (FAUS] and e~wofing user manual available i the downioads secton al

hitps:llevoting kiintech.com or contact Mr. G Ramdas - Senior Manager, Corporats
Reqisiry KFn at 1800 308 4001 (tollkdres) or wite ol evoling@kiintech.com.

For J5W CEMENT LIMITED

Sdi-

Sneha Bindra

Company Secrefary and Compliance Officer

Place; Mumbai
Date: 107 July, 2028

Place: Mumbai For JBF INDUSTRIES LIMITED

(™ MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48925
Regd. Office: 329, Gala Compéex. 3™ Floor, Din Dayal Upadhyay Marg,
Mubund (W), Mumbal - 400 060 | Phone No: 022-2592 0055
Email: investor@mitsuchem com | Website: www mitsuchem.com

| NOTICE

Motice'is hereby given that the Thirty Eighth (38") Annual General Meeting ("AGM")

of the Company will be heid on Friday, July 31, 2026 at 03.30 p.m. (I5T) through

Wideo Conferencing ("WC ™) or Other Audio Visual Means (*0AVM™). The Company

has sent the Motice of the AGM along with the Annual Report for the FY 2025-26

on Thursday, July 09, 2026 through electronic mode to the members who have

registared thelr email addresses with the Registrar and Transfer agent ("RTA')
of the Company/Depository Participant(s) ("0F") in compliance with applicable
provisions of the Companies Act, 2013 and Rules made theraunder and the SEBI

(Listing Obligatiens and Disclosure Requirements) Requiations, 2015, read with all

the applicabie circulars on the matter issued by the Ministry of Corporate Affairs

(MCA) and Securities and Exchange Board of India (SEBI), to transact businesses

st out in the Notice of the AGM and the Explanatory Staiement thereio,

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 is available on the Company’s website at www mitsuchem.com and on

the wabsite of BSE Ltd at www.bseindia.com.

Further, Motice is hereby given pursuant o Section 91 of the Companies Act,

2013 ("Act”) and Regulation 42 of HEBI (Listing ObEgations and Disclosure

Raquirements) Regulations, 2015, the Register of Members and Shara Transfer

Book of the Company will remain clased from Saturday, July 25; 2026 to Friday,

July 31, 2026 (both days Inclusive), on account of the AGH.

For the purpose of determining efigibility of member’s entittement of dividend for

the year ended March 31, 2026, If approved at the ensuing AGM of the Company,

shall be payable to those shareholders whose names will appear on the Register
of Members furnished by the RTAS OP as at the closure of the business hours on

Friday, Juby 24, 2026

Pursuant io bection 108 of the Act read with Hule 20 of the Companies

(Management and Administration) Rules, 2074 and Regulation 44 of SEBI (Listing

Ohblioations a&nd Disclosure Requirements), Regulations, 2015, the Company

i5 providing the e-Voling facility fo-all its Members to cast thair vote on ail the

resolutions set forth in the Notice of the AGM and the said Members may transact
such busingss confaingd in the said Notice through voting by electronic means by
electronic voling system provided by Bigshare Services Private Limited (Bigshare)

The detadls of remote e-voting are given below:

11 The e-voting period will commence on Tuesday, July 28, 2026 at 9:00 a.m. [ST
and end on Thursday, July 30, 2026 at 5:00 p.m. IST Thereafter, the e-voling
modile will be disabied.

21 The voling rights of Members shall be in proportion to their share of paid-
up capital of the Company as on the cut-ofl date i.e. Friday, July 24, 2026
Once a voie is cast by the member, hefshe shall not be allowed to change i
subsequently,

3) The Company 15 also offering the facility for e<Voting during the AGM for the
members attending the meeting, who have not cast their votes by remole
g-\oting. Howaver, Members who have already cast their votes by remote
g-Voting prior to the AGM, may attend the AGM but shall not be entitlad 1o vote.

4) A member can only opt for one mode of voting i.6. either through remote e-Voting
or g-Viating during the AGM. If any member casts vote by more than one made,
then voting done through remaote -Voting shall prevail.

5) Any person, who acquires shares of the Company and becomes a shareholder
alter tha dispatch of the Annual repart and holding shares as on cul-off date e
Friday, July 24, 2026 may obtain login 10X & password for e-Vioting by sending &
request at [volem@bigshareonine.com

Members who have not updated their bank account detadls for receiving the

dividend directly in their bank accounts and who have not yel registerad their

amail addresses ana raquested to get their details registered/updated with Bigshare

Services PvL Ltd, Registrar and Transler Agent of the Company, on a temporary

basis at jnvastori@bigshare com,

In case of any queries. you may réfer the Frequently Asked Questions (FACS) for

Shareholders and e-voting user manual for Shareholders available at the download

section of wew.ivole bigshareonling.com or call at 1800 22 54 22 and D22-

BR6IEIAE,

For MITSU CHEM PLAST LIMITED
Sd/-

Manish Dedhia

Managing Director

Dale: July 10, 2026
Place: Mumbai

NEULAND LABORATORIES LIMITED

CIN : LBS195TG196:

Registerad office: 11th Floor (5th Lave VY Building,

| TR0 LAY, ] Wk an COm

NOTICE OF THE 42" ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

Motica is haraby given that the 427 Annual General Meeting (“AGM") of the Company

will be hedd on Tuesday, August 4, 2026, at 10,00 am. (5T} through Video

Conferencing/Other Audio Visual Means (“VG/0AVM) facility In compliance with the

applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

{Listing Obligations and Disclasure Requirements) Regulations, 2015 ("SEBI Listing

Requlations"} and General Circukar nos. 14/2020 and 172020 dated Apnil 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circutar No.

0372025 dated September 22, 2025, raspectively, issued by the Ministry of Corporate

Affairs (MCA) and ofher applicable Circilars issued by SEBI (hersinafier collectively

referred to as “the Circulars™), without the physical presence of the Members at a

comman venue, 1o fransact the busingss set forth inthe notice of the AGR.

In cemphance with the aforasakd Circulars, electronic copies of the notice of the AGM

dlang with the Infegrated Annual Report for the Fimancial Year 2025-26 have already

been emailed to ail the Members whose emall 1Ds are registered/availabie with the

Company. The emailing of nofices to Mambers has baan completed on Juby 8, 2026,

The same 15 also available on the Company's website www.neulandlabs.com. The

Company, in accordance with the Regulation 36{1)(b) of the SEBI Listing Regulations;

is also sending a latter to the Members whose email addresses are not registered,

providing a weblink and QR code for accessing the Noftice of tha AGM and Inegrated

Annual Report for the financial year 2025-26.

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of Companies

(Management and Administration) Rules, 2014, as amended and Regulation 44 of

SEBI Listing Regulations, the Company ks providing memote e-voting facifity to the

hembers to cast their vote by electronic means on all resolutions set forth in the

matice of tha AGM. The facility for e-voting through electronic voting system shall also
be made available during the meeting on the date of AGM, for those Members who

have not cast their vote by remote e-vating. The Board has appointed Mr D.

Hanumanta Kaju, orfailing him, Ms. Shaik Razia, Partners. M/s. D. Hanumanta Raju &

Co, Practicing Company Secretaries, as Scrutinizer for conducting the e-voting in &

fair and transparent manner.

Mambers may note that:

= All'the business shall be fransacted only through remote e-voting and vofing by
glectronic means durng the AGM.

+ Lut off date for determining tha eligibiity to vote by electronic means or at the AGM
(s Tuesday, July 28, 2026 (“the Cut off date”), A person whose name is recarded in
the registar of Membars or in tha register of beneficiary ownars maintained by the
depositories as on the Cut-oif date only shall be entitied 1o avail the remote e-voling
facility as well a5 voting during tha AGM through electronic means.

* The remole e-voling facility will be available &t www.evoling.nsdl.com from
Saturday, August 1, 2026 (900 a.m, 15T} and ends on Monday, August 3, 2026
(5:00 p.m. I8T). Thereafter the portal will be disabled.

« Any person holding sharas in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company alter the
dispatch of notice of AGM and hobding shares as of the Cut off date are requested to
refer to the Nofice of AGM for the process to be adopted for obtaining the User 1D
and Password for casting the vote

+ The facility for e-voling through electronic voting system shall also be made
avaliable during the meeating on the date of AGM, for those Members who have not
casttheirvole by remote e-voling.

= Members who have cast their votas by remofe e-voling, prior to the AGM may
attend the meeting, but shall not be entitied fo cast their vote again during the AGM.

The procedura for remote e-vofing by Members holding shares in demat mode,
physical mode andfor for Members wivo have not regisiered-their e=mail addresses, is
provided in the notice of AGM,
To receive the soft copies of notice of AGM along with the integrated Annual Report for
the Financial Year 2025-26, Instructions for remote e-voting and instructions for
participating in the AGM, Members wha have not vet registered or updated their email
addresses are requasted to register’updata theer amall ids with the respactive Depositony
or with KFin Technologies Privite Limited (the Compamy's RTA) by sanding & request to
the Gompany's RTA on the email address aleinward.ris@kfintech.com.

Rembers may nofe that the notice of the 42nd AGM and the Infegrated Annuwal Report

for the financial year 2025-26 are also avadlable on the Company's website at

wowwi neulandlabs.com, the website of NSDL viz, www,evoling.nsdl.com as well as
an the websites of the Stack Exchanpes viz. BSE Limited and National Stock Exchange
of India Limited at www.bseindia.com and www.nseindia.com, respectively

Members who need assistance belore or duning the AGM. can contact NSDL on

evoting@nsdl.com oruse Toll free no,; 022 - 4886 7000

Record Date:

The final dvidend as recommendad by the Board of Diréctors, ifdeclared, atthe AGM,
will be paid on or after August 11, 2026, to those Members whose names appear on
the Company's Register of Members on July 24, 2026 (Record date)

Tax on Dividend:

it may be noled by Members.that according to the Income Tax Act, 2025 any
dividends pasd or distributed by the Company, shall be subjact o tax in the hands of
the Members, and the Company will be required to deduct Tax at Source (TDS) at
the rates prescribed by the [aw. To explain the process of withholding tax fram
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, o all Members whosze email 105 are
registered with the Company/Depositorias. The communication also includes
necessary annexures. [his information 15 also available on'the Company's website
at hitps://www.neulandlabs.com/en/investors/investor-services/tds-related-
information-dividend

By Order of the Board

For Neuland Laboralories Limited

8d/-

Place: Hyderabad Sarada Bhamidipati
Date: July 9, 2026 Company Secretary

epaper.financialexpress.com



FRIDAY, JULY 10, 2026

VISAKHAPATNAM PORT AUTHORITY

VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT 281806 1, Dt, 23.06,2026

On behalf of the Members of Board of VPA, E-Tender is invited in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through online bidding on the Website hitp://www.etenders.gov.in

SUB: UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCGIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAFPATMNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)
BASIS" — Due Date of Opening :06.08.2026

SECRETARY

OSBI

Strategic Training Unit, Corporate Centra,
Madame Cama Road, Nariman Point, Mumbai - 400021

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: SBI/STU/L&D/EQI/2026-27/01 DATED 16.06.2026

This refers to State Bank of India’s earlier notice regarding invites for
RFP with reference no. SBI/STU/LEDFEOI/ 2026-27/01 dated 16.06.2026
for selection of consultant for programme on Design Thinking. Details of
changes In RFP as corrigendum Is available at Bank's website
https:/fsbhi.bank.in under "

Procurement News" section and

Deputy General Manager (L&D)
(5TU Department)

Place: Mumbai
Date: 10.07.2026

DLF LIMITED

Regd. Office: Shopping Mall, 3" Floor, Arjun Marg,

DLF Clty, Phase-1, Gurugram - 122 002 {Haryana)

CiM : LT 01HR1963PLCOD2484

Tel.: 91-124-4334200

Website : werw.dif.in; Email : investor-relations@difin |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting ("AGM") of the Members of DLF
Limited (the ‘Company') will be held on Monday, 3 August 2026 at
12.30 P.M. (IST) through Video Conferencing ("WC')/ Othar Audio
Vizual Meanz [("OAVYM') in compliance with the applicable provisions
of the Companies Act, 2013 and Rules made thereunder, tha
Securifies and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
fo transact the business, as set-out in the Notice calling the AGM,
Membsrs will b2 able lo attend the AGM through VCT OAVM

2. In compliance with the Act, SEBI Listing Regulations and the
Circulars, the Annual Feport for the Financial Year (FY) 2025-26
(including Standalone and Consofidated Financial Statements,
Auditor's Report{s), Board's Repor along with annexures, Notice of
the AGM and other documents] will be sent elecironically to all the
Membsrs of the Company whose e-mail 1D is registered with the
Company’ Depository(ies), Further, a letter providing the web-link,
QR Code including the exact path for accessing the Annual Report
for FY 2025-26 will be sent 1o those Members who have nol
registered their e-mail 1D. The aforesaid document{s) will also be
available on the Company’s website at www.dif.in, on the website(s)
of the Stock Exrhanqes e. ESE Limited {'BE.E"] anu:l Hatl:}nal

.i.T..l.
F

DL

and www.nseindia.com, respectively and on the wobsite
of Mational Securities Depository Limited ("NSDL') at

www.evoting.nsdl.com, being the agency engaged by the
Company o provide e-vating facility,
3. Mannerof registering / updating e-mail ID:

(a) Members holding equity shares in physical mode and who
hawve not registered! updated their e-mail |D, are requested o
register/ update the same by writing to the Company/ Registrar o
an lssue and Share Transfer Agent {("RTA') along with the signed
request letter, mentioning their Name, Folio No., contact
detaile and complate address; duly filled form ISR-1 and other
relevant forms and details as- menfioned in SEBlI Master
Circular No, HOMI8/M13/(4)2026-MIRSD-PODN4298/2026
dated 6 February 2026 ('SEBI Master Cirgular'}, The requizsite
Fomms are also available on the websitels) of the Company
al www.dif.inlinvestor and of the RTA al ris.kfintech.com/
clientservices/isclisrfforms.aspx.

(b} Members holding equity shares in dematerialised form and
who have not registered! updated their e-mail ID, are requested
to register/ update their e-mail ID with their respective Depository
Participani{s } with whom they maintain their demat accountis),

4. Mannerof casting vote(s) through e-voting:

(a) Members will have an opportunily to cast their vote{s) on the
businass, as sat-out in the MNotice of the AGM through electronic
voling system.

b} The manner of remote e-voting/ e-voling at the AGM by the
Members holding aquity shares in demateralised mode or
physical mode and for those Members who have not registerad
their e-mail 10, has been provided in the Notice of the AGM, Tha
Motice will also be available on the Company's website at
www. dIf.in and on the websile(s) of BSE and MSE &t
www.bseindia.com and www.nseindia.com, respectively and
NSDL at waww.evoting.nsdl.com.

[c} The facility for e-voting shall alzo be made available at the AGM.
Members participating in the AGM and who have nol cast their
vole(s) by remola e-voting, would be eligible to cast their vole
during the AGM through e-voling.

(d} The login credentials for casting votes through e-voling shall be
made avallable to the Mambears through e-mail, Members who do
not receive e-mail or whose e-mail ID i2 net registered with the
Company/ Depositery Participant(s), may generata! obtain login
credentiais by following the instructions given in the Notes to the
Motice of AG M.

(2} The aforesaid login credentials may also be used for altending
the AGM through VG OAVM,

5. Record Date for payment of Dividend:

(a) The Company has fixed Monday, 27 July 2026 as the ‘Record
Date" for determining the eligibility of Members for payment of
dividend, recommended by the Board of Directors of tha
Company for FY ended 31 March 2026.

(b} Subject to approval of the Members at the AGM, dividend will be
paid within the stipulated time, as prescribed under the Act, from
the conclusion of the AGM, to tha Members, {i) whose names
appear as Beneficial Owner al the end of the business hours on
the Record Date in tha list of Beneficial Owners o bea furnished
by Depositories, in respect of shares held in dematerialized
mode; and (i) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
respect of shares held in physical mode (after giving effect o valid
transfer, transmission or transpasition requests)

() As per SEB| mandate, payment of dividend through dividand
warrants or chequa({s) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Settlement ('RTGS",
Mational Electronic Funds Transfer ("NEFT') etc. for payment of
dividend. Members are requesled lo register’ update their
complete bank details with their DPs, if the eguity shares ara hald
in demat mode, by submitiing forms and documenis, as may be
raquirad by the Depository Participant(s).

(d) As mandated by SEBI, dividend 1o the members holding shares in
physical mode shall be paid electronically, only after they have
furnished their Permanent Account Number, Contact Detalls
{postal address, mobile number and e-mail), bank account details,
specimen signature, etc. for their comesponding physical folios.

(2} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at tha applicable rates. For mora details, please
refer to the Notes o the Notice of the AGM and websife of the
Company al www.dlif.in

6. Manner of registering mandate for receiving Dividend:

Members are requested 1o register/ update the complata bank details:

(a) with their Depository Participant(s) if the aquity sharas ara
held in dematenalized mode, by submitting forms and documents
as may be required by the Depository Participants with whom
they maintain their demataccount{s}; and

(D) with the Company/ RTA if the equity =hares are held in physical
mode, by submitting duly filled form ISR-1 and other relavant
forms from thaeir registerad e-mail |D along with reguisite
details, as menticned in the SEBI Master Circular at investor-

lati if.in or einward.risi@kfintech.com. The requisita
Forms. are also-available on the websitel{s) of the Company at
www.dIf.inlinvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are requested to carefully read all the Motes and
Instructions as set-out in the Motice of the AGM and particularly, the
mstructions for joining the AGM, manner of casting vote through
remote e-voting! e-voting atthe AGM and payment of dividend.

For DLF Limited

Sd-
[R.F. Punjani)

Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Lid.
Milma Bhavan, Pattom P.0, Thiruvananthapuram-685004
Phone: 0471 2786415 & 416 e-mail; purchase@milma.com

E TENDER FOR DAIRY CONSUMABLES

HCMMEF-HO:PUR:131:2026 10.07.3026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

www etenders. kerala.gowin. Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders.kerala.gov.in or
wsranmilma.com, Tender ID = 2026 KCMMF_B59786 1,
2026_KCMPMF_B59787_1, 2026 KCMMF_B59792_1

Managing Director

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

TENDER HIJTIEE

The heralﬂ Minerals and Metals Lid

(A Clovt. of kerala Under '||-.||:|=I Sankaramanpalam, Kollam 9§ 583
Phoine IZI-I- 2G5 XI5 60 217, E-Mnil mdin kr Loy

K nranal

[P RE g —

For maore delals please visl E-Tendening Portal, hitps.ietenders kerala gowin or wak kmmi.com
(8% Temder I1:| IEemﬁ I

4 EI:IEE KNEL 359525 1 ELEI|!|3.' Ere"h:un anr*"u:rnn‘rssr*nrr;tﬂ'enca Sleam Jrhne

3. 2035 KMML_ 858705 1 Gl“hal Tenger for e Supply of High Pusity Magnasium I'-'Iela_,

Gha-rar:t[l 07,2026 S Mm;grrg Director for The Kerata Minerals and Metats Lid

=

JSW CEMENT LIMITED

Registered Office: JSW Centre, Opp. MMRDA Ground, Bandra Kurla Complax
Bandra (East). Murmbal - 200 051
Wabsite: wanw jsweemenLin | Emall: secretarial swclisein
Tel ; +91-22-4206 1000 | Fax ; 2B502001
CIN: L2395 TMHZINGPLE 160838

(6] Bombay Dyeing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19" September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146%™ AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146™ AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4" August, 2026 at 9:00
m. (IST) and end on Thursday, 6" August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6" August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 315 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4% Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

' Demat

Please contact your Depository Participant(s) (DP) and register
Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shaII be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9% July, 2026

W

TATA

TATA FOWER

(Corporate Condracts Deparimenl)
The Tata Power Company Liméed, Smart Cender of Procurement Excelience, brd Floor, Sahar Recelving
Staton, Near Hotel Leela, Sfar Alrpor Road Andher (E), Mambai 400 059, Maharashia, India
{Board Line; 022-67173917) CIN: L28920MH1 01 SPLCOODSET

NOTIGE INVITING TENDER (NIT)

The Tata Power Company Limited inviles lender from eligible
vendors for the following tender package (Two-pard Bidding) in
Mumbai.

(A} Balance of Plant (BOP) services required for various Transmission

recaiving station. (Package Ref: CC2TNKD03).

Interested and eligible bidders to submit Tender Fee and Authonzation
Letter bafore 1500 hrs. Friday, 17" July 2026.

For detailed NIT, please wvisit Tender section on website
https:('www.tatapower.com. Also, all future comgendum’s if any, to
the said tender will be published on Tender section of above website

(Tata Power — Business Associates — Tender Documents) anly.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 3J6A(1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
11, |Mame ofthe corporate debtor slong with | JBF INDUSTRIES LTD
PAN & CIN/LLP No. PAN: ARACJ25T5)

CIN: L99993DN1982PLC000128
Shop No. 4, Ground Floor,
Building No. A, Shubh Laxmi
Complex, Near Prabhat School
Chanandevi, Amli, Silvassa, Dadra
& Nagar Haves - 306230

www Bfindustries co.in

No fved assels

12, |Address of the registered ofiica

13. |URL of website

14, |Details of place where majority of fined
assels ae located

15, |Instabed capacity of main products! services| No manufacturing faciities
16, |Cuantily and vahse of main products/ NIL

| |services sold in last financial year

i7. | Number of employees! workmen

|8, |Further detads including last avadable
financial statements (with schedules) of two
years, lists of creditors are available at
URL:

18, | Eligibility for resolution applicants under
section 25(2)h) of the Code is avaitable at

NIL as on date
Audited financial statements are
available at waww. biindusties co.n

www.ibfindustries.co.in. The same
may also be obtained on maidl from

URL: cirp.jbf@gmail.com

110, |Lasi date for receipt of expression of 2507-2026

_ mierest

111, |Date of issue of provisional list of F1-07-2026

| |prospeciive resolution apphicanis

112. |Las! date for submission of objectionsto  |01-08-202%
provisiona list

113, |Date of issue of fnal list of prospective (2-08-2026

| resolution applicants

{14, |Date of issue of information memorandum, |03-08-2026

evalualion malrx and request for resalubion
plans to prospeciive resolution applicants
115, |Las! date for submission of resolution plans [02-09-2026

|16. |Process email id to submé Expression of | cirp.jbi@gmail com
Interest

117, ([Detads of the corporate deblor's
regisiration status as MSME ]

ot Applicable

Sdl-
Mukesh Verma

IBEI Reg. No. IBBIIPA-D011P-PO1665/2019-2020/12522

B 1506, Sunteck City Avenue 2. Goregaon West, Mumbai 400104
For JBF INDUSTRIES LIMITED

Date: 10-07-2026
Place: Mumbai

WOTICE OF THE 20™ ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING

Notlce s hereby glven that in compliance with the applicable provigions of the Companies
Ack 2043 (Act) and the ralevant circulars issied thereunder by the Minisiry of Corporate
Affairs [MCA) read with 1he circulers issued under fhe Secunties and Exchange Boand of
india (SEBI) [Lisling Dbligations and Disclosure Requirements) Regulations, 2015 {SEBI
Listng Regulations] in this regand (MCA and SEBI Circulars), the 20ith Annisal General bMeeting
1AGM) of the Company will be hekd on Friday, 315t July 2025 & 1200 pm. (15T} frough
Videa Conderencng (VE)/ Ciker Audio Visual Means [OAVK) 1o tranzact ihe business a5 sal
aul in the Mabce convanng he AGM senl 1o the Membars along with 1he Inlegrated Annual
Report for fhe Financial Year 202555

Mambers may nate thal the inbegraled Annual Repart 2025-26, incleding tha Molica of ha
AGM, hag been uploaded on the websie of the Company at 1he link; bifps:fwww [swcementin
The same can aise be accessed from fhe websie of the Stock Exchanges, (e, BSE Limited
at www bseindia.com and Nationad Stock Exchange of India Limited ab wanw.nselnda com
and fromm the wabsile of BFin Technologies Lenitad (KFin) {the Registrar and Share Transfer
Agent and - egangy engaged Tor prowiding the e-woling facility] &l www kfintach.com

Members can atlend and participate In the AGM through the VC 7 O8VM Tacillly only
Tha instnichions far jinmg the AGM are pravided in the Nolice of e AGM, For e purposs
of rechgning the. quorim undar Section 103 of the Act, Members. allending the AGM through
WIC FOAVM will be counted.

The Company i providing & remoée e-voling fzcly bo all its Members o cest ther vole on all
ihe resclutions zet aul in-the Nobice of the AGAM. Tha Company is alse providing the faciity of
apking at the AGM ("Insta Poli®), Membsers may edher voba thraough remote g-voting of
{heough e=valing at the AGM, A Member may padicipata in {ha AGM even altar exercising Fis
right b2 vobe through remate e-valing but shall nod ba allowsd b vole 2galn at the AGM
Detailed procedune for remobe e-voling and e-voding at-the AGM is provided In the Nolice of
ihe AGH

The cut-off date for Members ebgible to exarcize their right to vobe through remote e-vofing
or e-voling at the AGM |5 Friday, 24th July 2026 (Cut-off Date), The remota e-voling facilly
will ba availabie rom 9.00 a.m. [15T) on Tuesday, 28th July 2026 11 5.00 pm. (I5T) an
Thursday, 30th July, 2026,

Remate e-voling will not be allowed beyond the aforesaid dale and time, and the remole
a~voling modue shall be disabled upon expey of ihe aforesaid penad,

In secondance wih the relevant MCA and SEBI Circulars, the Nofice of the AGM, Inlegrated
Anrmual Report 202526, [og-in degails for e-veding. and jolning ihe AGKE through WC 7 CHlv'M
and remole e-voling ingtructions have been sent only by electronic: mode to those Members
whose emall addresses are ragistarad with The Cempany | Deposfories, Futhar, in lams of
Requiation 36{1)b} of SEBI Lisling Requabons a lefler providing wabdink including e exact
path, where compleie details of the Integraied Annual Report is being senf o those
sharehokders who have not registersd their email i with the Company/Deposionias

Any person who becomes a Member of ihe Company aher dispaich of the Nolfice of the
AGM and holds shares as on the Cul-off Date may obiain the User ID and Password in the
mannar a5 pravided in the Mabice of the AGM, Any parson whose name s recorded in the
Ragister of Mambars or in the Register of Benalickal Cwrars maintained by the Daposiones
as on the Cut-off Date only shall be entilen to avall the: facility of remate e-wniing or e-voting
at the AGM,

In case of any query oF grievances refatad to e-vofing, Mambers may refer 1o the Frequently

Azked Cuwestions (Fa0s) and ewoling user manual avanlable a1 he downdsads sechon &

hitps:evoting klintech.com or contact Mr. G Ramdas - Sandor Manager, Corporate
Regisiny KFn at 1800 3094001 (foll-fres) or white & avolingi@kfintech.com

For JEW CEMENT LIMITED

Sdi-

Sneha Bindra

Company Secrefary and Compliance Officer

Place: Mumbai

Date: 107 July, 2026

(@ MITSU CHEM PLAST LIMITED

PR CIN: L25111MH1988PLCD48IZ5
Regd. Office: 329, Gala Complex, 3™ Floor, Din Dayal Upadhyay Marg,
Mulund (W), Mumbal — 400 080 | Phone Mao: 022-2592 0055
Email: investon@Eimitsuchem. com | Website: www.mitsuchem.com

Motice is hereby given that the Thirty Elqhth [EIE‘-; Annugl General Meating ("AGM")

of the Company will be eld on Friday, Juby 31, 2026 at 903.30 p.m. (15T} through

Video Conferencing {("VC™) or Other Audio Visual Means (*0AVM™). The Company

has sent the Notice of the &GM along with the- Annual Report for the FY 2025-26

on Thursday, July 08, 2026 through electronic mode to the mambers who have

registered their email addresses with the Registrar and Transfer agent ("RTA)
of the Company/'Dapository Participant(s) ("DP”) in compliance with applicable
provisions of the Companies Act, 2013 and Rules made thereunder and the SEBI

(Listing Obligations and Disclosure Requiremanis) Reguiations, 2015, read with ail

the apphicable circulars on the matter issued by the Ministry of Corporate Aflairs

(MCA} and Securities and Exchange Board of India (SEBI}, fo transact businesses

set out in the Notice of the AGM and the Explanatory Statement thereto.

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 is avadable on the Company's websile at wawwmitsuchem.com and on

the wabsite of BSE Ltd at www.bsaindia com

Further, Notice 15 hereby given pursuant to Section 91 of the Companies: Act,

2013 (“Act”) and Regulation 42 of SEBI (Listing Oblgations and Disclosure

Reguirements) Regulations, 2015, the Register of Members and Share Transfer

Boak of the Company will remain closaed from Saturday, July 25, 2026 1o Friday

July 31, 2026 {both days inclusive), on account of the AGNM.

Far the purpose of determining elgibality of member s enlitement of dividenda for

tha year ended March 31, 2026, if approved at the ensuing AGM of tha Company,

shall be payable to those shareholders whose names will appear on the Reaister
of Members furnishad by the RTAS OF as at the closure of the busingss hours on

Friday, July 24, 2026

Pursuant 1o Section 108 of the Act read with Rule 20 of the Companies

(Management and Administration) Rules, 2014 and Regulation 44 of SEBI (Listing

Ubligations -and Disclosure Reguirements), Regulations, 2015, the Company

15 providing  the e-Voling facibty to all its Members {0 cast their vole on all the

resolutions set forth in the Notice of the AGM and the said Members may transact

such business confained in the said Notice through voting by electronic means by
alectronic voting system provided by Bigshare Services Private Limited (Bigshare)

The details of remote e-voting are given below:

1 The e=vialing period will commence on Tuesday, July 28, 2026 at 9:00 a.m. [5T
and end on Thursday, July 30, 2026 at 5:00 p.m. I5T. Thareafter, the e-voiing
miodule will be disabied.

Z1The voling rights of Members shall be in proportion to their shareé of pad-
up capital of the Company as on the cut=off date i.e. Friday, July 24, 2026.
Once a vote 15 cast by the member, hefshe shall not be allowed to change it
subsequently,

3) The Company is also offering the facility for e-Voting during the AGM for the
membars afttending the meeting, who have noi cast their votes by remole
g-\oting. However, Members who have already cast their votes by remote
a-Voting prior to the AGM, may attend the AGM but shall not be entitied 1o vole

4} & member can ondy opt forone mode of voling i.e. either through remofe e-Voling
ar e-Vating during the AGM. If-any member ¢asts vote by more than one made,
then voling done through remote e-Voting shall prevail.

5) Any person, who acquires shares of the Company a&nd becomes & shareholder
aftar tha dispatch of the Annual report and holding shares as on cut-off data i.e
Friday, July 24,2026 may obtain login 1D & password for e-Voting by sending a
request at ivolam@bigsharepnhing com

Members who have nof updated their bank account details for receming the

dovidend directly In thair bank accounts and who have not yet registered their

email addrasses are requesiad to get their details regestersd/updated with Bigshare

Services Pvl, Ltd, Registrar and Transfar Agent of the Company, on a iemporary

Basis at investori2bigshare com.

In case of any gueries, you may refer the Frequently Asked Ouestions (FAQS) for

ahareholders and e=voling user manual for Sharehoiders availabe af the download

section of www vole bigshareonline.com or call at 1300 22 54 22 and 022-
B2B3EI3E.

For MITSU GHEM PLAST LIMITED
Sdy/-

Date: July 10, 2026 Manish Dedhia

/{ neuland NEULAND LABDRATDRIES LIMITED

L, WWe TTEUIETH

NOTICE {H-' I'HE 42’“ AHHI.I.II. EIEHEP.M. HEE\‘IHE AND E WHIIE II'EEHH!I'HJH
Motica is harabvy givan that the 427 Annual General Meeting ("AGM") of the Compamy
will be hedd on Tuesday, Awgust 4, 2026, at 10.00 am.(IST) through Video
Conferencing/Other Audio Visual Means ("VG/OAYMT) facility in compliance with the
applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

(Listing Obbgations and Disclosure Requiramants) Regulations, 2015 {"SEBI Listing

Regulations") and General Circular nos. 14/2020 and 17/2020 dated April 8, 2020,

April 13, 2020, read with other relevant circulars, including Ganeral Circular No.

03/2025 dated September 22, 2025, raspectively, issued by the Ministry of Corporate

Affairs (MCA) and other applicable Cireulars issued by SEBI (heretnafter collectively

referred 1o as “the Circulars™), without the physical presence of the Members at a

common venue, o transact the business set Torth In the notice of the AGM.

In compliance with the aforesaid Circulars, slectronic copies of the notice of the AGM

along with the Intagrated Annual Report Tor the Financial Year 2025-26 have already

been emailed to all the Members whose email 1Ds are registered/available with the

Company. The emailing of notices 1o Members has begn completed on Juky 9, 20286,

The same Is also available on the Company's website www.neulandlabs.com. The

Company, inaccordance with the Regulation 36(1)(b) of the SEBI Listing Regulations,

i5 also sending a letter to the Members whose amail addresses ane not registersd,

providing a weblink and QR code for accessing the Motice of tha AGM and Integrated

Annual Report for the financial year 2025-26.

Purzuant to Section 108 of the Companies Act, 2013 read with Rule 20 of Companies

(Management and Administration) Rules, 2014, as amendad and Ragulation 44 of

SEB| Listing Regulations, the Company is providing remote e-voting facility to the

Members 1o cast their vote by electronic means on all resolutions set forth in the

notice of the AGM. The facility for e-woting through elecironic vofing systam shall also

be made available during the meeling on the date of AGM, for those Members who

have not cast their vote by remote e-voting. The Board has appointed Mr D.

Hanumanta Rzju, o fading him, Ms. Shaik Razia, Partners, Ms_ 0. Hanumanta Raju &

Co, Practicing Company Secrafares, as Scrutinizer for conduecting tha e-voting in a

fair and transparent manner,

Membars may note that:

» Al the business shall be transacted only through remote e-voting and voting by
alectronic means during the AGM.

= [t off date for determining the eligibiiity 1o vote by alectronic means or althe AGM
is Tuesday, July 28, 2026 (“tha Cut off date”). A person whose name is recorded in
the register of Members or in the register of benehiciary owners maintained by the
depositorias as on the Cut-off date only shall be antitied to avall tha ramate g-voting
facility a5 well 25 voling during the AGM through electronic means.

+ Tha remaote e-voling facility will be available af www.evoling.nsdl.com from
Saturday, August 1, 2026 (9:00 a.m. IST) and ends on Monday, August 3, 2026
(5:00 p.m, 15T), Thereafterthe portal will be disabied.

« Any person holding shares in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company after the
dispatch of notice of AGM and holding shares as ot the Cuf off date are reguested to
refer io the Notice of AGM for the process to be adopted for obtaining the Usar 1D
and Password for casting the vots.

= The facility for e-voting through electronic vating system shall also be made
avaiirble durng the meeting on tie date of AGM, for teose Mambers who have not
castthelr vote by remote e-voling.

= NMembers who have cast their votes by remofe e-woling, prior to the AGM may
attend the maeting, but shall not be entitied 1o cast their vote again during the AGM.

The procedure for remole e-voling by Members holding shares in demat mode,
physical moda andfor for Mambers wha have not registered-their e-mail addrasses. is
providedin the notice of AGM,
To raceive the soft copies of notice of AGM along with the Integrated Annual Repaort for
the- Financial Year 202526, instructions for remote: e=voling and instructions for
participating in the AGM, Mambers wha have not vel ragistered or updated their enmad
addresses are requested to register/updata their emall ids with the respective Deposiory
or with KFin Technologees Private Limited (the Company's RTA) by sending a requast to
the Company's RTA on the email address at einward. risi@kfintech.com,
Members may note that the notice of the 42nd AGM and the Integrated Annuwal Repart
for the financial year 2025-26 are also available on the Company's website at
www.neulandlabs com. the website of NSOL viz. www.evoling.nsdl.com as well as
on the websites of the Stock Exchanges viz, BSE Limited and National Stock Exchange
of India Limited at www. bseindia.com and www.nseindia.com, respectively.
Members who need assistance before or during the AGM, can contact NSDL on
evoting@nsdl.com or use Toll frée no.: 022 - 4636 7000
Record Date:
The final dividend as recommended by the Board of Directors, if declared, at the AGM,
will be paid on or after August 11, 2026, to those Mambers whose names appear on
the Company's Register of Members on July 24, 2026 (Record date).
Tax on Dividend:
It may be noted by Members that according 1o the Income Tax Acl. 2025 any
dividends paid or distnbuted by the Company, shall be subject to tax in the hands of
the Members, and the Company will be reguired to deduect Tax at Source (TDS) at
the rates prescribed Dy the faw, To expiain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, to all Members whose amall ID5 are
registered with the Company/Depositories. The communication also mcludes
necessary annexures. Thisinformation is also avallable on the Company's website
at hitps://'www.neulandlabs.com/en/investors/investor-services/tds-related-
inlormation-dividend

By Order of the Board
For Meuland Laboratories Limited

Sd/-
Place: Hyderabad Sarada Bhamidipati
Date: July 9, 2026 Company Secrefary

Place: Mumbai Managing Director
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VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026_VPT_281806_1, Dt. 23.06.2026.

On behall of the Members of Board of VPA, E-Tender is invited in
Single Stage two sleps system from the expernenced bidders
mesting the pre-qualifying criteria for the work mentioned below
through online bidding on the Website hitp:/f'www.etenders.gov.in

SUB: UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS" — Due Date of Opening :06.08.2026
SECRETARY

OSBI

Strategic Training Unit, Corporate Cantre,
Madarme Cama Road, Mariman Paint, Mumbai - 400021

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP MO: SBI/STUSLEDVEDI/ 2026-27 701 DATED 16.06.2026

This refers to 5State Bank of India's earlier notice regarding invites for
RFP with reference no. SBYSTUWLADVEDIS2026-27/01 dated 16.06.2026
for selection of consultant for programme on Design Thinking. Details of
changes in RFP as corrigendum is available at Bank's website
https:f/sbi.bank.in under “Procurement Mews" section and
www.tenderwizard.com/SBIETENDER.
Place: Mumbai

Date: 10.07.2026

Deputy General Manager (L&D)
[STU Department)

DLF LIMITED

Ragd. Office; Eh-:rpp-ing Mall, 3° Floor, Arjun Marg,
DLF Ciy, Phase-I, Gurugram - 122 002 [Haryana)
CIN : LTO10MHR1963PLCDG 2484

Tel.: 91-124-4334200

Wabsite : www.dif.in; Emall : investor-ralations:3dIf.in

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meating ("TAGM') of the Members of DLF
Limited (the "Company’) will be held on Monday, 3 August 2026 at
12.30 P.M. (15T} through Video Conferencing ("WC')Y Other Audio
Visual Means ["OAYM') in compliance with the applicable provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India {Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the businass, as sel-out In the Notice. calling the AGM.
Members will be able to attend the AGM threugh VO OAVM.

2. In compliance: with the Act, SEEB| Listing Regulatons and the
Circulars, the Annual Report for the Financial Year (FY) 2025-26
{including Standalone and Consolidated Financial Statemants,
Auditor's Repori{s), Board's Report along with annexures, Molice of
the AGM and other documents) will be sent electronically to all the
Members of the Company whose e-mall 10 iz registered with the
Company! Depository(ies). Further, a latter praviding the wab-link,
QR Code including the exact path for accessing the Annual Report
for FY 2025326 will be seni to those Members who have not
registerad thalr e-mail ID. The aforesaid documentis) will also be
available onthe Company’s website al www.dif.in, on the websita(s)
of the Stock Exchanges ie. BSE Limited ('BSE'}) and MNational
Siock Exchange of India Limited ("NSE") at www.bseindia.com
and www.nselndla.com, respectively and on the website
of Mational Securities Depository Limited ("NSDL') al
www.evoting.nsdl.com, being the agency engaged by the
Company to provide e-voting Facility.

3. Mannerof registering / updating e-mall 1D;

[a) Members holding equity shares in physical mode and who
have not registered! updated their e-mail 10, are requested o
registar) update the same by writing to the Company/ Registrar o
an Issue and Share Transfer Agent ("RTA') along with the signad
request letter, mentioning their Name, Folio MNg., contact
detailz and complete address; duly filled form 15E-1" and other
relevant forms and details as mentioned in SEBI Master
Circular No, HOM8/13/44)2026-MIRSD-POD/1/4298/2026
dated 6 February 2026 ("SEBI| Master Circular’), The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA al ris.kfintech.com/

clientservices/isclisrforms.aspx.

(b} Members holding equity shares in dematerialised form and
whao have not registered! updated their e-mail 1D, are requested
te register’ update thair e-mail |D with their respective Depository
Participant(s) with wham thay maintain thair demat account{s).

4. Manner of casting vote(s) through e-voting:

{a} Membears will have an ocpporiunity to cast thelr vote(s) on the
business, as set-oul in the Nolice of the AGM through électronic
voling system

{b) Thia manner of mmote a-valing' e-voting at the AGM by the
Members holding aquity shares in demateralised mode or
physical mode and for those Members who have not registered
their e=mail |2, has been provided in the Motice of the AGM. The
Motice will also be available on the Company's website at
www. dif.in and on the websilel{s} of BSE and MNSE al

www, bseindia.com and www.nseindia,com, respectively and
NSOL at www.evoting.nsdl,.com.

(e) The facility for e-voting shall also ba made avallable at the AGHM.
Members participating in the AGM and who have not cast their
vote(s) by remote e-voting, would be eligible to cast their vole
during the AGM through e=voling

{d} The lagin credentials for casting votes through e-voling shall be
made available to the Members through e-mail. Members who do
not receive e-mail or whoze e-mail 1D is not registered with the
Company' Depository Participant(s), may generate/ obtain login
credentials by following the instructions given in the Notes ta the
Motice of AGM,

(&} The aforesaid login credentials may alzo be uzed for attending
the AGM through WVC DAV R.

5. Record Date for payment of Dividend:

{a} The Company has fixed Monday, 27 July 2026 az the 'Record
Date' for datarmining the eligibility of Members for paymant of
dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026,

(b} Subject to approval of the Members at the AGM, dividend will be
paid within the stipulated ime, as prescnbed under the Act, from
the conclusion of the AGM, o the Members, (i) whose names
appear az Beneficial Dwner at the end of the business hours on
the Record Date in the list of Baneficial Owners 1o be fumished
by Depositories, in raspect of shares held in dematenalised
mode; and (i) whose pames appear 85 Member in the
Company's Register of Members as on the Record Date, in
raspect of shares hald in physical mode {after giving effect to valid
transfer, transmission or transposition requests).

As per SEBI mandaie, payment of dividend through dividend
warrants or chegque{s) has been discontinued. The Company
shall use Electronic Clearing Sarvices (local, regional or
national), direc! credit, Real Time Gross Settlement [RTGS'),
Mational Electronic Funds Transfer ('[MEFT') etc. for payment of
dividend. Members are requested o register! update their
complete bank datails with thatr DPs, if the equily shares are held
in demat mode, by submitling forms and documents, as may be
required by the Depository Participani{s)

{d) As mandated by SEBI, dividend to the membars hobding shares in
physical mode shall be pad electronically, only after they have
fumished their Permanent Account NMumber, Contacl Details
[postal address, mobile number and e-mail), bank account details,
speciman signature, etc. for their coresponding physical folios.

(&) Payment of dividend will be subject to the deduction of lax at
source (' TDS') at the applicable rates. For more details, please
refer to the Motes to the Motice of the AGM and website of the
Coampany at www.dIf.in,

6. Mannerof registering mandate for receiving Dividend:

Membars are requested to register’ update the complete bank details:

{a) with their Depository Participant(s) If the equily shares are
held in dematenalised mode. by submitting forms and documents

as may be required by the Depository Paricipants with whom
they maintain theirdemat account(s); and

{b) with the Company/ RTA if the equity shares are held in physical
mode, by submitting duly filled form 1SRE-1 -and other relevani
forms from their registered e-mail 1D along with requisite
details, as mentionad in tha EEEI I'-.'Iaslar Circular at investor-
relations@dif.in ar m, The requisite
Forms are also available on 1hE website(s) of the Company at
www. dif.infinvestor and ::nf ETA at ris.kfintech.com/

.l'.l.
AVEYA

DL

(c

[

7. Members are requested fo CEFEfLrll}-' read all the MNotes and
Instructions as set-out in the MNotice of the AGM and particulariy, the
Instructions for joining the AGM, manner of casting vole through
remote a-voling! e-voting at the AGM and paymeant of dividend.

For DLF Limited

Sdl-

9 July 2026 (R.P. Punjani)

Gurugram Company Secrefary
o® @O

Kerala Co-operative Milk Marketing Federation Lid.
Milma Bhavan, Patiom P.0, Thiruvananthapuram-695004
Phone: 0471 2786415 & 416 e-mail; purchase@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KCMMFHO:PUR:131:2026 10.07.2026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in
www.etenders. kerala.gov.in, Last date for submission of bids is
16.07.2026, For more details, log on to www.etenders. kerala.gov.in or
www.milma.com. Tender 1D - 2026_KCMMF_859786_1,

2026_KCMMF_BS9767_1, 2026_KCMIMF_B55792 1~ \\ o0 oo vy

The Kerala Minerals and Metals L.td

Mlﬁ__ LA Govt o Berala Undenaking b Sankasamangalom Kollam 91 583
Sprrting it i Moo : (M T6=-2051215 w217, E-Mnl :mdicdmm].com

TENDER NOTICE

For mare detals please sk £-Tendenng Poral, hijps:etenders. kera@a.govwin ar wiww.kmiri.com
Tender 1d ltems

S %]
1 12026 KMML 858547 1| Fabrication & supm,-n-: Condensing Colurma cooler

2 2026 KMML 859525 1 Supply, Erection and Commissioning of Verfcal Steam Turbing

3 |2026_KMML 853705 1} Gobal Tender for the Supply of High Purty Magnesium Metal|
Chavara DBO7T 2006 Zdi- Maraging Director for The Kerala Minerals and Metals L

o] Bombay Dyveing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC0O00037)
Registered Office: Neville House, J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146" Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7*" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146% AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13 April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13t January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5" May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19* September, 2024 and Circular No. 03/2025 dated 22" September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146™" AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31% July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4" August, 2026 at 9:00
a.m. (IST) and end on Thursday, 6™ August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) the remote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c¢) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 31 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4" Floor, ‘A’ Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

Demat Please contact your Depository Participant(s) (DP) and register

Holding your e-mail address as per the process advised by your DP.
| Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9™ July, 2026

aw

TATA

TATA POWER

(Garparate Coniracts Department
The Tata Power Company Limited, Smart Center of Procurement Excellence. 3rd Floor, Sahar Receiving
Station, Near Hotel Leets, Sshar Airport Road Andhari E), Mumbal 430 053, Maharasshéra, Inda
iBoard Line; 02261173817 O L2B520MR1H19PLCOSSET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible

vendors for the following tender package (Two-part Bidding) in

Mumbsal,

(A} Balance of Plant (BOP) services reguired for various Transmission
recelving station. (Package Ref: CC27NK009).

Interested and eligible bidders to submit Tender Fee and Authorization

Letter before 1500 hrs. Friday, 177 July 2026.

For detailad NIT, please visit Tender section on websile

hitps:/'www.tatapower.com. Also, all fulure comgendum's if any, o

the said tender will be published on Tender section of above websile

[Tata Power — Business Associates — Tender Documents) only.

y
JSW CEMENT LIMITED

Registerad Office: JS'W Centre, Opp. MMRDA Gmund, Bandra Kurla Complex,
Bandra (East), Mumbai - 400 051,
Wabsite: waw fswieamentin | Email: secratarial pwcli@isw.in
Tel ¢ +91-22-478E 1000 | Fax : 26R0E00
CIN: L25957 MH2006PLC 160633

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

1. |MName of the corporate debior iong with | JBF INDUSTRIES LTD

PAN & CIN! LLP Mo, ‘PAN: AAACJ25T5)

(CIN: L99939DN1982PLCO0D128

| Shop Mo, 4, Ground Floor,

<E.U|!-::I|rhg Mo, A Shubh Laxmi
Eumplex Mear Prabhat Schoof
EhanandE'ﬂ. Amfl, Sdvassa, Dadra

EE Magar Haveli — 306230

\www | bfindustnes co in

‘Mo fixed assets

2. |Address of the regesterad office

3. |URL of websils

4. |Delails of place where majorty of figed
assels are iocated .
5. |Installed capacity of main products’ services| No manufacturng facilites

B |Quantity and value of main products/ INIL
senvices sokd in last fnancial year
7. |MNumber of employess! workmen INIL as on date

8.  [Furlher details inchuding last available |Audited financia! statements are
financial statements (wih schedules) c-ﬂnw::iauailahle at www jbfindustries.co.n
years, lists of crediors are available at

URL: |

9. |Eligibility for resolution appécants under | wwwijbfindustes.co.in, The same
section 25(2)(h) of the Code is avallable-at |may also be obtained on mail from

URL {cirp.jofifgrmai com

10. |Last date for receigd of expression of 125072028
Interest |

11, |Date of issue of provisional list of | 27-07-2026
progpactive restiution applicants |

12. |Lastdate for subméssion of objections o |01-08-20%%
provisional lisl |

13 |Date of issue of final listof prospectve | 02-0E-2026
rasoiution applicants

14, |Date of issue of information memorandum, |03-08-2026

valuation matrix and request for resolubion
plans fo prospectve resolution applicants |
15. |Lastdate for submission of resolution plans | 02-08-2025
1. [Process email i 1o submit Expression of  |cirp jbfiflgmail com
Inferest ’
17. ([Detais of the corparate debtor's
registration status as MSME.]

| Mt Applicable

Date: 10-07-2026
Place: Mumbai

B 1506, Sunteck City Avenue 2, Goregaon Wast, Mumbal 400104
For JBF INDUSTRIES Ll#.!ITEI'.!Ir

Sdl-|
Mukesh 'lufenna:-
IBBI Reg. No. IBBIIPA-D01/IP-PO1665/2019-2020112522 |

I
|

(™ MITSU CHEM PLAST LIMITED

CIN: L25111MH1988PLCD48925
Reqd. Office: 329, Gala Complex, 3™ Foor, Din Dayal Upadhyay Marg,
Mulund (W), Mumba ~ 400 080 | Phone Mo: 022-2552 0035

Email; investori@mitsuchem.com | Website: wwywmitsucham.com

Notice is heseby given that the Thirly Eighth {38) Annual General Masting ("AGM”)

of the Company will be held on Friday, July 31, 2026 at 03.30 p.m. (I5T) through

Video Conferencing (*VC") or Othar Audso Visual Means (“0AVM™). The Company

has sant the Notice of the AGM along with the Annual Report for the FY 2025-26

on Thursday, July 04, 2026 through electronic mode 1o the membess who have

registerad thelr emall addresses with the Registrar and Transler agent ("RTA")

ol the Company/Depository Participant{s) (*DP) in compliance with applicable

provisions of the Companies Act, 2013 and Rules made thereunder and the SEB!

iListing Obligations and Disclosure Requirements) Regulations 2015, read with all
the applicable circulars on the maiter izsued by the Ministry of Corporale Affzirs

(MCE) and secunties and Exchanpge Board of India (3EBI}, 1o fransact busingsses

sat out i the Motice of the AGM and the Expianafory Statement thereto,

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 I3 available on the Company's website at www. mitsucham.com and on

the website of BSE Lid al www.bsaindia com,

Further, Motice is hereby given pursuant to Section 91 of the Companies Acl,

2013 ("Act”) and Regulation 42 of SEBI (Listing Obdipations and Disclosure

Requirements) Regulations, 2015, the Register of Members and Share Transfer

Book of the Company will remain closed from Saterday, July 25, 2026 to Friday,

Juby 31, 2026 (both days inclusive), on account of the AGM.

For the purpose of detarmining eligibity of mamber's entitlernent of dividend for

tha year ended March 31, 2026, if approved at the ansuing AGM of the Company,

shall be payable 10 those shareholders whose names will appear on the Register
of Members fumishad by the RTA DP as at the ciosure of the business hours on

Friday, Juty 24, 2026

Pursuani fo Saclion 108 of the &ct read with Rule 20 of the Companies

iManagement and Administration) Rules, 2014 and Regufation 44 of SEBI (Listing

Obligations and Discloswre Reguirements), Regulations, 2015, the Company

is providing the eoting facility fo alf ifs Members to cast their vote on all the

resolutions sef forth i ihe Nodice of the 4GM -and the said Members may transact
such busingss comdained in the said Motice throwgh votimg by electronic means by
glecironic voting system provided by Bigshase Services Private Limited (Bigshara)

The details of remole e-voling are givan below:

1) The e=voting period will commence on Tuesday, July 28, 2026 at .00 am. 5T
and end on Thursday, July 20, 2026 af 5:00 p.m. IST Thereafter, the e-voling
maodule will be disabled.

21 The woting rights of Members shall be in proportion to thelr share of paid-
up capital of the Company as on the cut-off date ie. Friday, July 24, 2026,
Once a vote i casl by the member, he/she shiall nol ba allowed o changa It
subsaquantly

31 The Company is &lso offering the facility for eMofing during the AGM for the
members aftending the meeting, who have nof cast their vodes by remoie
g=vioting. However, Members who have already cast iheir voies by remote
e-Yoting prior to the AGM, may attend the AGM but shall nof be antitled 1o vote.

4) A member can anky opt Tor ene mode of voling §.e. elther through rémaota e-Voling
or e-oting during the AGM. If any member casts vole by more than one mode,
than voling dene through remaole e-Vioting shall prevail,

o) Any person, who acquires shares of the Company and becomes a sharehodder
after the dispaich of the Annual report and haobding shares as on cut-off dale i.e.
Friday, Juby 24, 2026 may obtain bogin [0 & password for e-Yoling by sending a
request at ivoteibinshargoniine. com

Members who have nol updated their bank account detalls for receiving the

dividend directly in thewr bank accounts and who have not yel registerad their

ernail addrasses are requested to gel thelr detaits registered/updated with Bigshare

Sarvices Pyl Lid, Ragistrar and Transfer Agent of the Company, on a lemporary

basis at myestorEbigshare.com.

In case of any gueries, vou may refer the Freguently Asked Ouestions (FAQS) for

shareholders-and e-voling user manial for Shareholders avaidable at the downbpad

saction of wwwivote boshargonling.com or call at 1800 22 54 22 and 022-

626383348,

For MITSU CHEM PLAST LIMITED

NOTICE OF THE 20™ ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING

Motice Is hensby givan thal in complianca with Be applicable provisions of the Campanies
Act, 2013 (Act] and the relevant circulers issusd thereunder by e Ministry of Corparade
Affairs (MCA) raad wilh the oroulars issued unger the Secunties and Exchange Board of
India [SEBI) (Listing Obigalions and Disclasure Requiraments) Regulations, 2015 [SEBI
Lisbng Requlations) in this reqard (MCA and SEB| Circulars|, tha 20t Annual Genedal Meeling
(AGH) of the Compary will be hald on Frday, 315t July 2026 & 1200 pm, (15T) Peowgh
Video Corderencing (MC] 1 Othar Audio Visual Means [DAVM) o frarsact the business as sef
cut in the Malice convening the AGM s2rf to the Membsars slong wilh the intagrated Annual
Repor for the Financial Yesr 2025-25

Members rna:.- mote that e itegrated Arnual Report 202526, nr'dmin" the: Notice: of the
The sama can alst be accassed from Hie wabsite of the Stock Ex-:liéngé's_uE'ESE ided
gl www.bsemdia com and Malional Stock Exchange of India Limiled al wwiw.nseindia.com
ardd from the website of KFin Techralogies Limited {KFin) (the Registrar and. Share Transfer
Agent and agency engaged Tor prviding the e-vating facity) af wenw kfintech com

Members can albend and participate in the AGM theowgh the VC D OBWM facility only
Tha instruclions far jaining the AGM ars providad in'the Nobice of the AGM. For he purposa
of reckoning the quonm under Saction 103 of the-Act Members attending the AGM through
WG T O'M will be oouted

The Company i3 providing a remole a-woling faciity fooall its Members to cast ther vose on all
Ihe resoduticers set ou in the Motlee of the AGM. The Company iz a0 prosviding the facility of
e-voling at the AGM Mnsta Pall™), Members may edher vole fhmough remcte e-voling or
through: e-voling at She AGM, A Member may padicipata in the AGM even sfter exercising his
fight to wabe thraugh remoie s-voting but shall nol be allowed 1o vate. again a8 the AGM,
Detalad prosedura far remete a-valing and e-voling at the AGM is provided in the Nalica of
ihe AGM

Tha cut-off dele for Members eligible o exercise their nght fo wale through remole e-voling
or ewvating at the AGM is Friday, 24th July 2026 {Cui-off Dale). The remole 2-voling faciity
will b avaliable from 900 am. (I5T) on Tuesday, 28th July 2026 t 5.00 p.m. (I5T) on
Thursday, 30th Juby, 2025,

Remabte a-voling 'will ot be akowed bayond the aforesaid dala ard fime, and the remole
e-yoting module shall be disabled upan expiry of the sforasaid penod.

In gccordance wilh the relevand MCA and SEBI Circulars, the Nofice of the AGM, Inbsgraled
Annual Report 202575, log-in defals for e-voing and foining the AGM through VT [ OAVM
ard ramole esaling Instructions have been sent only by éleckonic mode (o those Members
whose amall addresses are registerad wilh e Company | Depositones. Furlbar, in ferms of
Regulztion 36 1Hh) of SEBI Listing Regulations a lettar providing web-nk including the exact
path, where complete details of the Integrated Annual Report s being sent fo those
sharenoldars who have nol ragsiered thair emal if wilh e Company/Deposilonias,

Any parsan who bacomes a Membar of the Company afier dispatch of the MNetice of the
A GM and holds shares as on the Cul-off Date may abiain the Usar 10 and Password in fhe
manner a5 provided in fhe Nolice of the AGM, Any persan whose.name is recorded in Be
Register of Members or in the Regzter of Boneficial Owners maintained by the Deposiones
a5 an the Cub-off Date only shall be antitled 1o avall the faclity of remote a-voling or e-waling
g the AGM

In casa of any quary or onevances refabed o e-valing, Mambers may reler o the Fraguently
Azked Questions (FAQS) and e-volirg user manugl eveifable at the dewnloads seclion &t
htpslevoting kfintech.com or contact Mr. G Ramdas - Senlar Manager, Corporate
Registry KFn - at 1800 309 4001 {oll-frea) or wiile al evalingi@kfntach.com.

For JSW CEMENT LIMITED

Sdl-

Sneha Bindra

Campany Secrefary and Compliance Officar

Place: Mumbai
Date: 107 July, 2026

NOTICE IH-' THE 42° M'I EEHEIMI. IIEE'I"IHE ﬁHIl E-'d'ﬁ'l'lllf.i IHFI}HIIATIDH

Notice is heraby given that the 427 Annual Ganaral Maeting (“AGM") of the Company
will be hed on Tuesday, August 4, 2026, at 10.00 am.(IST) through Video
Conferencing/Other Audio Visual Means (*WC/OAVM®) facility in compliance with the
applicable provisions of the Companies Act, 2013 and rules framed thereunder. SEBI
iListing Dbligations and Disclosure Reguirements) Requiations, 2015 ("SEBI Lisiing
Repulations™) and Genaral Circidar nos, 142020 and 17/2020 dated April 8, 2020,
April 13, 2020, read with other relevant circulars. Including Genaral Circular No.
03/2025 dated September 22, 2025, respectively, issuad by the Ministry of Corporate
Alfalrs (MCA) and other applicable Cireulars issued by SEBI (hereinaftar collactively
referved to-as “the Circulars”), withoul the physical presence of the Members al 8
comman venug, totransact the business set orth in the notice of the AGM.

In compliance with the aforesaid Circulars, electronic copies of the notice of the AGM
along with the integrated Annual Report for the Fmancial Year 2025-26 have already
been emaited tg all the Members whose email |Ds ara registered/avaitable with the
Company. The emalfing of notices o Members has been complaied on Juky 9, 2026,
The same Is also available on the Gompany's website www.neulandlabs.com, The
Company, in accordance with the Regulation 36(1)(b) of the SEBI Listing Requlations,
iz atso sending a latler 1o the Marmbers whose amall addresses are nol registered,
providing & weblink and QR code for accessing the Notice of the AGM and Integratad
Annual Report for the financial yaar 2025-26.

Pursuantto Section 108 of the Companies Act, 201 3 read with Hule 20 of Companies
iManagement and Adminisiration} Rules, 2014, as amended-and Regulation 44 of
SEB| Listing Raguiations, the Company is providing remota e-voting facility to the
Members to cast their vote by electronéc means on all resofutions set forth In the
notice of the AGM. The facility for a-voting through elecironic voting system shall also
be made available during the meeting on the date of AGM, for thasa Mambers whao
have nol cast their vole by remote e-voling. The Board has appointed Mr D,
Hanumanta Hapu, or failing him, Ms. Shak Razia, Partners, M's. DL Hanumania Raju &
Co, Practicing Company Secretares, as scrutinizer for conducting the a-voting in 4
fair and transparent manner.

Members may note that

¢« All the business shall be fransacted only through remote e-voting and voling by
glactronic means during the AGR.

¢ Cut off date for determining the eligibélity iovote by electronic means or ai the AGM
is Tuesday, July 28, 2026 {“the Cut off date”). A person whose name is recordad in
the ragister of Members or in the register of benefickary owners maintained by the
deposilories as on the Cut-off date onky shall be entitled 1o avail the remaote e-vating
facility as wall &5 voting during the AGM throwgh electronic means.

» The remote e-voting facility will be available at www.evoling.nsdl.com from
Saturday, August 1, 2026 (9:00 a.m. 15T) and ends on Monday, August 3, 2026
(5.00 p.m. [3T). Thereafter the portal will be disabled.

¢ Any person holding shares in physical form and non-individual Members, whe
acquires shares of the Company and becomes Member of the Company after the
dispatch of notice of AGR and holding sharas a5 of the Cutoff date are requested o
rafar to the Notice of AGM for the process to be adoptad for obtaining the Usar 1D
and Password 104 casting the vate

» The facility for -voling through electronic voting System shall also be made
available during the maating on the date of AGM, lor those Members who have not
cast thelr vota by remols e-voting.

« Members who have cast their votes by remate e-voling, prior to the AGM may
attend the meeting. but shall not be entitled to cast their vote again during the AGM,

The procadure for remode e-voling by Members hadding shares in demal mode,
physical mode and/or for Members wha have riof registerad-their e-mail addresses, is
provided inthe notice of SGR.

To receive the soft copies of notice of AGM along with the Integrated Annual Report for
the Fimancial Year 2025-26, instructions for remote e-wofing and insiructions for
participating in the AGM, Members who have nof yet registerad or updated their emadl
addrassas are requasted o registenupdate their emall [ds with the respective Depository
or with KFin Technologies Private Lemeted (the Company's RTA) by sanding a request to
the Company's ATA on the email address al einward.ris@klinlech.com.

Members may note that the notice of the 42nd AGM and the Integrated Annual Report
for the financial year 2025-26 are also available on the Company's website at
wwwoneulandiabs.com, the website of NSOL viz. www.evoling.nsdl.com as well as
on the websites of the Stock Exchanges viz. BSE Limitad and Mational Stock Exchange
of India Lirited at www.bseindia.com and www.nseindia.com, respeciively.
Mambers who need assistance before or during the AGM, can confact NSDL on
evoting@nsdl.com or use Toll free ng. 022 - 4886 7000

Record Date:

The fial dividend as recommanded by the Board of Directors, If daclared ;at the AGM,
will be pald on or after Awsgust 11, 2026, to those Mambars whose names appear on
tha Company’s Register of Members onJuly 24, 2026 (Record data),

Tax on Dividend:

It may be noted by Members that according to the Income Tax Act, 2025 any
dividends paid or distributed by the Company, shall be subject to tax in the hands of
the Members, and the Company will be réguired to daduct Tax at Source (TDS) at
e rates prescribed by the law. To expizin the process of withhoiding tax from
dividends paid to Members at the prescribed rates, the Company has sant an emgil
communication dated June 12,2026, to all Members whose email [Ds ars
registered with the Company/Deposiiories. The communication also includes
necessary annexures. This information is aiso availabde on the Gompany's webskie
al https:/'www.neulandlabs.com/en/investors/investor-services/ids-related-
information-dividend

Sd/-

Date: July 10. 2026 Manish Dedhia

Mlace: Mumbai Managing Direclor
o® e

epaper.financialexpress.com

By Order of the Board
For Neuland Laboratories Limited
Sd/-
Flace: Hyderabad Sarada Bhamidipati
Date: July 9, 2026 Company Secretary
o® @
Pune
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VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT_281806_1, Dt. 23,06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited: in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through anline bidding on the Website hitp:/f'www.etenders, gov.in

SUB: UP GRADATION OF THE EXISTING B0 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS" — Due Date of Opening :06.08.2026
SECRETARY

0SBl

Strategic Training Unit, Corporate Centre,
Madame Cama Road, Mariman Peint, Mumbai - 400021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: 5BI/STU/LED/EOL/2026-27/01 DATED 16.06.2026

This refars to State Bank of Indla's earlier notice regarding invites for

RFP with reference no. SBI/STUW/LEDFEDI 2026-27 /01 dated 16.06.2026

for sefection of copsultant for programme on Design Thirking. Details of

changes in RFP as corrigendum is available at Bank's website

https:/fsbi.bank.in under "Procurement News" section and
www.tenderwizard.com/fSBIETENDER.

Place: Mumbai
Date: 10.07. 2026

Deputy General Manager (L&D]
(5TU Department)

DLF LIMITED

Reqgd. Office: Shopping Mall, 3” Floor, Arjun Marg,

OLF City, Phase-I, Gurugram - 122 002 (Haryana)

CIN : LTI THR1963PLCHD2434

Tel.: 91-124-4334 200

Website : www.dif.in; Email : investor-relationsi@dif.in |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting {("AGM") of the Members of DLF
Limited {the "Company’} will be held on Monday, 3 August 2026 at
12,30 P.M. (IST) through Video Conferencing ("WC')/ Other Audio
Visual Means ("OAVM') in compliance with the applicabla provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 read with.all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the business, as set-oul in the Notice calling the AGM,
Members will be able to attend the AGM through VG OAVIM

2. In compliance with the Act. SEBI| Listing Regulations and the
Circulars, the Annual Report for the Financial Year (FY) 2025-26
[including Standalone and Consolidated Financial Statements,
Auditor's Report(s), Board's Report along with annexures, Notice of
the AGM and other documeants) will be sent electronically to all tha
Members of the Company whose e-mail 1D is regizstered with the
Company/ Depository(ies), Further, a letter providing the web-link,
QR Codea including the axact path for accessing the Annual Repon
for FY 2025-26 will be sent to those Members who hawve not
registered their e-mall 1D, The aloresaid decument({s} will alsc be
available on the Company’s website at waww. dif.in, on the website(s)
of the Stock Exchanges ie. BSE Limited ('BSE') and Mational
Stock Exchange of India Limited ("NSE') at www.bseindia.com
and www.nseindia.com, respectively and on the website
of Mational Securities Depository Limited (*NSDL') atl
www.avoting.nsdl.com, being the agency angaged by tha
Company o provide e=voting facility.

3. Manner of registering / updating e-mail ID:

{a) Members holding equity shares in physical mode and who
have not registerad/ updated their e-mail 1D, are requested o
register/ update the same by writing o the Company’ Registrar fo
an Issue and Share Transfer Agent {"RTA'} along with the signed
request letter, mentioning their Mame, Folio No., contact
details and complete address; duly filled form 15R-1 and other
ralevant forms and datails as menlioned in SEBI Master
Circular Mo. HOQ/38M3N42026-M IRSD-PODMN4298/2026
dated & February 2026 ('SEBI Master Circular'). The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA at ris.kfintech.com/
clientservices(isclisrforms.aspx,

0} Members holding equity shares in dematerialised form and
who have not registered! updated their e=mail ID, are requested
to register! update their e-mail 1D with their respective Depository
Participant{s ) with whom they maintain their demat account{s),

4. Manner of casting vote(s) through e-voting:

(a) Members will hawe an opportunity to cast their vole{z) on the
business, as set-out in the Mabice of the AGM through electronic
voling system.

(b} The manner of remote a-voting/ a-voling at the AGM by the
Members holding equity shares in dematerialised mode or
physical mode and for thosa Members who have not registerad
their e-mail 1D, has bean provided in the Motice of the AGM. The
Motice will also be available on the Company’s website al
www.dlf.in and on tha wabsite(s) of BSE and N3E at
www.bseindia.com and www.nseindia.com, respeciively and
NSDL al www.evoting.nsdl.com.

(e} The facility for e-vating shall also be made avallable at the AGM,
Members paricipating in the AGM and who have not cast their
vole(s) by remote e-voting, would be eligible fo cast their vola
during the AGM through e-vating.

(d) The fogin credentials for casting votes through e-voting shall ba
made available to the Members through e-mail. Members who do
not recaive a-mail or whose e-mail |D is not registered with tha
Company! Depository Participant(s), may generata! obtain login
credentials by following the instructions given in the Motes to the
MNotice of AGHM.

(@) The aforesaid login credentials may also ba used for attending
the AGM through WG OAVM,

5. Record Date for payment of Dividend:

{a) The Company has fixed Monday, 27 July 2026 as the 'Record
Date’ for determining the eligibility of Members for payment of
dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026.

(b} Subject to approvat of the Members at the AGM, dividend will ba
paid within the stipulated time, as prescnbed under the Act, from
the conclusion of the AGM, to the Members, (i) whose names
appear as Baneficial Owner at the end of the business hours on
the Record Date in the list of Beneficial Owners to be furnished
by Dapositories, in respact of shares held in dematerialisad
mode; and (ii) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
raspact of shares haid in physical mode (after giving effect fo valid
transfer, transmission or transposition requests).

[ch As per SEBI mandate, payment of dividend through-dividend
warranls or chequals) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Setilement ('RTGS"),
Mational Electronic Funds Transfer ('NEFT') etc. for payment of
dividend. Members are requested io register/ update their
complete bank details with their DPs, if the equity shares are held
in demat mode, by submitting forms and documents, as may ba
required by the Deposifory Participantis ).

(d) As mandated by SEBI. dividend to the members holding shares in
physical mode shall be paid electronically, only after they have
furnizhed their Permanent Account Mumber, Contact Details
{postal addrass, mobile number and e-mail), bank account details,
spacimen signature, atc. for their cormasponding physical folios.

(e} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at the applicable rates. For more details. please
refar 1o the Notes to 1115- Motice of the AGM and website of the

DLF .

. Manner ufreglshEﬂng mandate for receiving Dividend:

Members are requested to register/ update the complete bank detalls;

(a) with their Depository Participant(s) If the equity shares are
hald in dematerialised mode, by submitting forms and documents
as may be required by the Depository Paricipants with whom
they maintain ther demat account{s); and

() with the Companyl RTA If the aquily shares are held in physical
mode, by submitting duly filled form ISE-1 and other relevant

forms from their registered e-mail 1D along with requisita
d.ﬂ_-tails as m&ntiﬂned in the SEEI Mastm Circular at Inuasmr-

Forms arg rl|$ﬂ avallable on lhE webs:tet‘i] of the Company al
www.dif.in/linvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are reguested to carefully read all the Moles and
Instructions as set-out in the Notice of the AGM and particutarly, tha
instructions for joining the AGM, manner of casting vote through
remate e-voting! e-valing at the AGM and payment of dividend

For DLF Limited
Sdf-

(R.P. Punjani)
Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattam P.0. Thiruvananthapuram-695004
Phone: 0471 2786416 & 416 e-mail: purchaze@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KEMMF:HO:PUR:131:2026

10072026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

winw, etenders. kerala gov.in, Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders. kerala.gov.in or
www.milma.com. Tender ID—2026_KCMMF_B59786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_B59792 1

Managing Director

TENDER NOTICE

The Kerala Iﬂinera}s and Metals 1.td

v A CGrot, ol Kerala Ulndertiakmg | sankaramangalem, Kollan 691583
Phome @ 4T6-2651215 0 207, BE-Mul :mdiikmmi.com

F nranal

o g e ey
vt P B

For mare datals please wsit E-Tendering Poetal, hitps:Vetenders kesala govin or www kmmil.com
E%  Tender Id Hiems |
1 2026_KMML_B58547_1 Fabrication & supply of Condensing Column cooler |
E‘ 2026_KMML_8585235_1 Supply, Erattion and Commissianing of Varcal Sleam JrﬂFIFI
(3 ﬁ'cnz'ﬁ H:w.u ﬂf:.ﬂ?ﬂs- 1! Global Tendar for the Supply of High Pusity -'-.'I.“a-gresum I'-'rala'

Chavara 08.07 2026 Sd- Managng Dirsctor for Tha Kersia Minarals ard Metals Lid

jﬁy CEMENT LIMITED

Registarad Office: JSW Centre, Opp. MMEDA Grourd, Bandra Kurla Complex,
Bandra |East), Mumiba: - 400 059
Website: waw jswoemenbin | Email: secrelaral jswelisein
Tel ; +31-22:4286 1000 | Faw @ 26502001
CIN: Lag957TMHZ006PLC 160839

;{Ef Bomba v Dyeing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19" September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146" AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4™ August, 2026 at 9:00
m. (IST) and end on Thursday, 6" August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 315 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4% Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

| Demat Please contact your Depository Participant(s) (DP) and register

| Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9* July, 2026

W

TATA

TATA POWER
(Corporate Condracts Department)
Tha Tata Power Company Limied, Smart Cender af Procurement Excellence, 3nd Floor, Sahar Recelving
Statson, Near Hobel Logla, Sahar Airpon Road Andheri (€], Mambsai 400 059, Maharashtea, India
(Eoard Ling: 0226773017} CIN: L2B920MH1915PLC0005ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible
vendors for the following tender package (Two-part Bidding) in
Mumbai

(A) Balance of Plant (BOP) services required for varous Transmission

recelving station, (Package Ref: CC2TNK003).

Interested and efigible bidders to submit Tandar Fae and Authorizaftion
Letter before 1500 hrs. Friday, 17" July 2028.

For detailed NIT, please wvisit Tender section on wabsile
https:(fwww.tatapower.com. Also, all future comgendum’s if any, to
the said tender will be published on Tender section of above website

i Tata Power — Business Associates — Tender Documents) only.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons| Regulations, 2016)

RELEVANT PARTICULARS

11, |Name of the corporate deblor along with — [JBF INDUSTRIES LTD

PN & CIN/LLP Mo PAN: AAACJ2575)

CIN: L999990N1982PLCO00128
Shop No. 4, Ground Floor,
Building Mo, A, Shubh Laxm
Complex, Mear Prabhat School
Chanandeyi, Amli, Silvassa, Dadra
& Nagar Havei — 596230
wwwibfindusiries.co.in

No fixed assels

-E. Address of the registered office

3. |URL of wehsite

4. |Details of place where majonty of fxed
assets are ocated

|5 |InstaBed capacity of main products! services|No manufacturing faciliies
(6. |Quantity and value of main products! NIL

servioes soid in last financial year
I7,  [Number of employaes! workmen MIL as on date

|B. |Further detafs including last avadable Audited financial stalements are
financial statemenis [with schedules) of two | available at waw_bfindustries.co.in
years, lists of creditors are available at

| |URL:

19. | Edigibility for resclution applicants under
section 25(2)h) of the Code is avadlable al

W nfindusines.coin. The same
miay also be obtained on mad from

_ URL: girp.jblEgmail com

110. |Last date for receipt of expeession of 25072026
nienest

(111, |Dabe of issue of provisional st of 2707-2026
prospeclive resolution apphicanis

112. |Last date for submission of objections to  [01-08-2026
provisiona! list

113, |Date of issue of final list of prospective 02-08-2026

. resoiution applicants

114, |Date of issue of information memorandum, [03-08-2026

evaluation matrix and request for resolution
plans bo prospechive resolufion apphicants
15. |Last date for submission of resolution plans {02-09-202%

16. |Process email id to submé Expressionof  |cirp.jbf@gmail. com
| |Intgrest

117, ||Detasis of the corporate debtor's
regisirafion status as MSME |

Mot Applicable

Sdi-
Mukesh Verma
IBBI Reg. No. IBBIIPA-001/1P-PO1665/2015-202012522

Date: 10-07-2026 B 1506, Sunfeck City Avenue 2, Goregaon West, Mumbai 400104

WOTICE OF THE 20™ ANNUAL GEWNERAL MEETING AND
INFORMATION ON E-VOTING

Naolice = heraby given fhat in complisnce with he applicable provisions of the Companies
Ack 2013 (Act) and the relevant circulars issued thersunder by the Ministry of Comorale
Affairs (MGA) read with the circulars issued under the Secwities and Exchange Board of
India (SEBI) (Listing Obligations. and Disclosure Requirements) Regulations, 2015 (SEBI
Listmg Ragulations) in his regand (MCA and SEBI Circulars, the 20h Annval General Maeting
IAGH) of the Company will ba hekd on Friday, 31sl-July 2026 & 12:00 p.m, (15T} throwgh
Video Conderencing (VT [ Ciher Audio Visual Mears [OAVM) 1o fransact the business as sel
out in the Maobice convening the AGM sanl fo the Members along with the Infegraied Annual
Report for the Financial Year 202526,

Members may node that the integrated Annual Report 2025-26, incleding the Nofice of the
AGM, has baen uploaded on the website of the Company at the link: Mipswww sweamanlin
The same can aiso be accessed from the websie of the Siock Exchanges, (e BSE Limited
at www baeindia.com and Mations! Stock Exchange of India Limited at www.nsaindia com
and from the website of KFin Technologies Limited (KFin) (the Ragistrer and Share Transfer
Agent and agency engaged Tor providing the e-woling facility] &l weww kfintach.com

Members can atlend and parficipale in the AGM through the VC 7 O8YM facility anly
The Instructions for jiring me AGK ane provided in the Notice of the AGK, For e porposs
of rackoning: fhe quorsmeunder-Section 103 of the Act, Members atiending the AGM Hnough
WV OAVE will ba counded,

Tha Company & prowiding-a remote e-voting facily boall s Membears to cast theer vote on all
fhe resoluticns sat aut n the MNotica of the AGM. The Company is also providing the facibly of
g-vofing al the AGM (“insta Poll®), Members may edher vole through remale a-voling or
iheouagh e-voting at the AGM, A Member may paricipate in the AGM even after exercizing his
right i vobe through remote e-voling but shall not be aliowed to volte again ak the AGM
Detailed procedune for ramole a-voling and e-voling al the AGM is providad in (he MNolice of
fhe AGM.

The cut-off date for Members elgible lo exarcise their nght ta vobe through remale e-voling
or e-vpling at the-AGM is Friday, 24th July 2026 [Cut-off Dabte). The remote e-~vofing facilty
will be available from $.00 am, (IST] on Tuesday, 28th July 2026 il 5,00 p.m, (IST) on
Mhureday, 300h July, 2026,

Femaie e-voting will nob be allowed beyvond the aforesaid dale and fime, and the remole
e-yaling module shall ba disabled upan axpiy of the aforesaid panod,

In @ccordance wih the redevant MCA and SEB! Circutars, the Notice of the AGM, Inlegrated
Arrua! Report 2025-268, log-in defails for e-voling and jairsig tha AGA thraugh VC 1 CavM
and ramote a-woling mabuchars have bean sam onfy by elaclimnc mede b those Mambers
whose email addresses are registerad with the Company | Deposfiones, Further, in tenms. of
reguiation 36{1)[b) of SEEI Lishng Reguiations 3 letter providing web-ink including the exaci
path, whare complels details of the Integrated Annual Report & baing sent L thosa
sharehokders who have nat registered thels emall & with the CompamiDeposiiones

Any person who becomas a Member of the Company after dispaich ol the Nedice of [he
AGM and holds shares as on lhe Cubofl Date may oblain the User 1D and Password In the
manner as provided in the Motice of the AGM. Any person whose name is recorded in the
negister of Members or in the Register of Beneficial Owrars maintaingd by the Deposdones
azon e Cutalf Date only shall be antitled 1o avall the facilty of remabe e-voling or @-voting
at the AGM

In case of any query or grievances related [0 ewoling, Mambers may refer Lo the Frequenty

Asked Questions (FAUS] and e<wofing user manual availabie i the downioads secton al

hitps:llevoting khintech.com or contacd Mr. G Ramdas - Senior Manager, Corporats
Reqisiry KFn at 1800 308 4001 (tolldres) or wite ol evoling@Ekiintech.com.

For JSW CEMENT LIMITED

Sdi-

Sneha Bindra

Company Secrefary and Compliance Officer

Place; Mumbai
Date: 107 July, 2028

Place: Mumbai For JBF INDUSTRIES LIMITED

(» MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48925
Regd. Office: 329, Gala Compiex. 3™ Floor, Din Dayal Upadhyay Marg,
Mubund (W), Mumbal - 400 060 | Phone No: 022-2592 0055
Email: investor@mitsuchem com | Websie: www mitsuchem.com

| NOTICE

Motice'is hereby given that the Thirty Eighth (38") Annual General Meeting ("AGM”)

of the Company will be heid on Friday, July 31, 2026 at 03.30 p.m. (IST) through

Wideo Conferencing {"WC ™) or Other Audio Visual Means (*0AVM"). The Company

has sent the Motice of the AGMW along with the Annual Repaort for the FY 2025-26

on Thursday, July 09, 2026 through electronic mode to the members who have

registared thelr email addresses with the Registrar and Transfer agent ("RTA')
of the Company/Depository Participant(s) ("0F") in compliance with applicable
provisions of the Companies Act, 2013 and Rules made thereunder and the SEBI

(Listing Obligatiens and Disclosure Requirements) Requiations, 2015, read with all

the applicabie circulars on the matter issued by the Ministry of Corporate Affairs

(MCA) and Securities and Exchange Board of India (SEBI), to transact businesses

st ouf in the Notice of the AGM and the Explanatory Staiement thereto,

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 is available on the Company’s website at www mitsuchem.com and on

the wabsite of BSE Ltd at www.bseindia.com.

Further, Notice 15 hereby given pursuant to Section 91 of the Companies Act,

2013 ("Act”) and Regulation 42 of SEBI (Listing Obfgations and Disclosure

Raquirements) Regulations, 2015, the Register of Members and Share Transfer

Book of the Company will remain closed from Saturday, July 25; 2026 to Friday,

July 31, 2026 (both days Inclusive), on account of the AGH.

For the purpose of determining efigibility of member’s entittement of dividend for

the year ended March 31, 2026, If approved at the ensuing AGM of the Company,

shall be payable to those shareholders whose names will appear on the Register
of Members furnished by the RTAS OP as at the closure of the business hours on

Friday, July 24, 2026

Pursuant to bection 108 of the Act read with Hule 20 of the Companies

(Management and Administration) Rules, 2074 and Regulation 44 of SEBI (Listing

Ohblioations a&nd Disclosure Requirements), Regulations, 2015, the Company

I5 providing the e-Voling facility fo-all its Members to cast thair vote on all the

resolutions set forth in the Notice of the AGM and the said Members may transact

such business contained in the said Notice through voting by electronic means by
electronic woling system provided by Bigshare Services Private Limited (Bigshare)

The detadls of remote e-voting are given below:

1) The e-voting period will commence on Tuesday, July 28, 2026 at 9:00 a.m. IST
and end on Thursday, July 30, 2026 at 5:00 p.m. I1ST Thereafter, the e-voling
modile will be disabled.

21 The voting rights -of Members shall be in proportion to their share of paid-
up capital of the Company as on the cut-ofl date i.e. Friday, July 24, 2026
Once a voie is cast by the member, hefshe shall not be aflowed to change it
subsequentty,

3) The Company |5 also offering the facility for e<Voting during the AGM for the
members attending the meeling, who have not cast their votes by remole
g-\oting, Howaver, Members who have already cast their votes by remote
g-Voting prior to the AGM, may attend the AGM but shall not be entitlad o vote.

4) A member can only opt for one mode of voting §.6. eithar through remote e-Voting
or g-Viating during the AGM. If any member casts vote by more than one made,
than voting done through remaote -Voting shall prevail.

3) Any person, whao acquires shares of the Company and becomies a shareholder
alter tha dispatch of the Annual repart and holding shares as on cut-off date e
Friday, July 24, 2026 may obtain login 10X & password for e-Vioting by sending &
request at [volem@blgshareoniine.com

Members who have not updated their bank account detadls for receiving the

dividend directly in their bank accounts and who have not yel registerad their

amall addresses an requested to get their details registered/updated with Bigshare

Services Pyl Ltd, Registrar and Transler Agent of the Company, on a temporary

basis at jnvastori@bigshare com,

In case of any queries. you may réfer the Frequently Asked Questions (FACS) for

Shareholders and e-voting user manual for Shareholders available at the download

section of wew.ivole bigshareonling com or call at 1800 22 54 22 and 0D22-

BR6IEIAE,

For MITSU CHEM PLAST LIMITED
Sd/-

Manish Dedhia

Managing Director

Dale; July 10, 2026
Place: Mumbai

NEULAND LAB_ORATORIES LIMITED

NOTICE {H-' THE 42"' A.IIHI,IAI. GEHEHAL HEEHHI,'i l.HD E H‘QHHG IHHHHM'IHH
Motica is heraby given that the 427 Annual General Meeting (“AGM") of the Company
will be hedd on Tuesday, August 4, 2026, at 10,00 am. (5T} through Video
Conferencing/Other Audio Visual Means (“VG/0AVM™) facility In compliance with the
applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

{Listing Obligations and Disclesure Requirements) Regulations, 2015 ("SEBI Listing

Regulations"} and General Circular nos. 14/2020 and 17/2020 dated April 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circular No.

03/2025 dated September 22, 2025, respectively, issued by the Ministry of Corporate

Affairs (MCA) and ofher applicable Circilars issued by SEBI (hersinafier collectively

referred to as “the Circulars™), without the physical presence of the Members at a

comman venue, 1o fransactthe busingss set forth inthe notice of the AGR.

In compliancea with the aforasakd Circulars, electronic coples of the notice of the AGM

dlang with the Integrated Annual Report for the Fimancial Year 2025-26 have already

been emailed to ait the Members whose emall 1Ds are registered/availabie with the

Company. The emailing of nofices to Members has baan completed on Juby 8, 2026,

The same |5 also available on the Company's website www.neulandlabs.com. The

Company, in accordance with the Regulation 36{1)(b) of the SEBI Listing Regulations;

is also sending a latter to the Members whose email addresses are not registered,

providing a weblink and QR code for accessing the Notice of tha AGM and InMagrated

Annual Report for the financial year 2025-26.

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of Companies

(Management and Administration) Rules, 2014, as amended and Regulation 44 of

SEBI Listing Regulations, the Company Is providing rmemote e-voting facility to the

kembers to cast their vote By electronic means on all resolutions set forth in the

motice of the AGM. The facklity for e-voting through electronic voting system shall also
be made available during the meeting on the date of AGM, for those Members who

have not cast their vote by remote e-vating. The Board has appointed Mr D.

Hanumanta Kaju, orfailling him, Ms. Shaik Razia, Partners. M/s. D. Hanumanta Raju &

Co, Practicing Company Secretanes, as Scrutinizer for conducting the e-voting in &

fair and transparent manner,

Mambers may note that:

= All'the business shall be fransacted only through remote e-voling and vafing by
glectronic means durng the AGM.

+ Lut off date for determining tha eligibiity to vote by electronic means or at the AGM
s Tuesday, July 28, 2026 (“the Cut off date”), A person whose name Is recarded in
the registar of Membars or in tha register of beneficiary ownars maintained by the
depositories as on the Cut-oif date only shall be entitied 1o avail the remote e-voling
facility as well a5 voting during the AGM through electronic means.

* The remole e-voling facility will be available &t www.evoling.nsdl.com from
Saturday, August 1, 2026 (900 a.m, 15T} and ends on Monday, August 3, 2026
{5:00 p.m. I5T). Thereafter the portal will be disabled.

* Any person holding sharas in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company alter the
dispatch of notice of AGM and hobding shares as of the Cut off date are requested to
refer to the Mofice of AGM for the process to be adopted for obtaining the User 1D
and Password for casting the vote

« The facility for e-voling through electronic voting system shall also be made
avaliable during the meeating on the date of AGM, for those Members who have not
casttheirvole by remotes e-voling.

= Members who have cast their votas by remofe e-voting, prior to the AGM may
attend the meeting, but shall not be entitied fo cast their vote again during the AGM.

The procedura for remote e-vofing by Members holding shares in demat mode,
physical mode andsor for Members wivo have not registered-their e=mail addresses, is
provided in the notice of AGM,
To receive the soft copies of notice of AGM along with the Integrated Annual Report for
the Financial Year 2025-26, Instructions for remote e-voting and instructions for
participating in the AGM, Members who have not vet registered or updated their email
addresses are requasted to register/updata theer emall igs with the raspactive Depositony
or with KFin Technologies Privite Limited (the Compamy's ATA) by sanding & request to
the Gompany's RTA on the email address a1 einward.ris@kfintech.com.

Rembers may nofe that the notice of the 42nd AGM and the Infegrated Annuwal Report

for the financial year 2025-26 are also available on the Company's website at

wowwi neulandlabs.com, the website of NSDL viz, www,evoling.nsdl.com as well as
an the websites of the Stack Exchanpes viz. BSE Limited and National Stock Exchange
of India Limited at www.bseindia.com and www.nseindia.com, respectively

Members who need assistance belore or dunng the AGM. can contact NSOL on

evoling@nsdl.com oruse Toll free no.. 022 - 4886 7000

Record Date:

The final dvidend as recommendad by the Board of Diréctors, ifdeclared, atthe AGM,
will be paid on or after August 11, 2026, to those Members whose names appear on
the Company's Register of Members on July 24, 2026 (Record date)

Tax on Dividend:

it may be noled by Members.that according to the Income Tax Act, 2025 any
dividends pasd or distrbuted by the Company, shall be subjact o tax in the hands of
the Members, and the Company will be required to deduct Tax at Source (TDS) at
the rates prescribed by the [aw. To explain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, o all Members whosze email 105 are
registered with the Company/Depositories. The communication also includes
necessary annexures. [his information 15 also available on'the Company's website
at hitps://www.neulandlabs.com/en/investors/investor-services/tds-related-
infarmation-dividend

By Order of the Board
For Neuland Laboratories Limited

Sd/-
Place: Hyderabad Sarada Bhamidipati
Date: July 9, 2026 Company Secretary

epaper.financialexpress.com
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;‘g VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026_VPT_281806_1, Dt. 23.06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through online bidding on the Website hittp/fwww etendaers.gov.in

SUB: UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUEILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM FORT ON
DESIGHN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS"—Due Date of Opening :06.08.2026
SECRETARY

0SBl

Strategic Training Unit, Corporate Centre,
Madame Cama Road, Nariman Point, Mumbal - 400021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP MO: 5BI/STU/LEDSEDIS2026-27/01 DATED 15.06.2026

This refers to State Bank of India’s earlier notice regarding invites for
RFP with reference no. SBI/STUSLEDVEOH 2026-27/01 dated 16.06.2026
for sebection of consultant for programme on Design Thinking. Details of
changes in RFP as corrigendum is available at Bank's website
https://sbi.bank.ln under “"Procurement News" section and
www.tenderwizard.com/SBIETENDER.
Place: Mumbai

Date: 10.07.2026

Deputy General Manager (LED)
[5TU Department}

DLF LIMITED

Regd. Office: Shopping Mall, 3" Floor, Arjun Marg,
DLF City, Phase-1, Gurugram - 122 002 (Haryana)

CIN : LTO1MHR1963PLCO02484

Tal.: 91-124-4334200

Website : www.dif.in; Email : investor-relationsgdif.in |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1, The 61" Annual General Meeting ("AGM') of the Members of DLF
Limited (the ‘Company’) will ba held on Monday, 3 August 2026 at
12.30 P.M. (IST) through Video Conferancing ("WC')/ Other Audio
Visual Means ("OAVM') in compliance with the applicable provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with all appiicabla
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the busingss, as sef-out in the Nolice calling the AGM
Members will be able to attend the AGM through VT OAVM.

2. In compliance with the Act, SEBI Listing Regulations and the
Circufars, the Annual Report for the Financial Year (FY) 2025-28
(including Standalone and Consolidated Financial Statements,
Auditor's Report(s), Board's Report along with annexuraes, Notice of
the AGM and other documents) will be sent electronically o all the
Members of the Company whose e-mail 1D is registered with the
Company! Depository(ies). Further, a lalter providing the web-link,
QR Code including the exact path for accessing the Annual Report
for FY 2025-26 will be zent to thoze Members who have not
registered their e-mail 1D, The aforesaid document(s) will also be
available on the Company's website at www.dlfin, on the websitals)
of the Stock Exchanges ie. BSE Limited [('BSE') and Mafional
Stock Exchange of India Limited ("NSE’) at www.bseindia.com
and www.nseindia.com, respectively and on the websile
of Natiﬂnal Securities Depository Limited (*NSDL") at
___________ being- the agency engaged by the
Cumpany to pr-::-wd:-: &- 'ml:lng facility,

3. Manner of registering / updating e-mail 1D:

(a) Members holding equity shares in physical mode and who
have nol registered’ updated their e-mail |D, are requested (o
register’ updale the same by writing to the Company! Regiztrar to
an Issue and Share Transfer Agent ("RTA") along with the signed
request letter, mentioning their Name, Folio No., contact
detailz and complete address; duly filled form ISR-1 and other
relevant forms and .details az mentioned in SEB|I Master
Circular No, HO/38/M13/(4)2026-MIRSD-POD/N/4208/2026
dated 6 February 2026 ("SEBI Master Circular'). The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA al ris kfintech.com!
clientservices/isclisrforms.aspx,

{b) Members holding equity shares in dematerialised form and
who have not registered! updated their e-mail 1D, are requested
to register/ update their e-mail |D with their respective Depository
Participant{s} with whom they maintain thair demat account(s).

4, Manner of casting vote(s) through e-voting:

{a) Members will have an opportunity to cas! their vole(s) on the
business, as sal-outin the Notice of the AGM through atectronic
voling system.

{b) The manner of remote e-voling/ e-voling at the AGM by the
Members holding equity shares In dematenalised mode or
physical mode and for those Members who have not registered
their e-mail 12, has been provided in the Motice of the AGM. The
Motice will also be available on the Company's website at
www.dif.in and on lhe website(s) of BSE and NSE al
www.bseindia. com and www.nseindia.com, respectively and

11"1
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() The facility f{:r e-vofing sh aI! alsn I:na made available at the AGM
Members participating in the AGM and who have not cast their
vote{s) by remote e-voling, would be eligible to cast their vole
during the AGM through e-voting.

{d) The login credentials for casting votes through e-voting shall be
made available to the Members through e-mail. Members who do
not receive e-mall or whose e-mail 1D is not registerad with the
Company/ Depository Participant(s), may genarata/ obtain iogin
credentials by following the instructions given in the Notes to the
MNotice of AGM,

{g) The aforasad login credentials may also be used for attending
the AGM through VG DAV

3. Record Date for payment of Dividend:

{a) Tha Company has fixed Monday, 27 July 2026 as tha 'Record
Date' for determining the eligibility of Members for payment of
dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026

(b) Subjact to approval of tha Members al the AGM, dividand will be
paid within the stipulated ime, as prescribed under the Act, from
the conclusion of the AGM, to the Members, {i} whose names
appear as Beneficial Owner at the end of the business hours on
the Record Date in the list of Benaficial Ownears to be furnished
by Depositories, in respect of shares held in dematenalizsed
mode; and (il) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
raspact of shares held in physical mode (after giving effect to valid
fransfer, fransmission or tfransposition requests).

{c} As per SEBI mandate, payment of dividend through dividend
warrants or cheque(s) has been discontinued, The Company
shall use Electronic Clearing Sarvices (local. regional or
national), direct credit. Real Time Gross Setftement 'RTGS'"),
Mational Electronic Funds Transfer ('MNEFT') etc. for payment of
dividend. Members are requested to register/ update their
complete bank datails with their DPs, if the equity shares are heid
in demat mode, by submitting forms and documents, as may be
required by the Depository Participant(s),

{d) As mandated by SEBI, dividend to the members holding shares In
physical mode shall be paid electronically, only after thay have
fumished their Femmanent Account Number, Contact Details
{postal address, mobile number and e-mail), bank account details,
specimean signature, atc. for their corresponding physical folios.

(&) Payment of dividend will be subject to the deduction of tax at
gource { TDS') at the applicable rates. For more details, please
refer to the Motes to the Notice of the AGM and website of the
Company at www.dif.in.

. Manner of registering mandate for receiving Dividend:

Members are requested to register’ updals the complete bank details:

{a) with their Depository Participant{s) il tha aquily shares are
held in damaterialised mode, by submitting forms and documants
as may be required by the Depository Paricipants with whom
they maintain their demat account{s); and

{b) with the Company/ RTA if the equity shares are held in physical
mode, by submitting duly filled form ISR-1 and other ralavant
forms from their registered e-mail |ID along with reguisite
details, as mentioned In the SEB| Master Circular at investor-
relations@dlif.in or einward.ris@kfintech.com. The requisite
Forms are also available on the website(s) of the Company at
www.dlf.infinvestor and of RTA al_ris.kfintech.com/
clientservices/isclisrforms.aspx,

7. Members are requested to carefully read all the MNotes and
Instructions as set-out in the Motice of the AGM and particularly, the
instructions for joining the AGM, manner of casting vote through
remote e-voting/ e-voting at the AGM and payment of dividend.

For DLF Limited

Sd/-
9 July 2026 (RLP. Punani)
Gurugram Company Secretary

Kerala Co-operative Milk Marketing Federation Lid.
Milma Bhavan, Pattom P.0, Thirmvananthapuram-685004
Phone: 0471 2788415 & 416 e-mail: purchase@milma.com

E TENDER FOR DAIRY CONSUMABLES

KCMMEHD:PUR:131:2026 10,07, 2026
Bids are Invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

winhw, etenders. kerala.gov.in, Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders.kerala, gov.in or
www.milma.com. Tender ID—2026_KCMMF_B59786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_859792_1

Managing Director
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THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House, J. N. Heredia Marg, BaIIard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7* August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146" AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13™ April, 2020,
Circular No. 20/2020 dated 5™ May, 2020, Circular No. 02/2021 dated
13™ January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5" May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25% September, 2023, Circular No. 09/2024
dated 19t September, 2024 and Circular No. 03/2025 dated 22" September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146" AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9" July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM ) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 315 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146™" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31% July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4" August, 2026 at 9:00
a.m. (IST) and end on Thursday, 6™ August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 31° July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4 Floor, ‘A’ Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

Demat

Please contact your Depository Participant(s) (DP) and register
Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9% July, 2026

epaper.financia

Knanal g D€ Kerala Minerals and Metals Ltd
._Eh‘:&.__’# {8 Govt, of Kerale Dndertaking I-_!'_-.:ml.ilr.tm:mgu lom Kollom 691583
iy A resanid Phome : 00 F6=2651215 10 217, E-Mall :meliikmnal. com

For nH:er_':!E-"als pkaasa wisi E Ten:lenrg FI:rlaI H'..Js .alm::arsmlala DN OF Wik, krnm £am
&l Mo Tender Id Ttems |

1 2026 _KMML_B58547 1 Fabrication & suppty of Condensing Calumn cooler

2 [2026_KMML_§58525_1 Supply. Erecban and Commissioning of Verical Sigam Jmne|

3 {2026_KMML_859705_1| Glotal Tender Tor the Supphy of ng Pu.nlg.n Magrasium r.1ata||
Chavara 09.07 2026 G- Menaging Direclor far The Kerala Mirarals and Metals Lid
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TATA

TATA POWER

(Corporake Condracts Department
The Tats Power Coenpany Limited, Smart Cerder of Procuresnent Excellence, 3rd Floor, Sahar Receiving
wtation, Wesr Haotel Lestz, Sahar Alrport Road Andhen (E), Munsbai 400 053, Maharashtra, India
{Board Lire: 02267973047 CIM; L2520MHAM SPLCO0EET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible

vendors for the following tender package (Two-part Bidding) in

Mumbai.

(A) Balance of Plant (BOP) services required for various Transmission
receiving station. (Package Ref: CC2TNK008).

Interested and sligible bidders to submit Tender Fee and Authorization

Letter before 1500 hrs, Friday, 17" July 2026.

For detailed WNIT, please visit Tender section on website

https:/lwww.tatapower.com. Also, all future corrigendum’s if any, to

the =said tender will be published on Tender section of above wabsite

(Tata Power — Business Associates — Tender Documents) only.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. [Name of the corporate deblor along with | JBF INDUSTRIES LTD
PAN & CIN/ LLP No. PAN: AAACJ25T3d
| CIN: L999990N1982PLC000128

Shop No. 4, Ground Floor,
Building No. A, Shubh Laxmi
Complex, Near Prabhat School
Chanandew, Amli, Silvassa, Dadra
& Nagar Havell - 396230

P bfindustries.co.in

I Mo fived assets

2. |Address of the regisiered office

13, |URL of website

4. | Details of piace where majonty of fixed
a8sels are located

5. |Installed capacity of main products! serviess) No manufacturing faciifies

|6 |Quantity and value of main products! INIL
servicas sold in las financial vear
7. |Number of employess/ workmen iNIL a5 on date

Audited financial statements are
available at www.ibfindusiries.co.in

8. |Further defails including last avadable
financial statements (with schedules) of two
years, lists of creditors are available af
URL

8. |Eligibty for resolution applicants under
section 25(2)(h) of the Code is available al

|w.nw |bfindustries.coin. The same
|may also be obtained on mail from

. URL | crp. pfimamail.com
110. |Last date for recaipt of expression of 20-07-2026
! interest
11, |Dateof issue of provisional list of 27-07-2028
prospechive resolulion applhicants
12. |Last date for submission of objectionsto  |01-08-2(126
pravissanal list |
13. |Date of issue of final list of prospective | 02-08-2026

resolution applicants i

114. |Date of issue of information memorandum, |03-08-2026
evaluation matrx and request for resolufion
plans 1o prospective resolution appicants
15, | Last date for submission of resolution plans
116. | Process email id to submit Expression of
Interest

7. | [Details of the corporate debtor's
registration status as MSME |

i 02-05-2026
i cirp jbfi@gmail.com

Mot Applicable

Sd-

Mukesh Verma

IBBI Reg. No. IBBLIPA-001/IP-P01665/2019-2020112522

8 1506, Sunteck Ciy Avenue 2, Goregaon West Mumbai 400104
For JBF INDUSTRIES LIMITED

Date: 10-07-2026
Place; Mumbai

(™ MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48925
Regd. Office: 329, Gala Comples. 3" Floor, Din Dayal Upadhyay Marg,
Mulund (W}, Mumbai — 400 080 | Phone No: 022-2582 0055
Email: [nvestor@mitsuchem.com | Website: wyow, milsuchem,com

Motice |s hereby given that the Thirty Eighth (38%) Annual General Meeting (“AGM™)

of the Company will be held on Friday, July 31, 2026 at 03.30 pm. (15T} through

Wideo Conferancing (*VC") or Other Audio Visual Means ("0AVM"), The Company

has sent tha Notice of the AGM along with the Annual Report for the FY 2025-26

on Thursday, July 09, 2026 throuph electronic mode to the members who have

registerad their email addresses: with the Registrar and Transfer agant ("RTA")
of the Company/Depository Participant{s) ("DP"} in compliance with applicable
proviskons of the Companies Act, 2013 and Rules made thersunder and the SEBI

(Listimg (¥oligations and Disclosure Requirements) Hegulations, 2015, read with all

the applicable circwlars on the matter issued by the Ministry of Corporate Affairs

(MCA) and Securities and Exchange Board of India (SEBI), to transact businesses

set out In the Notice of the AGM and the Bxplanatory Statement therato.

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 i5 available on the Company’s wabsite at werw mitsuchem:com and on

the wehsite of BSE Ltd at www bseindia.com.

Further, Matice Is hereby piver pursuant o Section 91 of the Companies Act,

2013 ("Act’) and Regulation 42 of SEBI {Listing Cbligations and Disclosure

Requirements) Regulations, 2015, the Register of Members and Share Transfer

Book of the Company will remain closed from Saturday, July 25, 2026 to Friday,

July 31, 2026 (both days inclusive), on account of the AGM.

For the purpose of determining eligibility of member's entitlerment of dividend for

the year endaed March 31, 2026, if approved at the ensuing AGM of tha Company,

shall be payable to those shareholders whose names will appear on the Hagister
of Members furnished by the RTA/ DP as at the closure of the busingss hours on

Friday, July 24, 2026,

Pursuant to Section 108 of the Act read with Rule 20 of the Companies

(Managermant and Administration) Rules, 2014 and Regulation 44 of SEBI (Listing

Obfigations and Disclosure Reguirements), Regulations, 2015, the Company

Is providing the e-voting facility o all its Members to cast their vote on all the

resolutions set forth in the Notice of the AGM and the said Membars may transact

such business containad in the said Notice through vating by electronic means by
alectronic voting system peovided by Bigshara Services Private Limited (Bigshara)

The details of remote g-voting aré given below

1) The g-vating penod will commence on Tuesday, July 28, 2026 at 9:00 a.m. 5T
and end on Thursday, July 30, 2026 a1 5:00 p.m, IST. Thereafter, the e-voling
module will be disablad,

Z1The voting nghts of Members shall be in proportion o their share of paid-
up capital of the Company as on the cul-off date i.e. Friday, July 24, 2026.
Once a vote is cast by the member, he/she shall not be allowed to change it
Subzaquently.

3) The Company is also offering the Tacility for e-violing during the AGM for the
members attending the meating, who have not cast their votes by remote
g-Woling. However, Members who have already cast thelr votes by remote
g-\ofing prior 1o the AGM, may attend tha AGM bt shadl not ba anfitted 1o vote,

4) A member can only opt for one mode of voting 1.¢. either through remote e-Voting
or e-voting during the AGM. If any member casts vote by maore than ong mode,
then voting done through remaote e-Voting shall prevail

5) Any person, who acquires shares of the Company and becomes a shareholder
after the dispatch of the Annual report and hoiding shares as on cut-off date Le.
Friday, July 24, 2026 may obtain login 1D & password for e-Moting by sending. a
request at ote@binshareonlne. com

Members who have nol updaled their bank account delails for receiving the

dividend directty in their bank accounts and who have not yet registered their

emall addresses are requested to get their defails registered’updated with Bigshare

Saervices Pvt Lid, Registrar and Transfar Agent of the Company, on a tempaorary

basis at mvestoricbigshare.com.

In case of any quenes, you may refer the Freguently Asked Uuestions (FALS) for

Shareholders and e-voding user manual for Shareholders avadable at the download

saction of W, hareonding.com or call af 1800 22 54 22 and 022-

B2638338

For MITSU CHEM PLAST LIMITED

8d/-
Manish Dedhia
Managing Director

Date: July 10, 2026
Place: Mumbai

Kolkata

JSW CEMENT LIMITED

Registered Office: JSW Cenfre, Opp. MMRDA Ground, Bandra Kurla Complex,
Bandra (East), Mumbal = 400 051
Website: wanw jswoomentin | Emall: zecratanal mwoiijzein
Tek» +51-22-4285 1000 | Fax @ 28502001
CIN: L2595TMHI0EPLC 160438

NOTICE OF THE 20™ ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING

Molice is hereby given thal i compliance with the applicable provisions of the Companies
Aok, B3 (Act) and the relevant circidars issued thersunder by the Minisiny of Corporate
Altairs (MCA} read with the circulars issuad under the Securties and Exchange Board of
India (SEBI) iListing Obligations and Discloswre Regumemants) Regulations, 2015 [SEEBI
Listing Regulaiions] in this regand (MCA 3nd SEBI Circulars), the 20ih Annual General Mesting
[AGM] of the Company will be held on Friday, 318t July 2026 &1 1200 p.m. (15T) {hrough
Video Confarencing (VE) | Othar Audss Visual Means (0AVM) 1o Iransact the businass as sal
it inthe Molice convareng e AGM sent to the Members. along with the Inlegrated Annusl
Repor for the Financial Year 202528

Members may nobe that the Integraled Annual Report 2025-26, incleding fhe Nolice of the
AGM, has been uploaded on the wabsie of the Compary al tha Enk: hilps:Mwass iswcament.in
The same can alzo be accessed from (e wabsite of fhe Stock Exchanges, Le. BSE Limited
&l www.bseindia.com and Matonal Stock Exchange of India Limited at www.nssindia.com
gd from fhe website of KFin Techriologies Limited (KFm) (the Regstrer and Shame Transfer
Agant and agency engapad lor providing the e-valing faciity) at www kfintech com.

Mambars can atiend and participate in the AGM through ihe VC & OAVM Taciity ondy,
The msducions Tor joiring the AGM are provided in the Mobice of the AGM. For the purpose
of reckoning the quonum under Section 103 of the Acl. Members atiending the AGM fhrough
WC | O Wil be counted.

The Company |3 prowding & remoke evoling facility 1o all iz Members to cast teir vobe on all
the resolutions set out in the Moboe of the AGM, The Company is also providing tha facility of
g-volmg &l the AGM [Cinsta Poll”), Members may. gither vole fhrough remoele e-valing or
thraugh avoling al the AGM. A Mambar may parficpate in the AGM even after exercising his
right 1o vold through remobe e-vobtog but shall not be allowad to vale again at the AGM.
Deteded procedure for remote e-voting and e-valing &t the AGM is provided in the Mobice of
the AGH

The cut-off date for Members eigible o exencse ther rght 1o vabe through remate e-wating
or g-yobing at the AGM is Friday, 2ath July 2026 (Cul-off Data). Tha remata a-vofing facility
will be available from:9.00 a.m, (15T} on Tuesday, 2Bh July 2036 6l 500 pm (15T) on
Thursday, 300k July, 2026,

Remote evofing wil not be allowed beyond the sforessid date and fime, and the remote
g-valing madule shall be disabled upen expiry of the afaresaid perad.

In acoordance with the relavant MCA and SEBI Circulars, the Motice of e AGM, Intagrated
Annual Bepor 202525, log-in detals for e-vofing and joining the-AGA thraugh VC 1 DAV
gnd remabs: e-voling instrictions have been sent oaly by electonic mode b those Members
whosa emall agdresses are registared with the Company | Depositores. Further, in terms of
Regulstion 36(1)b) of SEBI Listng Requlations a atler prasding webdink including the axact
path, where complete details of the Inlegraled Annual Report s being sant to those
sharehoiders who have not registered their email id wilh the Companmy/Depositories

Any person who becomes a Membar of the Company after dspatch of the Notice of the
AGM and holds shares as on the Cul-off Date may cbtain the Usar ID and Password in the
menner & provided in the kofice of the AGM. Any person whose name s recordad in ihe
Reqisier of Members or in the Reqsier of Baneficial Owners mamtained by the Depositones
&5 00 the Cul-off Date anly shall be enlitfed b avail the facily of remate a-voling or e-valing
al the AGM

In case of any queny or grigvances relaled b e-valing, Members may. refer o the Freguendly

Asked Questions (FAJS) and evoling user manual available at the downksads section at

hithps-frevoling kfintech.com or contact Mr, G Ramdas - Sensor Manager, Corporale
RegsingKFin at 1800 0% 4001 (toll-free) or wiite at evolingi@kfintech.com

For JSW CEMENT LIMITED

Sdi-

Snehd Bindra

Company Secratary and Compliance Officer

Ptace: Mumbai
Date: 107 July, 2026

2 neuland NEULAND LAEORATDRIES LIMITED

'|

Registored nﬁ'cu. 11r..| Floor |

Plot No

NOTICE DF THE dl" AI'IHI.IAI. EF.I'IIEHAL HEETIHE MIIII' E-\‘UT!HEIHFDHIIATIUH

Motice |5 hereby given that the 427 Annual General Maeting ("AGM") of the Company

will be held on Tuesday, Aupust 4, 2026, at 10,00 am.(I5T) through Video

Conferencing/Other Audio Visual Means ("VC/OAVM') faciity in compliance with the

apphicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

(Listing Obligations and Disclosure Raquirements) Ragulations, 2015 ("SEBI Listing

Requiations”) and General Gircular nos, 14/2020 and 17,2020 dated Apnl 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circular No.

0372025 dated Septembar 22, 2025, respectively, issued by the Ministry of Corporata

Affairs (MCA) and other applicable Circulars issued by SEBI (hareinafter collectively

referred 1o as “the Circulars”), without the physical presance of the Members at a

common vanuee, to transact tha business setforth in the notice of the AGM,

In compliance with the aforesaid Circulars, electronic coples of the notice of the AGM

along with the Intagrated Annual Report for the Financial Year 2025-26 have already

been emailed to all the Mambers whose email [Ds are reqistered/available with the

Company. The emaifing of notices to Members has been completed on July 9, 2026.

The same is also available on the Company's website www.neulandlabs.com. The

L.ompany, in accordance with the Requdation 3611 )(b) of the SEBI Listing Regulations,

i% also sending 2 latter to ihve Members whose emall addresses are not registerad,

providing a weblink and QR code for accessing the Notice of the AGM and Integrated

Annual Beport for the inancial vear 2025-26.

Pursuant 1o Section 108 of the Companies Act, 2013 read with Rube 20 of Companles

(Management and Administration) Rules, 2014, as amended and Regulation 44 of

SEBI Listing Regulations, the Company is provding remote e-voting faciity 1o the

Members 1o cast their vole by electromic means on all resolutions set forth in the

nofice of the AGM. The facility for a-woling through electronic valing system shalk also

be made availabie during the meeting on the date of AGM, for those Members whao

have not cast their vote by remote e-voling. The Board has appointed Mr D

Hanumanta Raju, or failing him, Ms. Shask Razia, Partners, M's. D. Hanumanta Raju &

Go, Practicing Company Secretaries, as Scrutinizer for conducting the e-voting In a

fair and transparant manner

Members may nole that:

= Alf the business shall be transacted only through remate e-voting and voting by
electranic means during the AGM,

» (Cut off date for determining the aligibility to vote by electronic means or at the AGM
i5 Tuesday, July 28, 2026 (“the Cut off daté”™). A person whose nama is recorded in
the register of Members or in the regester of beneficiary owners maintained by the
depositories as on the Cut-off date only shall be entitled to avall the remote e-voting
faciity as well a5 voting during the AlM through elecironic means.

» The remote e-voling facility will be available al www.evoling.nsdl.com from
Saturday, August 1, 2026 (9:00 &.m. I15T) and ends on Monday, August 3, 2026
(5:00 p.m. 18T). Thereafter the portal will be disabled,

» Any person holding shares in physical form and nen-individual Members, who
acquires shares af the Company and becomes Member of the Company after the
dispateh of notice of AGM and holding shares as of the Cut off date are requested Lo
refer to the Notice of AGM for the process to be adopted for obtaining the Usar 1D
and Passwiord for casting the vote,

» The facility for e-voting through electronic voting system shall also be mada
availabie during the meating on the date of AGM, for those Members who have not
cast their vole by remote e-vating.

= Members who have cast their votes by remote e-voting, prior to the AGM may
attend the meeting, but shafl not be entitied to cast their vote again during the AGM.

The procedure for remota e-voling by Members holding shares in demat mode,
physical mode and/or for Members who have not registered-their a-mail addresses, is
provided in the notice of AGM.
To recedve the soft copes of notice of AGM along with the Integrated Annual Report for
the Fimnancial Year 2025-2%0, instruchons for remote e-voding and insiructkons for
participating in the AGM, Members who have not yet registered or updated their emall
addresses are requested to reqisterupdate their email ids with the respactive Depository
ar with KFn Technologles Private Limited (the Company's RTA) by sanding a reguest fo
the Company's RTAon the emall address at einward. ris@kdinlech.com.
Members may note that the notice of the 42nd AGM &nd the Integrated Annual Report
for the financlal year 2025-26 are also available on the Company’'s website at
www.neulandlabs.com, the website of NSDL viz, www.evoling.nsdl.com as well as
on the websites of the Siock Exchanges viz, BSE Limited and Nalional Stock Exchange
of India Limited 2t www.bseindia.com and www.nseindia.com, respectively.
Members who nead assistance before or during the AGM, can confact NSDL an
evoling@nsdl.com or use Toll free no - 022 - 4886 7000
Record Date:
The final dividend as recommendad by the Board of Directors, if declared, at the AGM,
will be paid on or after August 11, 2026, to those Members whase names appear on
the Companys Registar of Members on.July 24, 2026 (Record data).
Tax on Dividend:
It may be noted by Members that according to the Income Tax Act, 2025 any
dividends pald or distrbuted by the Company, shall be subject totax in the hands of
the Mambers, and the Company will be required to. deduct Tax at Source (TDS) at
the rates prescribed by the taw. To explain the process of withholding tax from
dividends paid to Mambers at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, to all Members whose amail 1Ds are
registered with the Company/Depositones. The communication also includes
necessary annexures. This information is also available on the Company's website
al https://'www.neulandlabs.com/en/investors/investor-services/tds-relaled-
information-dividend

By Order of the Board

For Newland Laboratories Limited
Sd/-

Sarada Bhamidipati

Company Secretary

Place: Hyderahad
Date; July 9, 2026




FRIDAY, JULY 10, 2026

VISAKHAPATNAM PORT AUTHORITY

VISAKHAPATNAM

E-Tender Call Notice: 2026_VPT_281806_1, Dt. 23.06.2026

On behalf of the Members of Board of WPA, E-Tender Is invited in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through online bidding on the Website hitp./fwww. etenders. gov.in
SUB; UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHARPATMAM PORT ON
DESIGHN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)
BASIS" - Due Date of Opening :06.08.2026

SECRETARY

OSBI

strategic Training Unit, Corporate Cantre,
Madame Cama Road, Mariman Point, Mumbai - 400021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGH THINEING
RFP NO: SBI/STUSLA&D/EOI/2026-27/01 DATED 16.06.2026

This refers to State Bank of India's earfier notice regarding invites for

RFP with reference no, SBYSTUSLEDFEQI 2026-27/01 dated 16.06,2026

for selection of consultant for programme on Design Thinking. Details of

changes in RFP as corrigendum is available at Bank's website

https://sbi.bank.ln under "Procurement Mews" section and
www.tenderwizard.com/SBIETENDER.

Place: Mumbal
Date: 10072025

Deputy General Manager (L&D)
[STU Department])

DLF LIMITED

Regd. Office: Shopping Mall, 37 Floor, Arjun Marg, F

DLF:.

DLF City, Phase-1, Gurugram - 122 002 (Haryana)

CIN : LT OTHR1963PLCOI24584

Tak.- 91-124-4 534200

Website : weaw.dif.in; Emall ; Investor-relations@dif.in

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting ("AGM') of the Members of DLF
Limited (the "Company') will be held on Monday, 3 August 2026 at
12.30 P.M, (15T) through Video Conferencing ("WC') Other Audio
Visual Means ("OAVM') in compliance with the applicable provisions
of the Companies Act, 2013 and Rules made thersunder, the
Securities and Exchange Board of India {Listing Otligations and
Disclosure Reguiremanis) Regulations, 2005 read with all applicabla
Circulars issued by the Ministry of Corporate Affairs from time 1o ime
o transact the business, as sat-oul in the Malice calling the AGM.
Members will ba able to altand tha AGM throuwgh VC DAVKL

2. In complianca with tha Acl, SEBI Listing Regulatons and tha
Circulars, the Annual Report for tha Financial Year (FY) 2025-26
{including Standalona and Consolldated Financial Statemants,
Auditor's Repaort(s), Board's Report along with annexuraes, Nolice of
thie AGM and other documents) will ba sent electronically to all the
Members of the Company whose e=-mail |D is registered with the
Company’ Depository(ies). Further, a letter providing the web-link,
QR Code including the exact path for accessing the Annual Report
for FY 2025-26 will be sent to those Members who have nod
registered their e-mail 1D. The aforesaid documeni(s) will also be
available on the Company’s website at waw, dif.in, on the websiie(s)
of the Stock Exchanges i.e. BSE Limited 'BSE') and National
Stock Exchange of India Limited ("NSE") al www.bseindia.com
and www.nseindia.com, respectively and on the wabsile
of Mational Securities Depository Limiled (‘NSDL"} at
www. evoling.nsdl.com, baing the agency engaged by the
Company o provide a-voting facility,

3, Mannerof registering / updating e-mail ID:

ia) Members holding equity shares in physical mode and who
hava not registerad! updated thair e-mall 1D, are requested to
registar) update the same by wriling to the Company’ Reagistrar to
an |ssue and Share Transfer Agent ("RTA') along with the signad
request letter, mentioning their Name, Folio Mo., contact
detalls and complete address; duly filled form 1SR=1 and other
relevant forms and details as mentioned in SEBElI Master
Circular No. HOMSZ8/M138412026-MIRSD-PODN4298/2026
dated 6 February 2026 ('SEBI Master Circular'). The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA at ris.kfintech.com/
clientservices(isciisrforms.aspx,

b} Members holding equity shares in dematerialised form and
who have nof registered! updated their e-mail 1D, are requested
to register/ update their e-mail | with their respective Depository
Participant{s)with whom they maintaintheir demat accouni{s},

4, Manner of casting vote({s) through e-voting:

[a} Members will have an opportunity o cast their voie(s) on the
business, as set-outin the Motice of the AGM through alectronic
voling sysiem

(b} The manner of remote e-voting' e-voting at the AGM by the
Mambers holding equity shares In dematenalised mode or
physical mode and for those Members who have nol registared
thair a-madl 1D, has been provided in the Notice of the &GM. The
Motice will also be available on the Company's website al
www.dif.in and on the website(s) of BSE and MNSE at
www.bseindia.com and www.nseindia.com, respectvely and
MEOL at wwnwevoting.nsdl.com.

() The facility for a-voting shall also be made available at the AGM.
Members paricipating in the AGM and who have not cast their
vote{s) by remote e-voling, would be eligible to cast their vote
during the AGM through e-voting.

(d} The lagin credentials for casting votés through e-voting shall be
made available to the Members through e-mail, Members who do
not receive e-mail or whose e-mail 1D is not registered with the
Company! Depository Parlicipant(s), may generatel obiain login
credentials by following the instructions given in the Metes fo the
Motice of AGM,

(e} The aforesaid login credentials may also be used for attending
the AGM through VI OAVM

5. Record Date for payment of Dividend:

(&) The Company has fixed Monday, 27 July 2026 as the 'Record
Date’ for determining the E!-!igih'rlHy of Members for payment of
dividend, recommeandad by the Board of Direclors of the
Company for FY ended 31 March 2028

(b} Subject to approval of the Members at the AGM, dividend will be
pald within the stipulated time, as prescribed under the Act, from
the conclusion of the AGM, to the Members, (i) whose nameas
appear as Baneficial Owner al the end of the business hours on
tha Record Date in the list of Banaficial Owners 1o be fumished
by Depositores, In respact of shares held In dematerialized
mode; and (i} whose names appear as Member in the
Company's Register of Members as on the Record Dale, in
respect of shares held in physical mode (after giving effect to valid
transfer, ransmisgionor transposition reqguests),

(c) As per SEB| mandate, payment of dividend through dividend
warrants or chequels) has been discontinwed. The Company
ghall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Settlement 'RTGS'),
Mational Electronic Funds Transfer CTNEFT') etc. for payment of
dividend, Members are requested to register’ update their
compiete bank detaiis with their DPs, if the equity shares are hakd
in demat meda, by submitting forms and documents, as may be
requirad by the Depository Parbicipant|s)

[d} As mandaled by SEBI, dvidend to the members holding sharasin
physical made shall be paid elacironically, only after they have
furnished lhair Parmanenl Accounl Mumbar, Conlac! Details
{postal addrass, mobile number and a-mail), bank account details,
spacimen signature, ele, for their corespondmg physical folios,

(@) Payment of dividend will be subjact to the deduction of lax at
source ('TDEY) at the applicable rales. For more delalls, please
refer to the Motes 10 the Molice of the AGM and websita of the
Company at www.di.in.

&. Manner of registering mandate for receiving Dividend:

Members are requasted 1o register! update the complate bank details:

[a}) with their Depository Participant(s} if the equity shares are
held in dematenalised mode, by submitting forms and documeants
az may be required by the Depository Participants with whom
they malntain their demat account(s); and

(b} with the Company! RTA if the equity shares are held in physical
mode, by submitting duly filled form 1SR-1 and other relevant
forms from their registered e-mail 1D along with reguisite
details, as mentioned in the SEBI Master Circular at investor-
relations@@dlf.in or ginward.ris@kfintech.com. The requisite
Forms are also available on the website(s) of the Company at
www.dif.inflinvester and of RTA at_ris kfintech.com/

lien i iscii
f. Members are requested to carefully read all the MNotes and

Insfructions as set-out in the Molice of the AGM and paricularly, the

instructions for joining the AGM, manner of casting vote through

remate a-voling/ e-voting at the AGM and paymeant of dividend.

For DLF Limited
Sdi-

8 July 2026 {R.P. Punjani)
Gurugram Company Secretary
e %

Kerala Co-operative Milk Marketing Federation Lid.
Milma Bhavan, Pattom P.D, Thiruvananihapuram-695004
Phome: D471 2786415 & 416 e-mail: purchasa@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KOCMPME:HO:PUR 1222026
Bids are invited through e-tenders from interested Bidders for supply of
Diairy Consumables for the year 2026-27. e-tenders are hosted in
www.etenders.kerala. gov.in. Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders.kerala. gov.in or
www.milma.com. Tender ID = 2026 _KCMMF_859786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_B59792_1

10.07. 2026

Managing Director

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

rraral e Fhe Kerala Minerals and Metals Ltd
M (& Gvl od Kerala Undenaking ) Sankanmangalam, Kollam 69 5

Tnraaray S

Pheme : 0 TE-2E5E2E5 4o 207, E-Mail :mduckmml com

TENDER NOTICE
Faor mare detalls please viil E-Tendaring Poral, Wips:Uetencans kerala oow.in of wiaw kmmi. com
T Tender 1d [ Items |
1 EUEE_I{MML_ESEE&,?]E Fabrication & supply of Condansing Column coalar |
212026 KMML BS0525 1| Supply, Ereclion and Commissioning of Vardcal Staam Turbire|
3 2026 KMML_B58705 1| Global Tander for the Supply of High Eu_ri.‘,;rﬂ@m_@lili
Chavara (8,07 2026

Sdi- Maragrg Direclor faf The Kerala Minarais and Malals Lid

[af Bombay Dyeing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House, J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7t August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8™ April, 2020 read with Circular No. 17/2020 dated 13™ April, 2020,
Circular No. 20/2020 dated 5" May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5% May, 2022, Circular No. 10/2022 dated 28™ December,
2022, Circular No. 09/2023 dated 25™ September, 2023, Circular No. 09/2024
dated 19t September, 2024 and Circular No. 03/2025 dated 22" September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146" AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9" July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 315t March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7* August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4" August, 2026 at 9:00
a.m. (IST) and end on Thursday, 6™ August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) the remote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 31 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4 Floor, ‘A’ Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1t August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

Demat Please contact your Depository Participant(s) (DP) and register
Holding your e-mail address as per the process advised by your DP.

Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9t July, 2026

aw

TATA

TATA POWER

[Corporzte Contracis Depanimend)
The Tata Power Cosmpay Limlled, Smant Center of Procurement Excellence, Ird Flaor, Sakar Recehing
Slation, Mear Holel Laala, Safar Airpord Roed Andhari (E), Mumbai 400 158, Maharashira, India
(Board Line: S2-6T173817) CIN: L2E920MH1$19PLCH0D5ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible

vendors for the following tender package (Two-parl Bidding) in

Mumbai

{A) Balance of Plant (BOP) services required for various Transmission
racaiving station. (Package Ref: CC2TNK002).

Interasted and eligible bidders to submit Tender Fae and Autharization

Letter before 1500 hrs, Friday, 17" July 2026,

For detailed NIT, please visit Tender section on website

hittps:/iwww.tatapower.com. Also, all fulure carrigendum’s if any, to

the said tender will be published on Tender section of above website

{Tata Power— Business Associates — Tender Documents) only
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JSW CEMENT LIMITED

Registerad Office; JSW Centra, Opp. MMROA Ground, Bandra Kurfa Complex,
Bardra (Easl), Mumbai - $6 051
Websita: winw fswoamentin | Email; secrefarial swliZisw.in
Ted ; 4591224756 1000 | Fax ; 26002001
CIN: L26357MH2Z00GPLE 160833

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A{1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

1. |Mame of he corporate debtor glong with | JBF INDUSTRIES LTD

PAN & CIN/LLP No, PAN: AAACJ2575)

CIN: L995990N1982PLCONNT 28
Shap MNo. 4. Ground Floor,
Building Ma. A, Shubh Laxmi
Complex, Near Prabhat Schaool
Chanandevi, Ami, Silvassa, Dadra

2. | Address of the registerad office

& Nanar Haveli - 206230
3, |URL of websiie wnnw |bfindustries. co.in
4. |Details of placs whene majarity of fixed Mo fixed assels
assels ana hocated

5. |Installed capacity of main products! servicas| No manufaciuring fachities
b, |CQuaniity and value of main producis/ NIL

services soid in last financial year
1. |Mumber of emplovees/ workmen NIL a8 on dale

B, |Further delails including fast available Audited financial statemants are
financial statements (with schedules) of two | avaiable at www jbfindustres co.n
wears, ksts of creditors are available at
URL:

8. |Eligibity for reschution applicants under
sechion 25{2){h) of the Code I3 available al

waiw.jbifindustries.co.n. The same
may also be obtained on matl from

URL: cirp.jbfi@gmail.com

10, |Last date for receipt of expression of 25-07-2026
Interest

11. |Date of issue of provisional list of 2T-07-2026
prospeciive resolution applicanis

12, |Lastdale for submission of objectionsto. | 01-08-2026
provisional list

13. |Date of issue of final list of prospective 02-08-2026
resclution applicants

14, |Date of =sus of information memorandum, |03-08-2026

avaluabon matnx and request for resolifion
plans o prospeciive resciution apphcanis
15, |Last date for submission of resodution plans | 02-08-2026

16. |Process emall id lo submil Expression of | cirp jbliEgmail com

Interest
17, |[Details of the corporate debior's Not Appicabia
regisiration status s MSME.|
Sdi-
Mukesh Verma)

[BBI Reg. No. IBBLTPA-001/IP-PI1663/2018-202011 2522
B 1306, Sunteck Ciy Avenue 2, Goregaon West, Mumbai 400104
For JBF INDUSTRIES LIMITED

Date: 10-07-2026
Place: Mumbai

o® @

(@™ MITSU GHEM PLAST LIMITED

GIN: L25111MH1988PLC048I25
Regd. Ofice: 329, Gela Complex. 3™ Floor, Din Dayal Upadhyay Marg,
Mulund (W), Mumbal —400 080 | Phone No: 022-2592 (055
Email: investorapmitsuchem.com | Website: www.mitsichem.com

| NOTICE |

Motice is hereby given that the Thirty Eighth (38") Annual General Meeting ["AGM™)

of the Company will be hekd on Friday, July 31, 2026 &t 03,30 p.m. (IST) through

Video Conferencing ("VC") or Other Audio Visual Means (“0AVM~). The Company

has sant the MNadice of the AGM along. with the Annual Report for the PY 2025-26

on Thursday, July 09, 2026 through electronic made o the members who have

registarad thelr emall addrasses with the Registrar and Transfer agant (“RTAT)
of the Company/'Depository Participant(s) {"DP") in compliance with applcable
prawvisions of the Companies Act, 2013 and Rules made thereunder and the SEBI

(Listing Obligations and Disclosure Raquirements) Regulations, 2015, read with all

thi applicabde circulars on the matter issued by the Ministry of Corporate Affairs

[MCA) and Zecurifies and Exchange Board of India (SEBI), to fransact businesses

set out in the Notice of the AGM and the Explanatory Statement thereto

The Kolice of the AGE and Ammual Report of the Company for the financial yaar

2025-26 is available on the Company's website al www mitsuchem,com and on

the website of BSE Lid al www. bsaindia.com.

Further, Motice is hareby given purseant (o Section 91 of the Companies Act,

2013 {"Act”) and Regulation 42 of ZEBI (Listing Obbgations and Disclosure

Requirements) Regulations, 2015, the Register of Mambers and Share Transter

Book of the Company will remain closed from Saturday, July 25, 2026 to Friday,

July 31, 2026 (both days inclusive), on account of the AGN.

For the purpose of determining efigibility” of member's entitiement of dividend for

the year ended March 31, 2026, § approved at the ensuing AGM of the Company,

shall be payable 1o those sharaholders whose names will appear an the Registar
of Members fumished by the RTA/ DP as at the closure of the busingss hours on

Friday, July 24, 2026,

Purstant to Section 108 of the Act read with Rule 20° of the Companies

[(Manapement and Administration) Rules, 2014 and Begulation 44 of SEBI {Listing

Obégations and Disclosurs Requiraments), Regulations, 2015, the Company

I5 providing the a-Voting facity to all its Members to cast their vote on all tha

resplubions sef forth in the Motice of the AGM and the said Members may fransaci

such business contained in the said Motice through vobing by electronic means by
alecironic voling systam provided by Bigshare Services Private Limited (Bigshare)

The details of remote e-voting are given balow:

1} The a-voting period will commance on Tuasday, July 28, 2026 a1 B:00 am. IST
and end on Thursday, July 30, 2026 at 500 p.m. IST. Thereafier, the e-vating
miodule will be disabled.

23 The votimg rights of Members shall be in proportion fo their share of paid-
up capilal of the Company as on the cul-off date Le. Friday, July 24, 2026,
Once a vole k5 cast by the member, hefshe shall not be allowad to change it
stibseguenty.

3} The Company is also offering the faciity for e-Voting during the AGM for the
members -atending the meeting, who have not cast their voies by remote
g-voting. Howewver, Members who have already cast their votes by remots
g-Voting prior to the AGM, may attend the AGM but shall not be entitied 1o vota,

4} A mambar can only opt for one mode of vating |.e. aither thraugh ramate a-yating
or e-Voting during the &GM. i any member casts vote by more than one mode,
then voling done through remaote g-Yoling shall pravail,

5} Any person, who acguires shares of the Company and becomes a sharshalder
after the dispatch of the Annual repart and holding sharas as on cut-aff date ie
Fricday, July 24, 2026 may obtain login 1D & password for e-Moting by sending a
request at jvpta@bigsharzonline. com

Members who have not spdaied their bank account details for receiving the

dividend directly in their bank accounts and who have not yet reqistered their

amadl addresses are requested to get their details registerad/updated with Bigshare
mervicas Pyl Lid, Regisirar and Transfar Agent of the Company, on a tfamporary
basis at investorEmpshare com-

In case of any gueses, you may refer the Freguently Asked Questions (FAQs) for

Sharehaldars and e-voting user manual for Sharehodders available at the download

section of www ivole bigsharaonline.com or call a1 1800 22 54 22 and 022-

B2638334

For MIT3U CHEM PLAST LIMITED

Sd/-
Date: Juby 10, 2026 Manish Dedhia
Place; Mumbad Managing Director

e -

epaper.financialexpress.com

NOTICE OF THE 20™ ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING

Nolice is haraby given thal in compdance willi tha applicable provisions of the Campanies
Ack 2013 [Act} and tha refevent circulers isswad thereunder by tha Miretry of Conporate
Affairs (MCA) read wiith tha arculars izsied under the Secunbes and Exchange Board of
Indiz [SEBI} [Liskng Oobgations end Disclosure Requirements) Reguiations, 215 [SEBI
Lisling Ragulalions) in the reqard (MCA gnd SEE| Circulars), tha 2Hh Annual Ganaal Mealing
(RGN} of tha Company wil be hefd on Fnday, 315t July 2025 al 12:00 p.m. (15T} through
Videa Confiarancing (WC) { Other Audia Visual Maans (O8] bo tansac! the business as sal
aut in the Mofica convening the AGM =ant {0 tha Mambers slong with the Inlegreted Annual
Heporl Tor the Financal Yaar 2025-28.

Members may note ihal the integrated Annoal Report 202526, includng (he Notice of 1he
AGM, hag been uploaded on the website of the Comparty at the fnk; hilps:Fawe jswoament in
The same can alse be. acoessed from fe webste of the Stock Exchanges, L2 BSE Limited
al www bsaindia com and Mational Stock Exchange of India Limited at www nsaindis com
and from I website of KFin Techociogles Limded (KFin) ithe Registrar and Share Transler

Mambers can glfand and participate in the AGM through the WG ! QAVM facility anly,
The insknichans or joming the AGKM am provided in the MNofcs of the AGM. Far the purposa
af reckoming the quonsm undar Seciiom 103 of the Act, Mambers afiending the AGM fhrough
VG T Oalid will be coundad.

The Comparny i providing a remebe e-valing facikly to ali it Members o cast thelr vode on all
the resolufions se ouf in the Mofice of the AGM. The Company is also providing the Bachity of
g-voling al the AGM (“inssa Poll’). Members may ether volg through remote e-voling of
thrguagh e-veling at the AGM, A Member may paricipate in the AGM even afier exerclsing Hs
right towabe through mmole evoting bid shad nof be allowed %o wole again at the AGM
Detailed procedure far remede evoling and e-voling at the AGM i provided in fhe Malice of
the: AGM,

The cul-off daba fof Membars aligible Wb exarcisa thair dght b wale hrough famale a-vohng
af evaling al the AGM iz Frday, 248 July 2026 (Cut-olf Date), The remole e-volng faclily
will be available from 5.00 am, [IST) on Twesday, 2Bk July 2026 tH 500 pm. {IST) en
Thursday, 30th July, 2026

Remate e-wotng will nal be Flowad beyond the sforesaid date and ime, and the remate
a-valing module shall b= disabled upon expry of the aforesaid penod

In accerdance with Se reevant MOA and SEBI Ciroutars, he Motice of e AGH, Inbegraled
Annual Report 2002526, kog-in desalls for e-vating and joireng the AGK through WG | O
and remale g=voling Instrections havd Boen senl ooly by electonic mode 1o those Memberns
whose emall addnesses. am registered with the Company | Depasifonies, Furher, In fems. of
Regulation 36(14b) of SEBI Listing Regulaiions a ketter providng wab-ink including the exact
path, where complate detadls of the Integrated Annual Report is being. sent 1o those
shargholders who have nol registenad 1heir amail id wish e CompanyDeposibons.

Ay parson who bacomes a Member of the Company afler dispaich of tha Noice of the
AGM grd halds shares g8 on the Cut-aff Date may obtain the User 1D and Pessword in the
mannar 35 praviced in the Malice of the AGM. Any perscn whase nama is recomded in he
Reqister of Mambers ar in the Regizler of Benaficial Ownears manizined by the Deposionas
as on he Cul-aff Daba orly shall ba enlilled o &vail the faciity of remode e-woling or e-voling
at the AGMW

In case of ary query of gnevances related to e-voling, Members may refer to the Frequenty

Asked Quastions [FAQS) and e-woling user manusl available at the downlbeds section a

httpgafevating kfintech.com or contact Mr, G Ramdas - Senior Manager, Corporate
Registry KFin at 1800, 303 4001 (tod-free} or wite &1 evolingi@kfintech,com

For JEW CEMEMNT LIMITED

Sdi-

Sneha Bindra
Company Secretary and Compliance Officer

Placa: Mumbal
Date: 10" July, 2028

{GIN

] NEULAND LABORATORIES LIMITED
e e et

NOTICE OF THE 42" ENERAL MEETING AND E-YOTING INFORMATION
Nofice |s hereby given that the 42 Annual Genaral Megting {"AGM”) of tha Company
will be held on Teesday, Avgust 4, 2026, at 10.00 am.(IST) through Video
Conlerencing/Other Audio Visual Means {"VC/OAVM™) facilty in compliance with the
applicable provisions of the Companies Act. 2013 and rubes framed theraunder, SEBI

(Listing Obligations and Disclosure Requirements) Reguiations, 2015 (“SEBI Listing

Regulations”) and General Circular nos, 142020 and 17/2020 dated April 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circular No.

03/2025 daled September 22, 20235, respectively, issued by the Ministry of Corporate

Affairs (MCAY and other applcable Cerecudars issued by SEBI ihereinalter colbectively

ratesred 10 a5 “the Girculars”™), without the physical presence of the Members at a

common vanue, 1o transact the buseness set forthin the notice of the AGM

In compéiance with the aforesasd Circulars, electronic copies of the nofice of the AGM

along with the Integrated Annual Report for the Financial Year 2025-26 have already

been emailed to all the Mambers whose emad 1Ds are ragisterad’availzble with the

Company, The emalling of notices 1@ Members has basn completed on July 9, 2026,

The same is also available on the Company’s website waw.nevlandlabs.com. The

GCompany, in accordance with the Regulation 36{1)(b) of the 3EBI Listing Regulations,

iz also sénding A letier to the Members whose emall addresses are ol registered,

providing a weblink and OR code for accessing the Notice of the AGM and Infegrated

Annual Raport for the financial year 2025-26

Pursuant to Section 108 of the Companies Act 2013 read with Rule 20 of Comganies

(Manapement and Adminisiration) Rules, 2014, as amended and Reguiation 44 of

SEBI Listing Regulations, the Company is providing remote e-voting facilty to the

Members 10 cast thair vote by electronic maans on all resolutions et forth In the

notice of the AGM. The faciity for e-woding through slactronic voting systam shall 2lso

be made available during the meeting on the date of AGM, for those Members who

hava not cast their vole by remote e-voting. The Board has appointed Mr D.

Hanumanta Raju, or fading him, Ms. Shaik Razia, Pariness, M. D, Hanumanta Raju &

Co, Practicing Company Secrelaries, as Scrutinizer for condecting the e-voling in a

fairand transparent manner,

Members may note that:

= Al the business shall be transactad only through remate a-vating and voting by
ghectronic maans during the AGM

#  Cut off daie for determining the eligibily 1o vote by elecironic means or at the AGM
is Tuesday, July 28, 2026 ("the Cut off date™). A person whose nameis reconded in
tha ragister of Members of in the ragister of benaficiary owners maintamed by the
depositorias as on the Cut-off date anly shall be entitled to avail the ramate a-voting
facility as woall as vading during the AGM throwugh elecironic means.,

* The ramote e-voting faciily will be available at www.evoling.nsdl.com from
Saturday, August 1, 2026 (3:00 am, IST) and ends on Monday, August 3. 2026
(500 porm, 15T, Thereafter the portal will be disabled.

# fny person holding shares in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company atter the
dispatch of notice of AGM and holding shares as of the Cut off date are requestad to
refar io the Notice of AGM for the process 1o be adopted for obtaining the User 1D
and Password for casting the vote

# The facifity for e-voling throwgh ekctronic voling system shall also be made
available during the meating on ha date of AGM, for thoss Members who have nat
cast their vote by remota e-voting

+ Membears who have cast their votes by remote e-vaofing, prigr to the AGKM may
attend the mesting, but shall nof be entitled to cast their vote again dering the AGM.

The procedure for remola e-voling by Mambers holding shasas in demat made,
physical mode and/or for Members who have not registered-theire-mad addressez, is
provided inthe notice of AGK.
Ta receive the soft copies of notice of AGM along with the Integrated Annual Report for
the Fnancial Year 2025-26, Instructions for remate e-voling and instructions for
participating in the AM, Membars who have not yet ragistarad or updatad their email
addresses are requested o registerupdata their email is with the respective Depository
ar with KFin Technologses Private Limited (the Company™s RTA) by sending a reqeestto
tha Compamy's RTA on the email address &l einward risi@kfintech.com

Members may node that the notice of tha 42nd AGM and the Integrated Anmual Raport

for tive financial year - 2025-26 ara also available on the Company's website at

wierwi neulandlabs .com, the websie of N3DL viz. www.evoting.nsdl.com as well as
an the websites of the Stock Exchanges viz, BSE Limited and National Stock Exchange

o India Limated at www, bseindia.com and www.nseindia.com, respactively,

Members who nesd assistance before or duning the-AGM, can comtaci NSDL on

evolingiznsdl.com or use Tollfree . (22 - 4836 7000

Record Date:

The firal dividend as recommended by the Board of Directors, if daclared, atthe AGM,

will be paid on or after August 11, 2026, to those Members whose names. appear on
the Company's Registar of Members on July 24, 2026 (Record datg),

Tax on Dividend:

it may be noted by Members that according 1o the Income Tax Act; 2025 any
dividends paid or disiribuoted by the Company, shall be subjecttotax inthe hands of
the Members, and the Company will be required to deduct Tax at Source (TDS) at
the rates preseribed by the law. To explain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Gompany has sent an email
communication dated June 12, 2026, to all Members whose email [Ds are
registered with the Compamy/Depositories. The communication also includes
necessary annexuras. This infarmation is aiso available on the Company's websile
al https://www.neulandlabs.com/en/investors/investor-services/ds-related-
Information-dividend

By Order of the Board

For Neuland Laboratories Limited
Sd/-
Place: Hyderabad Sarada Bhamidipali
Date: Juky 8, 2026 Company Secretary
Ahmedabad
oe 9



FRIDAY, JULY 10, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT_281806_1, Dt. 23,06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited: in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through anline bidding on the Website hitp:/f'www.etenders, gov.in

SUB: UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS" - Due Date of Opening :06.08.2026
SECRETARY

0SBl

Strategic Training Unit, Corporate Centre,
Madame Cama Road, Mariman Point, Mumbai - 200021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: 5BI/STU/LED/EOL/2026-27/01 DATED 16.06.2026

This refars to State Bank of Indla's earlier notice regarding invites for

RFP with reference no. SBI/STUW/LEDFEDIS 2026-27 /01 dated 16.06.2026

for sefection of copsultant for programme on Design Thirking. Details of

changes in RFP as corrigendum is available at Bank's website

https://sbi.bank,in under "Procurement News" section and
www.tenderwizard.com/SBIETENDER.

Place: Mumbai
Date: 10.07. 2026

Deputy General Manager (L&D]
(5TU Department)

DLF LIMITED

Reqgd. Office: Shopping Mall, 3” Floor, Arjun Marg,

OLF City, Phase-I, Gurugram - 122 002 (Haryana)

CIN : LTI THR1963PLCHD2434

Tal.: 31-124-4334200

Website : www.dif.in; Email : investor-relationsi@dif.in |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting {("AGM") of the Members of DLF
Limited {the "Company’} will be held on Monday, 3 August 2026 at
12,30 P.M. (IST) through Video Conferencing ("WC')/ Other Audio
Visual Means ("OAVM') in compliance with the applicabla provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 read with.all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the business, as set-oul in the Notice calling the AGM,
Members will be able to attend the AGM through VG OAVIM

2. In compliance with the Act. SEBI| Listing Regulations and the
Circulars, the Annual Report for the Financial Year (FY) 2025-26
[including Standalone and Consolidated Financial Statements,
Auditor's Report(s), Board's Report along with annexures, Notice of
the AGM and other documeants) will be sent electronically to all tha
Members of the Company whose e-mail 1D is regiztered with the
Company/ Depository(ies), Further, a letter providing the web-link,
QR Codea including the axact path for accessing the Annual Repon
for FY 202526 will be sent to those Members who hawve not
registered their e-mall 1D, The aloresaid decument({s} will alsc be
available on the Company’s website at waww. dif.in, on the website(s)
of the Stock Exchanges ie. BSE Limited ('BSE') and Mational
Stock Exchange of India Limited ("NSE') at www.bseindia.com
and www.nseindia.com, respectively and on the website
of Mational Securities Depository Limited (*NSDL') atl
www.avoting.nsdl.com, being the agency angaged by tha
Company o provide e=voting facility.

3. Manner of registering / updating e-mail ID:

{a) Members holding equity shares in physical mode and whao
have not registerad/ updated their e-mail 1D, are requested o
register/ update the same by writing o the Company! Registrar fo
an |ssue and Share Transfer Agent ("RTA'} along with the signed
request letter, mentioning their Name, Folio No., contact
details and complete address; duly filled form 15R-1 and other
ralevant forms and datails as menlioned in SEBI Master
Circular Mo. HOQ/38M3N42026-M|IRSD-PODMN4298/2026
dated & February 2026 ('SEBI Master Circular'). The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA at ris.kfintech.com/

0} Members holding equity shares in dematerialised form and
who have not registered! updated their e=mail ID, are requested
to register! update their e-mail 1D with their respective Depository
Participant{s) with whom they maintain their demat account{s),

4. Manner of casting vote(s) through e-voting:

(a) Members will hawe an opportunity to cast their vole{z) on the
business, as set-out in the Maobice of the AGM through electronic
voling system.

(b} The manner of remote a-voting/ a-voling at the AGM by the
Members holding equity shares in dematerialised mode or
physical mode and for thosa Members who have not registerad
their e-mail 1D, has bean provided in the Motice of the AGM. The
Motice will also be available on the Company’s website al
www.dlf.in and on tha wabsite(s) of BSE and N3E at
www.bseindia.com and www.nseindia.com, respeciively and
NSDL al www.evoting.nsdl.com.

(e} The facility for e-vating shall also ba made avallable at the AGM,
Members paricipating in the AGM and who have not cast their
vole(s) by remote e-voting, would be eligible fo cast their vola
during the AGM through e-vating.

(d) The fogin credentials for casting votes through e-voting shall ba
made available to the Members through e-mail. Members who do
not recaive a-mail or whose e-mail |D is not registered with tha
Company! Depository Participant(s), may generata! obtain login
credentials by following the instructions given in the Motes to the
Motice of AGM.

(@) The aforesaid login credentials may also ba used for attending
the AGM through WV C/ OAVM,

5. Record Date for payment of Dividend:

{a) The Company has fixed Monday, 27 July 2026 as the ‘Record
Date' for determining the eligibility of Members for payment of
dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026.

(b} Subject to approvat of the Members at the AGM, dividend will ba
paid within the stipulated time, as prescnbed under the Act, from
the conclusion of the AGM, to the Members, (i) whose names
appear as Baneficial Owner at the end of the business hours on
the Record Date in the list of Beneficial Owners to be furnished
by Dapositories, in respact of shares held in dematerialisad
mode; and (ii) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
raspact of shares haid in physical mode (after giving effect fo valid
transfer, transmission or transposition requests).

[ch As per SEBI mandate, payment of dividend through-dividend
warranls or chequals) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Setilement ('RTGS"),
Mational Electronic Funds Transfer ('NEFT') etc. for payment of
dividend. Members are requested io register/ update their
complete bank details with their DPs, if the equity shares are held
in demat mode, by submitting forms and documents, as may ba
required by the Deposifory Participantis ).

(d) As mandated by SEBI. dividend to the members holding shares in
physical mode shall be paid electronically, only after they have
furnizhed their Permanent Account Mumber, Contact Details
{postal addrass, mobile number and e-mail), bank account details,
spacimen signature, atc. for their cormasponding physical folios.

(e} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at the applicable rates. For more details. please
refar 1o the Notes to 1115- Motice of the AGM and website of the

DLF .

. Manner ufregmtenng mandate for receiving Dividend:

Members are requested to register/ update the complete bank detalls;

(a) with their Depository Participant(s) If the equity shares are
hald in dematerialised mode, by submitting forms and documents
as may be required by the Depository Paricipants with whom
they maintain their demat account{s), and

() with the Companyl RTA If the aquily shares are held in physical
mode, by submitting duly filled form ISE-1 and other relevant
forms from their registered e-mail 1D along with requisita
datailz, as mentionad in the SEBI Master Circular at Investor-
relations@dlf.in or einward.ris@kfintech.com. The requisite
Forms are also available on the website(s) of the Company al
www.dif.in/linvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are reguested to carefully read all the Moles and
Instructions as set-out in the Notice of the AGM and particutarly, tha
instructions for joining the AGM, manner of casting vote through
remate e-voting! e-valing at the AGM and payment of dividend

For DLF Limited

Sdi-
(R.P. Punjani)

Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattam P.0. Thiruvananthapuram-695004
Phone: 0471 2786416 & 416 e-mail: purchaze@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KEMMF:HO:PUR:131:2026

10072026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

wiww, etenders.kerala gov.in, Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders. kerala.gov.in or
www.milma.com. Tender ID—2026_KCMMF_B59786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_B59792 1

Managing Director

TENDER NOTICE

The kerala Minerals and Metals 1.td
M LA Ceot, ol Kerala Underiaking, "-:-umE:.r urmamgalem, Kollan 69158
g b Phone : 0476-2651215 10 217, E-Mail :md akmmlLcomny

For mare datads please wsit E-Tendering Poetal, hitps:etenders kesala govin or www kmmil.com
(515 Tender Td Tiems |
1 2026_KMML_B58547_1 Fabrication & supply of Condensing Column cooler |

E‘ EI:EIEI:- KMML_B38525 1 Supply, Eraction and Commissioning of Varkcal Sleam JrﬂHFI

(3 2::125 MM ﬂﬁg?ﬂ-s 1| Global Tendar for e Suoply of High Pusity Magnesium Metsl
Chavara 08.07 2026 Sd- Managng Dirsctor foe Tha Kersia Minarals 2rd Metals Lid

}67 CEMENT LIMITED

Registarad Offica: JSW Centre, Opp. MMEDA Grourd, Bandra Kurla Compex,
Bandra |East), Mumba: - 400 059
Wabsite: www jswoement in | Email: secretarial jswekijsw.in
Tel ; #51-22:4285 1000 | Fan : 26502001
CIN: Lag957MHZ006PLC 160839

"I’”f Bombay Dyve ing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19" September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146%™ AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4™ August, 2026 at 9:00
m. (IST) and end on Thursday, 6" August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 31 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4% Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

| Demat Please contact your Depository Participant(s) (DP) and register

| Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9' July, 2026

W

TATA

TATA POWER
(Corporate Condracts Department)
Tha Tata Power Company Limied, Smart Cender af Procurement Excellence, 3nd Floor, Sahar Recelving
Statsan, Near Hobel Logla, Sahar Airpon Road Andheri (€], Mambai 400 059, Maharashtea, India
(Eoard Ling: 022-6773017] CIN: L2B920MH1913PLC0005ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible
vendors for the following tender package (Two-part Bidding) in
Mumbai

(A) Balance of Planl (BOP) services required for various Transmission

recelving station. (Package Ref: CC2TNK003).

Interested and efigible bidders to submit Tandar Fae and Authorizafion
Letter before 1500 hrs. Friday, 17" July 2028.

For detailed NIT, please wvisit Tender section on weabsile
https:[fwww.tatapower.com. Also, all future comgendum’s if any, to
the said tender will be published on Tender section of above website

(Tata Power — Business Associates — Tender Documents) only.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
{Insalvency Resolution Process for Corporate Persons| Regulations, 2016)

RELEVANT PARTICULARS

|1, |Mame of the corparate debtor slong with | JBF INDUSTRIES LTD

PAN & CIN/LLP Mo PAN: AAACJ2575)

CIN: L999990N1982PLCO00128
Shop No. 4, Ground Floor,
Building Mo, A, Shubh Laxm
Complex, Mear Prabhat School
Chanandeyi, Amli, Silvassa, Dadra
& Nagar Havei — 596230
www.ibfindusiries.co.in

No fixed assels

2, |Address of the registered office

URL of websita

Details of place where majorty of foued
assets are [ocated

|5 |InstaBed capaciy of main products! services|No manufacturing facilities
16, |Quantity and value of main products! NIL

servioes soid in last financial year
\7.  |Number of employvaes! workmen NIL as on date

B.  |Further detads including last avaiable Audited financial stalements are
financial statemenis [with schedules) of two |available at waw_jbfindustries.co.in
years, lists of creditors are available at

| [URL:

19. | Edigibility for resclution applicants under
section 25(2)(h) of the Code is avallable al

wwnw ibfindustnias.coan. The same
miay also be obtained on mad from

| URL: girp.jblEgmail com

110. |Last date for receipt of expeession of 25072026
nerest

111, |Dabe of issue of provisional st of 2707-2026
prospetiive resolution applicants

112. |Last date for submission of objections to  [01-08-2026
provisional list

113, |Date of issue of final list of prospective 02-08-2026

- resoiution applicants

114, |Date of issue of information memorandum, |03-08-2026

evaliation matrix and request for resolution
. plans bo prospechive resolufion apphicants
115, |Last date for submission of resolution plans {02-08-2026

|16. |Process email ki to submét Expression of  |cirp.jbf@gmail.com
| |Intgrest

117, ||Detasis of the corporate debtor's
regisirafion status as MSME |

Mot Applicable

Sdi-
Mukesh Verma
IBBI Reg. No. IBBIIPA-001/1P-PO1665/2015-202012522

Date: 10-07-2026 B 1506, Sunfeck City Avenue 2, Goregaon West, Mumbai 400104

WOTICE OF THE 20™ ANNUAL GEWNERAL MEETING AND
INFORMATION OM E-VOTING

Nolice = heraby given fhat in complisnce with he applicable provisions of the Companies
Ack 2013 (Act) and the relevant circulars Isswed thersunder by the Ministry of Comorale
Affairs (MGA) read with the circulars issued under the Secwities and Exchange Board of
India (SEBI) (Listing Obligations. and Disclosure Requirements) Regulations, 2015 (SEBI
Listng Regulations) in this regand (MCA and SEBI Circufars), the 201h Annual General Meeting
IAGH) of the Company will ba hekd on Friday, 31st-July 2026 & 12:00 p.m, (15T} throwgh
Video Conderencing (VT [/ Ciher Audio Visual Mears [OAVM) 1o fransact ihe business as sel
oul in the Maobice convening the AGM senl fo the Members along with the Infegraied Annual
Report for the Financial Year 202526,

Members may node that the integrated Annual Report 2025-26, incleding the Nofice of the
AGM, has baen uploaded on the website of the Company al the link: Mipswww sweamanlin
The same can aso be accessed from the websie of the Siock Exchanges, e BSE Limited
at www bseindia.com and Mationsl Stock Exchange of India Limited at www.nssindia com
and from the website of KFin Technologies Limited (KFin) (the Raghistrar and Share Transfer
Agent and agency engaged Tor providing the e-woling facility] &t weww kfirfach.com

Membsrs can atlend and participale in the AGM through the VC 7 O8YM facility anly
The Instructions for jiring me AGK ane provided in the Notice of the AGK, For e porposs
of rackoning: fhe quorsmeunder-Section 103 of the Act, Members atiending the AGM Hnough
WV OAVE will ba counded,

Tha Company & prowiding-a remote e=voting facity boall s Membears to cast thee vote on all
fhe resoluticns sat aut n the Motica of the AGM. The Company is also providing the facibty of
g-vofing al the AGM (“insta Poll®), Members may edher vole through remale a-voling or
iheoagh e-voting at the AGM, A Member may paricipate in the AGM even after exercizing his
right i vobe through remote e-voling but shall not be allowed o volte again ak the AGM
Detailed procedune for ramole a-voling and e-voling al the AGM is providad in (he MNolice of
fhe AGK.

The cut-off date for Members elgible lo exarcise their nght ta vobe through remale e-voling
of e-vpling at the-AGM is Friday, 24th July 2026 (Cut-off Dabte). The remote e-vofing facilty
will be availabie from 2.00 am, (I5T] on Tuesdey, 28t July 2026 1 5.00 pm; (15T on
Thureday, 301 July, 20026,

Femaie ewvoting will nob be allowed beyvond the aforesaid date and fime, and the remole
e-yaling module shall be disabled upan axpiy of the aforesaid panod,

In @ccordance wih the redevant MCA and SEB! Circutars, the Notice of the AGM, Inlegrated
Arrua! Report 2025-26, log-in defails for e-voling and jairsig tha AGA thraugh VO 1 CavM
and ramote a-voling msbiichions have bean send only by Electonic mide [ thosa Mambers
whose email addresses are registerad with the Company | Deposfiones, Further, in tenms: of
Reguiation 36{1)) of SEBI Listng Reguiations a letter providing web-ink including the exac
path, whare complels details of the Integrated Annual Report & baing sent L thosa
sharehokders who have nat registered thels emall & with the CompamiDeposiiones

Any person who becomas a Member of the Company after dispaich ol the Nedice of [he
AGM and holds shares as on lhe Cuboff Date may oblain the User 1D and Password In the
manner as provided in the Motice of the AGM. Any person whose name is recorded in the
negister of Members or in the Register of Benaficial Owrars maintained by the Deposdones
azon e Cutalf Date only shall be antitled 1o avall the facilty of remabe e-voling or @-voting
at the AGM

In case of any query or grievances related [0 ewoling, Mambers may refer Lo the Frequenty

Asked Cwestions {(FAUS) and eoling user manus| availsble 8f the downioads seckon al

hitps:llevoting khintech.com or contact Mr. G Ramdas - Senior Manager, Corporats
Reqisiry KFn at 1800 308 4001 (tollkdres) or wite af evoling@kiintech.com.

For JSW CEMENT LIBITED

Sdi-

Sneha Bindra

Company Secrefary and Compliance Officer

Place; Mumbai
Date: 107 July, 2028

Place: Mumbai For JBF INDUSTRIES LIMITED

(» MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48925
Regd. Office: 329, Gala Compéex. 3™ Floor, Din Dayal Upadhyay Marg,
Mubund (W), Mumbal - 400 060 | Phone No: 022-2592 0055
Email: investor@mitsuchem com | Websie: www mitsuchem.com

| NOTICE

Motice'is hereby given that the Thirty Eighth (38") Annual General Meeting ("AGM”)

of the Company will be heid on Friday, July 31, 2026 at 03.30 p.m. (IST) through

Video Conferencing ("VC") or Other Audio Visual Means ("0AVM"). The Company

has sent the Motice of the AGM along with the Annual Report for the FY 2025-26

on Thursday, July 09, 2026 through electronic mode to the members who have

registered their email addresses with the Registrar and Transfer agent ("ATA’)
of the Company/Depository Participant(s) ("0F") in compliance with applicable
provisions of the Companies Act, 2013 and Rules made theraunder and the SEBI

(Listing Obligatiens and Disclosure Requirements) Requiations, 2015, read with all

the applicabie circulars on the matter issued by the Ministry of Corporate Affairs

(MCA) and Securities and Exchange Board of India (SEBI), to ransact businesses

st out in the Notice of the AGM and the Explanatory Staiement therefo,

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 is available on the Company’s website at www mitsuchem.com and on

the wabsite of BSE Ltd at www.bseindia.com.

Further, Notice 15 hereby given pursuant to Section 91 of the Companies Act,

2013 ("Act”) and Regulation 42 of HEBI (Listing Obfgations and Disclosure

Raquirements) Regulations, 2015, the Register of Members and Shara Transfer

Book of the Company will remain closed from Saturday, July 25; 2026 to Friday,

July 31, 2026 (both days Inclusive), on account of the AGH.

For the purpose of determining efigibility of member’s entittement of dividend for

the year ended March 31, 2026, If approved at the ensuing AGM of the Company,

shall be payable to those shareholders whose names will appear on the Register
of Members furnished by the RTAS OP as at the closure of the business hours on

Friday, July 24, 2026

Pursuant to bection 108 of the Act read with Hule 20 of the Companies

(Management and Administration) Rules, 2074 and Regulation 44 of SEBI (Listing

Ohblioations a&nd Disclosure Requirements), Regulations, 2015, the Company

I5 providing the e-Voling facility fo-all its Members to cast thair vote on all the

resolutions set forth in the Notice of the AGM and the said Membars may transact

such busingss confaingd in the said Notice through voting by electronic means by
glectronic woling system provided by Bigshare Services Private Limited (Bigshare)

The detadls of remote e-voting are given balow:

11 The e-voting period will commence on Tuesday, July 28, 2026 at 9:00 a.m. IST
and end on Thursday, July 30, 2026 at 5:00 p.m. I1ST Thereafter, the e-voling
modile will be disabled.

21 The voting rights -of Members shall be in proportion to their share of paid-
up capital of the Company as on the cut-ofl date i.e. Friday, July 24, 2026
Once a voie is cast by the member, hefshe shall not be aflowed to change it
subsequentty,

3) The Company |5 also offering the facility for e<Voting during the AGM for the
members attending the mealing, who have not cast their votes by remole
g-\oting, Howaver, Members who have already cast their votes by remote
g-Voting prior to the AGM, may attend the AGM but shall not be entitlad 1o vote.

4) A member can only opt for one mode of voting §.6. either through remote e-Voting
or g-Viating during the AGM. If any member casts vote by more than one made,
than voting done through remaote -Voting shall prevail,

3) Any person, who acquires shares of the Company and becomies & shareholder
alter tha dispatch of the Annual repart and holding shares as on cut-off date e
Friday, July 24, 2026 may obtain login 10X & password for e-Vioting by sending &
request at (volem@blgshareonkine.com

Mambers who have not updated their bank account details for receiving the

dividend directly in their bank accounts and who have not yel registerad their

amall addrasses an requested to get their details registered/updated with Bigshare

Services Pyl Ltd, Registrar and Transler Agent of the Company, on a temporary

basis at jnvastor@@bigshare com,

In case of any queries. you may réfer the Frequently Asked Questions (FACS) for

Shareholders and e-voting user manual for Shareholders available at the download

section of wenw.ivole bigshareonling com or call at 1800 22 534 22 and D22-

BR6IEIAE,

For MITSU CHEM PLAST LIMITED
sd/-

Manish Dedhia

Managing Director

Dale; July 10, 2026
Place: Mumbai

NEULAND LABORATORIES LIMITED
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NOTICE II:H-' THE 42"' A.IIHI,IAI. GEHEP.AI. HEEﬂHI,'i AND E: H‘QHHG IHH!HHTIHH

Motica is heraby given that the 427 Annual General Meeting (“AGM") of the Company

will be held on Tuesday, August 4, 2026, at 10,00 am.(IST) through Video

Conferencing/Other Audio Visual Means (“VG/0AYM™) facility In compliance with the

applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

{Listing Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing

Requlations"} and General Circukar nos. 14/2020 and 17/2020 dated Apnil 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circutar No.

03/2025 dated September 22, 2025, raspectively, issued by the Ministry of Corporate

Affairs (MCA) and oiher applicable Circilars issued by SEBI (hersinafier collectively

referred to as “the Circulars™), without the physical presence of the Members at a

commgn venue, 1o fransactthe busingess set forth inthe notice of the AGR.

In compliance with the aforasakd Circulars, electronic coples of the notice of the AGM

dlang with the Integrated Annual Report for the Fimancial Year 2025-26 have already

been emailed to all the Members whosa emall I0s are registered available with the

Company. The emailing of nofices to Mambers has baan completed on Juby 9, 2026,

The same |5 also available on the Company's website www.neulandlabs.com. The

Company, in accordance with the Regulation 36{1)(b) of the SEBI Listing Regulations;

is also sending a latter to the Members whose email addresses are not registered,

providing a weblink and QR code for accessing the Notice of tha AGM and Inagrated

Annual Report for the financial year 2025-26.

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of Comparnies

(Management and Administration) Rules, 2014, as amended and Regulation 44 of

SEBI Listing Regulations, the Company Is providing memote e-voting facility to the

kembers to cast their vote By electronic means on all resolutions set forth in the

motice of the AGM. The facklity for e-voting through electronic voting system shall also
be made available during the meeting on the date of AGM, for those Members who

have not cast their vote by remote e-vating. The Board has appointed Mr D.

Hanumanta Kaju, orfailling him, Ms. Shaik Razia, Partners. M/s. D. Hanumanta Raju &

Co, Practicing Company Secretanes, as Scrutinizer for conducting the e-voting in &

fair and transparent manner,

Mambers may note that:

= All'the business shall be fransacted only through remote e-voling and vafing by
glectronic means durng the AGM.

+ [ut off date for determining tha eligibiitty to vote by electronic means or at the AGM
s Tuesday, July 28, 2026 (“the Cut off date”), A person whose name Is recarded in
the registar of Membars or in the register of beneficiary ownars maintained by the
depositories as on the Cut-oif date only shall be entitied 1o avail the remote e-voling
facility as well a5 voting during tha AGM through electronic means.

+ The remote e-voling facility will be available &t www.evoling.nsdl.com from
Saturday, August 1, 2026 (9,00 a.m, 15T} and ends on Monday, August 3, 2026
(5:00 p.m. I5T). Thereafter the portal will be disabled.

* Any person holding sharas in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company alter the
dispatch of notice of AGM and hobding shares as of the Cut off date are requested to
refer to the Nofice of AGM for the process to be adopted for obtaining the: User 1D
and Password for casting the vote

+ The facility for e-vofing through electronic voting system shall alsa be made
avaliable during the meeating on the date of AGM, for those Members who have not
casttheirvole by remotes e-voling.

= Members who have cast their votas by remofe e-voting, prior to the AGM may
attend the meeting, but shall not be entitied fo cast their vote again during the AGM.

The procedura for remote e-vofing by Members holding shares in demat mode,
physical mode andsor for Members wivo have not registered-their e=mail addreszes, is
provided in the notice of AGM,
To receive the soft copies of notice of AGM along with the integrated Annual Report for
the Financial Year 2025-26, Instructions for remote e-voting and instructions for
participating in the AGM, Members who have not vet registered or updated their email
addresses are requasted to register/updata theer emall igs with the raspactive Depostony
or with KFin Technologies Privite Limited (the Compamy's ATA) by sanding & request to
the Gompany's RTA on the email address a1 einward.ris@kfintech.com.
Rembers may nofe that the notice of the 42nd AGM and the Infegrated Annuwal Report
for the financial year 2025-26 are also available on the Company's website at
www neulandlabs.com, the website of NSOL viz. www.evoting.nsdl.com as well as
an the websites of the Stack Exchanpes viz. BSE Limited and National Stock Exchange
of India Limited at www.bseindia.com and www.nseindia.com, respectively
Members who need assistance belore or dunng the AGM. can contact NSOL on
evoling@nsdl.com oruse Toll free no.. 022 - 4886 7000
Record Date:
The final dvidend as recommendad by the Board of Diréctors, ifdeclared, atthe AGM,
will be paid on or after August 11, 2026, to those Members whose names appear on
the Company's Register of Members on July 24, 2026 (Record date)
Tax on Dividend:
it may be nofed by Members.that according to the Income Tax Act, 2025 any
dividends paid or distributed by the Company, shall be subjact o ax in the hands of
the Members, and the Company will be required to deduct Tax &t Source (TDS) at
the rates prescribed by the [aw. To explain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, o all Members whoze email 105 are
registered with the Company/Depositories. The communication also includes
necessary annexures. This information is also available on'the Company's website
at hitps://www.neulandlabs.com/en/investors/investor-services/tds-related-
infarmation-dividend

By Order of the Board

fFor Meuland Laboralories Limited

8d-

Place: Hyderabad Sarada Bhamidipali
Date: July 9, 2026 Company Secretary

epaper.financialexpress.com

BENGALURU




FRIDAY, JULY 10, 2026

‘ VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT 281806_1, Dt, 23.06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through online bidding on the Website hitp://'www.etenders.gov.in

SUB: UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCGIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAFPATMNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)
BASIS" — Due Date of Opening :06.08.2026

SECRETARY

OSBI

Strategic Training Unit, Corporate Centra,
Madame Cama Road, Nariman Point, Mumbai - 400021

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: SBIFSTU/LAD/EOI/2026-27/01 DATED 16.06.2026

This refers to State Bank of India's earlier notice regarding invites for
RFP with reference no. SBI/STU/LEDFEOI/2026-27/01 dated 16.06.2026
for selection of consultant for programme on Design Thinking. Details of
changes In RFP as corrigendum |s available at Bank's website
https:/fsbi.bank.in under "

Procurement News" section and

Deputy General Manager (L&D)
(5TU Department)

Place: Mumbai
Date: 10.07.2026

DLF LIMITED

Regd. Office: Shopping Mall, 3" Floor, Arjun Marg,
DLF Clty, Phase-1, Gurugram - 122 002 {(Haryana)

CIM : LT 01HR1963PLCOD24384

Tel.: 91-124-4334200

Website : werw.dif.in; Email : investor-relations@dif.in

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting ("AGM") of the Members of DLF
Limited (the ‘Company') will be held on Monday, 3 August 2026 at
12.30 P.M. (IST) through Video Conferencing ("WC')/ Othar Audio
Vizual Meanz ("OAVYM') in compliance with the applicable provisions
of the Companies Act, 2013 and Rules made thereunder, tha
securifies and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
to transact the business, as set-out in the Notice calling the AGM,
Membsrs will b able lo attend the AGM through VET DAVM

2. In comphance with the Act, SEBI Listing Regulations and the
Circulars, the Annual Feport for the Financial Year (FY) 2025-26
(including Standalone and Consofidated Financial Statements,
Auditor's Report{s), Board's Repor along with annexures, Notice of
the AGM and other documents] will be sent elecironically to all the
Membears of the Company whose e-mail 1D is registered with the
Company! Depository(ies). Further, a letter providing the web-link,
QR Code including the exact path for accessing the Annual Report
for FY 2025-26 will be sénl 1o those Members who have nol
registered their e-mail 1D. The aforesaid document{s) will also be
available on the Company’s website at www.dif.in, on the website(s)
of the Stock Exrhanqes Le. ESE Limited {'BEE'} ar'u:l Hatl-::mal

.i.T..l.
AVAYA

DL

and www.nseindia.com, respectively and on the webmte
of Mational Securities Depository Limited ("NSDL') at

www.evoting.nsdl.com, being the agency engaged by the
Company o provide e-vating facility,
3. Mannerof registering / updating e-mail ID:

(a) Members holding equity shares in physical mode and who
hawve not registered! updated their e-mail |0, are requested (o
register/ update the same by writing to the Company/ Reqistrar o
an lssue-and Share Transfer Agent ("RTA') along with the signed
request letter, mentioning their Name, Folio No., contact
details and complate address; duly filled form ISR-1 and other
relevant forms and details as- menfioned in SEBlI Master
Clroular No, HO/M38/13/4)2026-MIRSD-PODN/4298/2026
dated 6 February 2026 ('SEBI Master Cirgular'}, The requizite
Fomms are also available on the websitels) of the Company
al www.dif infinvestor and of the RTA at ris.kfintech.com/

clientservices/isclisrfforms.aspx.

(b} Members holding equity shares in dematerialised form and
who have not registered! updated their e-mail ID, are requested
to register/ update their e-mail ID with their respective Depository
Participani{s } with whaom they maintain their demat accountis),

4. Mannerof casting vote(s) through e-voting:

(a) Members will have an opportunily to cast their vote{s) on the
businass, as sat-out in tha MNotice of the AGM through elactronic
voling system,

b} The manner of remote e-voting/ e-voling at the AGM by the
Members holding aquity shares in demateralised mode: or
physical mode and for those Members who have not regisiered
their e-mail 10, has been providad in the Notice of the AGM, Tha
Motice will also be available on the Company's weabsite at
www. dlf.in and on the websile(s) of BSE and MSE &t
www.bseindia.com and www.nseindia.com, respectively and
NSDL at weww.evoting.nsdl.com.

[c} The facility for e-voting shall alzo be made available at the AGM.
Members participating in the AGM and who have nol cast their
vole(s) by remola e-voting, would be eligible to cast their vole
during the AGM through e-voling.

(d} The login credentials for casting votes through e-voling shall be
made available to the Membears through e-mail, Members who do
not receive e-mail or whose e-mail’ D i2 not registered with the
Company/ Depositery Participant(s), may generate! obtain login
credentiais by following the instructions given in the Notes to the
Motice of AG M.

(2} The aforesaid login credentials may also be used for altending
the AGM through VG OAVM,

5. Record Date for payment of Dividend:

(a) The Company has fixed Monday, 27 July 2026 as the ‘Record
Date” for determining the eligibility of Members for payment of
dividend, recommendsad by the Board of Directors of tha
Company for FY ended 31 March 2026.

(b} Subject to approval of the Members at the AGM, dividend will be
paid within the stipulated time, as prescribed under the Act, from
the conclusion of the AGM, to the Members, {i} whose names
appear as Beneficial Owner at the end of the business hours on
the Record Date in tha list of Beneficial Owners o ba furnished
by Depositories, in respect of shares held in dematerialized
mode; and (i) whose names appear as Member in the
Company's Register of Members as on the Record Data, in
respect of shares held in physical mode (after giving effect o valid
transfer, transmission or transpasition requests)

() As per SEBI mandate, payment of dividend through dividand
warrants or chequa({s) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Settlement ('RTGS"),
Mational Electronic Funds Transfer ("MEFT') etc. for payment of
dividend. Members are requesled lo register’ update their
complete bank details with their DPs, if the eguity shares ara hald
in demat mode, by submitiing forms and documenis, as may be
raquirad by the Depository Participant(s).

(d) As mandated by SEBI, dividend 1o the members holding shares in
physical mode -shall be paid electronically, only after they have
furnished their Permanent Account Number, Contact Details
{postal address, mobile number and e-mail), bank account details,
specimen signature, efc. for their comesponding physical folios.

(2} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at tha applicable rates. For mora details, please
refer to the Notes o the Notice of the AGM and websife of the
Company al www.dif.in

6. Manner of registering mandate for receiving Dividend:

Members are raquested 1o register/ update the complata bank details:

(a) with their Depository Participant(s) if tha aquity sharas ara
held in dematenalized mode, by submitting forms and documents
as may be required by the Depaository Participants with whom
they maintain their demataccount{s}; and

(D) with the Company/ RTA if the equity =shares are held in physical
mode, by submitting duly filled form ISR-1 and other relavant
forms from thaeir registerad e-mail |D along with reguisite
details, as menbicned in the SEBI Master Circular at investor-
relations@dif.in or einward.ris@kfintech.com. The reguisila
Forms. are also -available on the websital{s) of the Company at
www.dIf.inlinvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are requested to carefully read all the Motes and
Instructions as set-out in the Motice of the AGM and particularly, the
mstructions for joining the AGM, manner of casting vote through
remote e-voting! e-voting atthe AGM and payment of dividend.

For DLF Limited

Sd-
(R.F Punjani)

Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattom P.0, Thiruvananthapuram-685004
Phone: 0471 2786415 & 416 e-mail; purchase@milma.com

E TENDER FOR DAIRY CONSUMABLES

HCMMEF-HO:PUR:-131:2026 10.07.3026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

www. etenders. kerala.gowvin. Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders.kerala.gov.in or
wsranmilma.com, Tender ID =2026_KCMMF_B59786 1,
2026_KCMPMF_B59787_1, 2026 KCMMF_B59792_1

Managing Director

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

TENDER HIJTIGE

The heraln Minerals and Metals Litd

A Chovt, of Koerala Unidiert =|Ln:|,,| Sankaramanpalom, Kollam 69§ 583
Phome ; (4 TE=265T X150 21 7, E-Mnil mdie kr mm oo

K nranal

iaaad np S,

For more delals please visl E-Tendening Portal, hitps)ietenders. kerala gowin or we kmmi.com
(S8l Tender 1d Items |

1 12026 _KMML_ 859547 1 ! Fahnc.:shm & supply of Condensing Column cooler J

E' EI:IEE KMNL 859525 1| Suply, Ereclion and f"u:rnn'rqsr“nrr;n”-'ercaae&'n Turhing|
3. 2035 KMML 855705 1| Global -Eﬂder Toe the ELﬂpl;uT_ High Purity Magnashim r-'lela_,

Chavara (9.07. 2025

oo Mm;grrg Director for The Kerata Minerals and Metals Lid

JSW CEMENT LIMITED

Registered Office; JSW Cenire, Opp. MMRDA Ground, Bandra Kurla Complex,
Bandra (Eael), Murbal - 400 051,
Wabsite: waw jsweemenLin | Emall: secretarial jswcliselin
Tel ; +31-22-4206 1000 | Fas ; 26502001
CIN: LA395TMHZINGPLE 160839

b.t'f Bomba v Dyvel ng

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19t September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146%™ AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4™ August, 2026 at 9:00
m. (IST) and end on Thursday, 6" August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6" August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 315 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4™ Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

' Demat

Please contact your Depository Participant(s) (DP) and register

| Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shaII be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9t July, 2026

W

TATA

TATA POWER

(Corporaie Condracts Deparimenl)
The Tata Power Company Liméed, Smart Cender of Procurement Excelience, brd Floar, Sahar Recelving
StaBon, Near Hofel Leela, Shar Alrpon Road Andher (E), Mambai 400 059, Maharashtza, India
(Board Line; 022-67173917| CIN: L28920MHT81SPLCODOGET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible
vendors for the following tender package (Two-pard Bidding) in
Mumbai.

(A} Balance of Plant (BOP) services required for various Transmission

recaiving station. (Package Ref: CC2TNKD03).

Interested and eligible bidders to submit Tender Fee and Authonzation
Letter bafore 1500 hrs, Friday, 17" July 2026.

For detailed NIT, please wvisit Tender section on website
https:('www.tatapower.com. Also, all future comgendum’s if any, to
the said tender will be published on Tender section of above website

(Tata Power — Business Associates — Tender Documents) anly.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

11, |Mame of the corparate debtor along with [ JBF INDUSTRIES LTD

PAN & CIN/LLP No. PAN: ARACJ25T5)

CIN: L99993DN1982PLCO00128
3hop No. 4, Ground Floor,
Building Mo. A, Shubh Laxmi
Complex, Near Prabhat School
Chanandevi, Amli, Silvassa, Dadra
& Nagar Haves - 396230

www Bfindustries co.in

No fixed assels

2. |Address of the registersd office

13 |URL of website

14, | Details of place where majority of fined
assels ae located

15, |Instalied capacity of main products! services| No manufacturing faciities
16, | Cuantily and value of main products/ NIL

| |services sold in last financial year

Number of employees! workmen

Further detads ingluding last avaiable
financial statements (with schedules) of two
years, lists of creditors are available at
URL:

18, | Eligibility for resclution applicants undar
section 25(2)h) of the Code is avaiable at

NIL a5 on date
Audited financial statements are
available al waww.bfindusines.coun

=l

o —

www.ibfindustries.co.in. The same
may also be obtained on mail from

URL. cirp.jbf@gmail.com
110, |Last date for receipt of expression of 2507-2026
_ mierest
111, |Date of issue of provisional fist of F7-07-2026
| |prospeciive resolubon applicanis
112 |Last date for submission of objectionsto  |01-08-202%
| provisional list
113, |Date of issue of fnal list of prospective (2-08-2026
| resolufion applicants
{14, |Date of issue of information memorandum, |03-08-2026

evalualion malrx and request for resalution
plans o prospeciive resolufion applicants
115, |Las! date for submission of resolution plans [02-09-2026

|16. |Process email id to submé Expression of | cirpjbfi@gmail com
Interest

(17, |[Detads of the corporate deblor's
regisiration status as MSME ]

Mot Applicable

Sdl-

Mukesh Verma

IBEI Reg. No. IEBIIPA-0011P-PO1665/2019-2020/12522

B 1506, Sunteck City Avenue 2. Gosegaon West, Mumbai 400104
For JBF INDUSTRIES LIMITED

Date: 10-07-2026
Place: Mumbai

NOTICE OF THE 20™ ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING

Motice i heraby glvan shal in compliance with the applicable provisions of the Companies
Ack 2013 (Act) and the ralevant circulars issiad thereunder by the Ministry of Corporate
Affairs [MCA) read with 1he circulers issued under fhe Secuniies and Exchange Boand of
india (SEBI) [Lisling Dbligations and Disclosure Requirementis) Regulations, 2015 (SEBI
Listng Regulations] in this regand (MCA and SEBI Circulars), the 20ih Annisal General Beeting
{AGM) of the Company will be held on Friday, 31st July 2026 &t $2:00 p.m. (15T} through
Widea Conderencng (VE) [ Ciler Audio Visual Means [OAVK) [0 tranzact the business &5 sal
aul in the Mobce convanang he AGM senl 1o the Membars along with 1he Inlegrated Annual
Report for fhe Financial Year 202525

Mambers may nate thal he infegraled Annual Repart 2025-26, incleding thea Molica of Lhe
AGM, has been uploaded on the websie of the Company at the link; bifps:fwww swcementin
The same can also be accessed from fhe websae of the Stock Exchanges, ie. BSE Limited
at www bseindia.com and MNationa Stock Exchange of India Limited at wwwnselnda com
and froom the wabsile of EFin Technologies Lenitad (KFin) {the Registrar and Share Transfer
Agent and egangy engaged Tor prowding the e-woling facility] &1 vwww kfintach.com

Members can atlend and participate In the AGM through he VC 7 O8YM Tacillly only
Tha instnictions far joinmg: the AGM ame provided in the Nolice of the AGM, For e purpose
of ‘reckgning fhe guorum undar Section 103 of the Ack, Members allending the AGM through
VT COANM will be counted.

The Company = providing @ remoée e-~voling fecily bo all its Members o cest ther vole on all
ihe resclutions zet oul in-the Nobice of the AGA. The Company s also providing the faciity of
axpting at the AGM ("Insta Poli®), Members may edher voba through remote g-voting of
{heouigh e-valing at the AGM, A Meml'.-er may participata in the AGM even after exarcising his
right fa vabe through remaote e-voling but shall not ba allowed to vola again at the AGM
Detailed procedure for remobe e-voling and e-+voling at-the AGM is provided In the Nolice of
ihe AGH

The cut-cff date for Members ebgible o exarcize their right o wobe through remote e-oling
or e-voling at the AGM Is Friday, 24th July 2026 (Cut-off Date), The remota e-voling facilly
will ba avallabie ram 900 am. [I5T) on Tuesday, 28t July 20098 11 5.00 pm. (I5T) an
Thursday, 30th July, 2026

Remole e-valing will nol be allowed beyond the aforesaid dale and time, and the remole
a-voling module shall ba disabled upon expey of ihe aforesaid penad,

In gocordance wih the relevant MCA and SEBI Circulars, the Nolice of the AGM, Inegrated
Anrual Report 202526, [og-in defails for e-veding. and joining ihe AGK through WC 7 CHlv'M
and remole e-voling ingtructions have been sent only by electronic mode to those Members
whose email addressas are registarad with The Company | Deposdones, Further, in lanms of
Requiation 36{1)(b) of SEBI Listing Requdabaons a lefler groviding wabdink including e exact
path, where compleie details of the Integraied Annual Report is being senf to those
sharehalders who have not registered their email id with the Company/Deposionas

Any person who b=comes 8 Member of ihe Company after dispaich of the Molfice of the
AGM and holds shares as on the Cul-off Date may obdain the User ID and Password in fhe
mannar a5 pravided in the Mabce of the AGM. Any parson whose name s recorded in the
Ranister of Mambars or in the Register of Benalicial Cwmars mainained by the Daposiones
as on the Cig-af Date only shall be entitied to avail the facility of remote e-voiing or e-voting
at the AGM,

In case of any guery or grievances refatad fo e-wofing, Members may refer 1o the Frequently
Azked Cwestions (FAOE) and ewoling user manual avanlabhe a1 he downdsads sechon &l
hitps:evoting klintech.com or contact Mr. G Ramdas - Sandor Manager, Corporate
Regisiny KFn af 1800 300°4001 (foll-fres) or wite &1 avolingi@kdintech com.

For JSW CEMENT LIMITED
Sdi-

Sneha Bindra
Company 3ecrefary and Compliance Officer

Place: Mumbai

Date: 107 July, 2026

(@ MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48IZ5
Regd. Difice; 32%, Gala Complex, 3™ Floor, Din Dayal Upadhyay Marg,
Mubund (W), Mumbai — 400 080 | Phome No: 0:22-2592 0055
Email: investon@Eimitsuchem. com | Website: www mitsuchem.com

Motice is hereby given that the Thirty Elqhth [EIE'-; Annugl General Meating ("AGM")

of the Company will be eld on Friday, Juby 31, 2026 at 903.30 p.m. {I5T} through

VWideo Conferencing {"VC™) or Other Audio Visual Means (*0AVM"). Tha Company

has sent the Notice of the &GM along with the-Annual Repart for the FY 2025-26

on Thursday, July 08, 2026 through electronic mode to the mambers who have

registered their email addresses with the Registrar and Transfer agent ["RT&)
of the Company/'Dapository Participant(s) ("DP”) in compliance with applicable
provisions of the Companies Act, 2013 and Rules made thereunder and the SEBI

(Listing Obligations and Disclosure Requiremants) Requiations, 2015, read with all

the apphcable circulars on the matter issued by the Ministry of Corporate Aflairs

(MCA} and Securities and Exchange Board of India (SEBI}, fo transact businesses

sel out in the Notice of the-AGM and the Expianatory Staterment therelo

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 is avadable on the Company's webside at wawwmitsuchem,.com and on

the wabsite of BSE Ltd at www.bsaindia com

Further, Notice 15 hereby given pursuant to Section 91 of the Companies Act,

2013 (“Act”) and Regulation 42 of SEBI (Listing Obligations and Disclosure

Requirements) Reguiations, 2015, the Register of Members and Share Transfer

Boak of the Company will remain closed from Saturday, July 25, 2026 to Friday

July 31, 2026 (both days inclusive), on account of the AGM.

Far the purpose of determining elgibality of member s entitement of dividenda for

tha year ended March 31, 2026, if approved at the ensuing AGM of the Company,

shall be payable to those shareholders whose names will appear on the Register
of Members furnishad by the RTAS OF as at the closure of the busingss hours on

Friday, July 24, 2026

Pursuant 1o Section 108 of the Act read with Rule 20 of the Companies

(Management and Administration) Rules, 2014 and Regulation 44 of SEBI (Listing

Obligations and Disclosure Reguirements), Regulations, 2015, the Company

15 providing  the e-Voling facibty fo all its Members {0 cast their vote on all the

resolutions set forth in the Notice of the AGM and the said Members may transact

such business confained in the said Notice through voting by electronic means by
alacironic voting system provided by Bigshare Services Private Limitad (Bigshare)

The details of remote e-voting are given below:

11 The e=vialing period will commence on Tuesday, July 28, 2026 at 9:00 a.m. [5T
and end on Thursday, July 30, 2026 at 5:00 p.m. IST. Theraafter, the e-voiing
module will be disabled.

21 The voling rights of Members shall be in proportion to their sharé of pad-
up capital of the Company as on the cut-off date i.e. Friday, July 249, 2026
Once a vote 15 cast by the member, hefshe shall not be allowed to change it
subsequently,

3) The Company is also offering the facility for e-Voting during the AGM for the
membars attending the meeting, who have nof cast their votes by remols
g-\oting. However, Members who have already cast their votes by remote
g-Voting prior to the AGM, may attend the AGM but shall not be entitied 1o vote

4} A member can ondy opt for one mode of voling i.e. either through remote e-Voling
or e-Vating during the AGM. If-any member ¢asts vote by more than one made,
then voling done through remote e-Voting shall prevail.

5) Any person, who acquires shares of the Company a&nd becomes & shareholder
after the dispatch of the Annual repart and holding shares as on cut-off date e
Friday, July 24,2026 may obtain login 1D & password for e-Voting by sending a
request ai ivodam@bigshareonling com

Members who have nof updated their bank account details for recening the

devidend directly In thair bank accounts and who have not yet registered their

email addresses are requesiad to gel their details. regestersd/updated with Bigshare

Services Pyl Ltd, Registrar and Transfar Agent of the Company, on a temporary

basis at investore2bigshare com.

In case of any gueries, you may refer the Frequently Asked Ouestions (FAQS) for

ahareholders and e=voling user manual for Sharehoiders availabe at the download

section ol www vole bigshareonline.com or call at 1300 22 54 22 and 022-
B2B3EI3E.

For MITSU GHEM PLAST LIMITED
siy/-

Date: July 10, 2026 Manish Dedhia

] NEULAND LABORATORIES LIMITED

GIN : LE5195TG1984PLCO04393)

SOTICE 07 THE &2® AL GENCRAL MEFTHIE Mo BACTING MFORMATION

Motica is haralbvy givan that the 427 Annual General Meeting ("AGM") of the Compamy

will be held on Tuesday, Awgust 4, 2026, at 10.00 am. (IS8T} through Video

Conferencing/Other Audio Visual Means ("VG/DAYMT) facility in compliance with the

applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

(Listing Obfgations and Disclosure Requiramants) Regulations, 2015 {"SEBI Listing

Regulations™) and General Circular nos. 14/2020 and 1772020 dated April B, 2020,

April 13, 2020, read with other relevant circulars, including Ganeral Circular No.

03/2025 dated September 22, 2025, raspectively, issued by the Ministry of Corporate

Affairs (MCA) and other applicable Circulars Issued by SEBI (hereinafter coflectively

raferred to as “the Circulars™), without the physical presence of the Members at a

common venue, 1o transact the business set forth In the notice of the AGM.

In compliance with the aforesakd Circulars, electronic copies of the notica of the AGM

along with the Intagrated Annual Report for the Financial Year 2025-26 have already

Been emaited to all the Mambers whosa email 105 are registered available with the

Company. The emailing of notices 1o Members has baan completed on July 9, 20286,

The same Is also available on the Company's website www.neulandlabs.com. The

Company, inaccordance with the Regulation 36(1)(b) of the SEBI Listing Regulations,

is also sending a letter to the Members whose amail addresses ane not registersd,

providing a weblink and OR code for accessing the Notice of the AGM and Integrated

Annual Report Tor the financial year 2025-26.

Purzuant to Section 108 of the Companies Act, 2003 read with Rule 20 of Companies

(Management and Administration) Rules, 2014, as amended and Ragulation 44 of

SEB| Listing Regulations, the Company is providing remote e-voting facility to the

Meambers 1o casl their vote by electronic means on all resolutions set forth in the

notice of the AGM. The faciity for e-woting through elecironic vofing system shall also

be made available during the meeting on the date of AGM, for those Members who

hava not cast their vote by remote e-voting. The Board has appointed Mr. D.

Hanumanta Rzju, or fading him, Ms. Shaik Razia, Partners, M's. 0. Hanumanta Raju &

Co, Practicing Company Secrafares, as Scrutinizer for conducting tha e-voting in a

fair and transparent manner,

Membars may note that:

+ All the business shall be transacted only through remote e-voting and voting by
glectronic means duning the AGR.

= [t off date for determining the eligibiity 1o vote by electronic means or al the AGM
is Tuesday, July 28, 2026 (“tha Cut off date”). A person whose name is recordad in
the register of Members or in the register of benehiciary owners maintained by the
depositorias as on the Cut-off date only shall be antitied to avall tha ramate 8-voting
[acility a5 well a5 voling during the AGM through electronic means.

= Tha remote e-voling facility will be available af www.evoling.nsdl.com from
Saturday, August 1, 2026 (9:00 a.m. IST) and ends on Monday, August 3, 2026
(5:00 p.m, IST), Thereafter the portal will be disabied.

« Any person holding shares in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company after the
dispatch of notice of AGM and holding shares as of the Cuf off date are requested to
refer 1o the Notice of AGM for the process to be adopted for obtaining the Usar [D
and Password for casting the vots.

= The facility for e-voting through electronic vating system shall also be made
available dunng the meeting on tihe date of AGM, for those Members who have not
castthelr vote by remota e-voling.

= NMembers who have cast their voies by remote e=woling, prior to the AGM may
attend the maeting, but shall not be entitied 1o cast their vote again during the AGM.

The procedure for remole e-voling by Members holding shares in demat mode,
physical mode andfor for Mambers wha have not registerad-their e-mail addrasses. is
providedin the notice of AGM,
To raceive the soft copies of notice of AGM along with the Integrated Annual Report for
fhe Financial Year 2025-26, instructions: for remote: e=voling and instruchions for
participating in the AGM, Mambers wha have not vet ragistered or updated their email
addresses are requested to register/updata their emall ids with the respective Depository
or with KFin Technologies Private Limited (the Company's RTA) by sanding a request to
the Company's RTA on the email address at einward. ris@kfintech.com.
Meambers may note that the notice of the 42nd AGM and the Integrated Annuwal Rapart
for the financial year 2025-26 are also available on the Company's website at
www. neulandlabs com, the website of NSOL viz. www.evoling.nsdl.com as well as
on the websites of the Stock Exchanges viz, BSE Limited and National Stock Exchange
of India Limited at www. bseindia.com and www.nseindia.com, respectively.
Members who need assistance before or during the AGM, can confact NSDL on
evolingEnsdl.com or use Toll freeng.: 022 - 4586 700D
Record Date:
The final dividend as recommended by the Board of Directors, if declared, at the AGM,
will ba paid on or aftér August 11, 2026, to those Membears whose names appear on
the Company's Register of Members on July 24, 2026 (Record datg),
Tax on Dividend:
It may be noted by Members that according to the Income Tax Acl. 2025 any
dividends paid or distnbuted by the Company, shall be subject to tax in the hands of
the Members, and the Company will be reguired to deduect Tax at Source (TDS) at
the rates prescribed Dy the faw, To expiain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, 1o all Members whose amall ID5 are
registered with the Company/Depositories. The communication also ncludes
necessary annexures. Thisinformation is also available on the Company's website
ar hitps://'www.ngulandlabs.com/en/investors/investor-services/tds-related-
inlormation-dividend

By Order of the Board
For Meuland Laboratories Limited

Sd/-
Place: Hyderabad Sarada Bhamidipali
Date: July 9, 2026 Company Secretary

Place: Mumbai Managing Director
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VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT_281806_1, Dt. 23,06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited: in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through anline bidding on the Website hitp:/f'www.etenders, gov.in

SUB: UP GRADATION OF THE EXISTING B0 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS" — Due Date of Opening :06.08.2026
SECRETARY

0SBl

Strategic Training Unit, Corporate Centre,
Madame Cama Road, Mariman Peint, Mumbai - 400021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: 5BI/STU/LED/EOL/2026-27/01 DATED 16.06.2026

This refars to State Bank of Indla's earlier notice regarding invites for

RFP with reference no. SBI/STUW/LEDFEDI 2026-27 /01 dated 16.06.2026

for sefection of copsultant for programme on Design Thirking. Details of

changes in RFP as corrigendum is available at Bank's website

https:/fsbi.bank.in under "Procurement News" section and
www.tenderwizard.com/fSBIETENDER.

Place: Mumbai
Date: 10.07. 2026

Deputy General Manager (L&D]
(5TU Department)

DLF LIMITED

Reqgd. Office: Shopping Mall, 3” Floor, Arjun Marg,

OLF City, Phase-I, Gurugram - 122 002 (Haryana)

CIN : LTI THR1963PLCHD2434

Tel.: 91-124-4334 200

Website : www.dif.in; Email : investor-relationsi@dif.in |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting {("AGM") of the Members of DLF
Limited {the "Company’} will be held on Monday, 3 August 2026 at
12,30 P.M. (IST) through Video Conferencing ("WC')/ Other Audio
Visual Means ("OAVM') in compliance with the applicabla provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 read with.all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the business, as set-oul in the Notice calling the AGM,
Members will be able to attend the AGM through VG OAVIM

2. In compliance with the Act. SEBI| Listing Regulations and the
Circulars, the Annual Report for the Financial Year (FY) 2025-26
[including Standalone and Consolidated Financial Statements,
Auditor's Report(s), Board's Report along with annexures, Notice of
the AGM and other documeants) will be sent electronically to all tha
Members of the Company whose e-mail 1D is regizstered with the
Company/ Depository(ies), Further, a letter providing the web-link,
QR Codea including the axact path for accessing the Annual Repon
for FY 2025-26 will be sent to those Members who hawve not
registered their e-mall 1D, The aloresaid decument({s} will alsc be
available on the Company’s website at waww. dif.in, on the website(s)
of the Stock Exchanges ie. BSE Limited ('BSE') and Mational
Stock Exchange of India Limited ("NSE') at www.bseindia.com
and www.nseindia.com, respectively and on the website
of Mational Securities Depository Limited (*NSDL') atl
www.avoting.nsdl.com, being the agency angaged by tha
Company o provide e=voting facility.

3. Manner of registering / updating e-mail ID:

{a) Members holding equity shares in physical mode and who
have not registerad/ updated their e-mail 1D, are requested o
register/ update the same by writing o the Company’ Registrar fo
an Issue and Share Transfer Agent {"RTA'} along with the signed
request letter, mentioning their Mame, Folio No., contact
details and complete address; duly filled form 15R-1 and other
ralevant forms and datails as menlioned in SEBI Master
Circular Mo. HOQ/38M3N42026-M IRSD-PODMN4298/2026
dated & February 2026 ('SEBI Master Circular'). The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA at ris.kfintech.com/
clientservices(isclisrforms.aspx,

0} Members holding equity shares in dematerialised form and
who have not registered! updated their e=mail ID, are requested
to register! update their e-mail 1D with their respective Depository
Participant{s ) with whom they maintain their demat account{s),

4. Manner of casting vote(s) through e-voting:

(a) Members will hawe an opportunity to cast their vole{z) on the
business, as set-out in the Mabice of the AGM through electronic
voling system.

(b} The manner of remote a-voting/ a-voling at the AGM by the
Members holding equity shares in dematerialised mode or
physical mode and for thosa Members who have not registerad
their e-mail 1D, has bean provided in the Motice of the AGM. The
Motice will also be available on the Company’s website al
www.dlf.in and on tha wabsite(s) of BSE and N3E at
www.bseindia.com and www.nseindia.com, respeciively and
NSDL al www.evoting.nsdl.com.

(e} The facility for e-vating shall also be made avallable at the AGM,
Members paricipating in the AGM and who have not cast their
vole(s) by remote e-voting, would be eligible fo cast their vola
during the AGM through e-vating.

(d) The fogin credentials for casting votes through e-voting shall ba
made available to the Members through e-mail. Members who do
not recaive a-mail or whose e-mail |D is not registered with tha
Company! Depository Participant(s), may generata! obtain login
credentials by following the instructions given in the Motes to the
MNotice of AGHM.

(@) The aforesaid login credentials may also ba used for attending
the AGM through WG OAVM,

5. Record Date for payment of Dividend:

{a) The Company has fixed Monday, 27 July 2026 as the 'Record
Date’ for determining the eligibility of Members for payment of
dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026.

(b} Subject to approvat of the Members at the AGM, dividend will ba
paid within the stipulated time, as prescnbed under the Act, from
the conclusion of the AGM, to the Members, (i) whose names
appear as Baneficial Owner at the end of the business hours on
the Record Date in the list of Beneficial Owners to be furnished
by Dapositories, in respact of shares held in dematerialisad
mode; and (ii) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
raspact of shares haid in physical mode (after giving effect fo valid
transfer, transmission or transposition requests).

[ch As per SEBI mandate, payment of dividend through-dividend
warranls or chequals) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Setilement ('RTGS"),
Mational Electronic Funds Transfer ('NEFT') etc. for payment of
dividend. Members are requested io register/ update their
complete bank details with their DPs, if the equity shares are held
in demat mode, by submitting forms and documents, as may ba
required by the Deposifory Participantis ).

(d) As mandated by SEBI. dividend to the members holding shares in
physical mode shall be paid electronically, only after they have
furnizhed their Permanent Account Mumber, Contact Details
{postal addrass, mobile number and e-mail), bank account details,
spacimen signature, atc. for their cormasponding physical folios.

(e} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at the applicable rates. For more details. please
refar 1o the Notes to 1115- Motice of the AGM and website of the

DLF .

. Manner ufreglshEﬂng mandate for receiving Dividend:

Members are requested to register/ update the complete bank detalls;

(a) with their Depository Participant(s) If the equity shares are
hald in dematerialised mode, by submitting forms and documents
as may be required by the Depository Paricipants with whom
they maintain ther demat account{s); and

() with the Companyl RTA If the aquily shares are held in physical
mode, by submitting duly filled form ISE-1 and other relevant

forms from their registered e-mail 1D along with requisita
d.ﬂ_-tails as m&ntiﬂned in the SEEI Mastm Circular at Inuasmr-

Forms arg rl|$ﬂ avallable on lhE webs:tet‘i] of the Company al
www.dif.in/linvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are reguested to carefully read all the Moles and
Instructions as set-out in the Notice of the AGM and particutarly, tha
instructions for joining the AGM, manner of casting vote through
remate e-voting! e-valing at the AGM and payment of dividend

For DLF Limited
Sdf-

(R.P. Punjani)
Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattam P.0. Thiruvananthapuram-695004
Phone: 0471 2786416 & 416 e-mail: purchaze@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KEMMF:HO:PUR:131:2026

10072026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

winw, etenders. kerala gov.in, Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders. kerala.gov.in or
www.milma.com. Tender ID—2026_KCMMF_B59786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_B59792 1

Managing Director

TENDER NOTICE

The Kerala Iﬂinera}s and Metals 1.td

v A CGrot, ol Kerala Ulndertiakmg | sankaramangalem, Kollan 691583
Phome @ 4T6-2651215 0 207, BE-Mul :mdiikmmi.com

F nranal

o g e ey
vt P B

For mare datals please wsit E-Tendering Poetal, hitps:Vetenders kesala govin or www kmmil.com
E%  Tender Id Hiems |
1 2026_KMML_B58547_1 Fabrication & supply of Condensing Column cooler |
E‘ 2026_KMML_8585235_1 Supply, Erattion and Commissianing of Varcal Sleam JrﬂFIFI
(3 ﬁ'cnz'ﬁ H:w.u ﬂf:.ﬂ?ﬂs- 1! Global Tendar for the Supply of High Pusity -'-.'I.“a-gresum I'-'rala'

Chavara 08.07 2026 Sd- Managng Dirsctor for Tha Kersia Minarals ard Metals Lid

jﬁy CEMENT LIMITED

Registarad Office: JSW Centre, Opp. MMEDA Grourd, Bandra Kurla Complex,
Bandra |East), Mumiba: - 400 059
Website: waw jswoemenbin | Email: secrelaral jswelisein
Tel ; +31-22:4286 1000 | Faw @ 26502001
CIN: Lag957TMHZ006PLC 160839

;{Ef Bomba v Dyeing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19" September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146" AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4™ August, 2026 at 9:00
m. (IST) and end on Thursday, 6" August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 315 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4% Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

| Demat Please contact your Depository Participant(s) (DP) and register

| Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9* July, 2026

W

TATA

TATA POWER
(Corporate Condracts Department)
Tha Tata Power Company Limied, Smart Cender af Procurement Excellence, 3nd Floor, Sahar Recelving
Statson, Near Hobel Logla, Sahar Airpon Road Andheri (€], Mambsai 400 059, Maharashtea, India
(Eoard Ling: 0226773017} CIN: L2B920MH1915PLC0005ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible
vendors for the following tender package (Two-part Bidding) in
Mumbai

(A) Balance of Plant (BOP) services required for varous Transmission

recelving station, (Package Ref: CC2TNK003).

Interested and efigible bidders to submit Tandar Fae and Authorizaftion
Letter before 1500 hrs. Friday, 17" July 2028.

For detailed NIT, please wvisit Tender section on wabsile
https:(fwww.tatapower.com. Also, all future comgendum’s if any, to
the said tender will be published on Tender section of above website

i Tata Power — Business Associates — Tender Documents) only.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons| Regulations, 2016)

RELEVANT PARTICULARS

11, |Name of the corporate deblor along with — [JBF INDUSTRIES LTD

PN & CIN/LLP Mo PAN: AAACJ2575)

CIN: L999990N1982PLCO00128
Shop No. 4, Ground Floor,
Building Mo, A, Shubh Laxm
Complex, Mear Prabhat School
Chanandeyi, Amli, Silvassa, Dadra
& Nagar Havei — 596230
wwwibfindusiries.co.in

No fixed assels

-E. Address of the registered office

3. |URL of wehsite

4. |Details of place where majonty of fxed
assets are ocated

|5 |InstaBed capacity of main products! services|No manufacturing faciliies
(6. |Quantity and value of main products! NIL

servioes soid in last financial year
I7,  [Number of employaes! workmen MIL as on date

|B. |Further detafs including last avadable Audited financial stalements are
financial statemenis [with schedules) of two | available at waw_bfindustries.co.in
years, lists of creditors are available at

| |URL:

19. | Edigibility for resclution applicants under
section 25(2)h) of the Code is avadlable al

W nfindusines.coin. The same
miay also be obtained on mad from

_ URL: girp.jblEgmail com

110. |Last date for receipt of expeession of 25072026
nienest

(111, |Dabe of issue of provisional st of 2707-2026
prospeclive resolution apphicanis

112. |Last date for submission of objections to  [01-08-2026
provisiona! list

113, |Date of issue of final list of prospective 02-08-2026

. resoiution applicants

114, |Date of issue of information memorandum, [03-08-2026

evaluation matrix and request for resolution
plans bo prospechive resolufion apphicants
15. |Last date for submission of resolution plans {02-09-202%

16. |Process email id to submé Expressionof  |cirp.jbf@gmail. com
| |Intgrest

117, ||Detasis of the corporate debtor's
regisirafion status as MSME |

Mot Applicable

Sdi-
Mukesh Verma
IBBI Reg. No. IBBIIPA-001/1P-PO1665/2015-202012522

Date: 10-07-2026 B 1506, Sunfeck City Avenue 2, Goregaon West, Mumbai 400104

WOTICE OF THE 20™ ANNUAL GEWNERAL MEETING AND
INFORMATION ON E-VOTING

Naolice = heraby given fhat in complisnce with he applicable provisions of the Companies
Ack 2013 (Act) and the relevant circulars issued thersunder by the Ministry of Comorale
Affairs (MGA) read with the circulars issued under the Secwities and Exchange Board of
India (SEBI) (Listing Obligations. and Disclosure Requirements) Regulations, 2015 (SEBI
Listmg Ragulations) in his regand (MCA and SEBI Circulars, the 20h Annval General Maeting
IAGH) of the Company will ba hekd on Friday, 31sl-July 2026 & 12:00 p.m, (15T} throwgh
Video Conderencing (VT [ Ciher Audio Visual Mears [OAVM) 1o fransact the business as sel
out in the Maobice convening the AGM sanl fo the Members along with the Infegraied Annual
Report for the Financial Year 202526,

Members may node that the integrated Annual Report 2025-26, incleding the Nofice of the
AGM, has baen uploaded on the website of the Company at the link: Mipswww sweamanlin
The same can aiso be accessed from the websie of the Siock Exchanges, (e BSE Limited
at www baeindia.com and Mations! Stock Exchange of India Limited at www.nsaindia com
and from the website of KFin Technologies Limited (KFin) (the Ragistrer and Share Transfer
Agent and agency engaged Tor providing the e-woling facility] &l weww kfintach.com

Members can atlend and parficipale in the AGM through the VC 7 O8YM facility anly
The Instructions for jiring me AGK ane provided in the Notice of the AGK, For e porposs
of rackoning: fhe quorsmeunder-Section 103 of the Act, Members atiending the AGM Hnough
WV OAVE will ba counded,

Tha Company & prowiding-a remote e-voting facily boall s Membears to cast theer vote on all
fhe resoluticns sat aut n the MNotica of the AGM. The Company is also providing the facibly of
g-vofing al the AGM (“insta Poll®), Members may edher vole through remale a-voling or
iheouagh e-voting at the AGM, A Member may paricipate in the AGM even after exercizing his
right i vobe through remote e-voling but shall not be aliowed to volte again ak the AGM
Detailed procedune for ramole a-voling and e-voling al the AGM is providad in (he MNolice of
fhe AGM.

The cut-off date for Members elgible lo exarcise their nght ta vobe through remale e-voling
or e-vpling at the-AGM is Friday, 24th July 2026 [Cut-off Dabte). The remote e-~vofing facilty
will be available from $.00 am, (IST] on Tuesday, 28th July 2026 il 5,00 p.m, (IST) on
Mhureday, 300h July, 2026,

Femaie e-voting will nob be allowed beyvond the aforesaid dale and fime, and the remole
e-yaling module shall ba disabled upan axpiy of the aforesaid panod,

In @ccordance wih the redevant MCA and SEB! Circutars, the Notice of the AGM, Inlegrated
Arrua! Report 2025-268, log-in defails for e-voling and jairsig tha AGA thraugh VC 1 CavM
and ramote a-woling mabuchars have bean sam onfy by elaclimnc mede b those Mambers
whose email addresses are registerad with the Company | Deposfiones, Further, in tenms. of
reguiation 36{1)[b) of SEEI Lishng Reguiations 3 letter providing web-ink including the exaci
path, whare complels details of the Integrated Annual Report & baing sent L thosa
sharehokders who have nat registered thels emall & with the CompamiDeposiiones

Any person who becomas a Member of the Company after dispaich ol the Nedice of [he
AGM and holds shares as on lhe Cubofl Date may oblain the User 1D and Password In the
manner as provided in the Motice of the AGM. Any person whose name is recorded in the
negister of Members or in the Register of Beneficial Owrars maintaingd by the Deposdones
azon e Cutalf Date only shall be antitled 1o avall the facilty of remabe e-voling or @-voting
at the AGM

In case of any query or grievances related [0 ewoling, Mambers may refer Lo the Frequenty

Asked Questions (FAUS] and e<wofing user manual availabie i the downioads secton al

hitps:llevoting khintech.com or contacd Mr. G Ramdas - Senior Manager, Corporats
Reqisiry KFn at 1800 308 4001 (tolldres) or wite ol evoling@Ekiintech.com.

For JSW CEMENT LIMITED

Sdi-

Sneha Bindra

Company Secrefary and Compliance Officer

Place; Mumbai
Date: 107 July, 2028

Place: Mumbai For JBF INDUSTRIES LIMITED

(» MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48925
Regd. Office: 329, Gala Compiex. 3™ Floor, Din Dayal Upadhyay Marg,
Mubund (W), Mumbal - 400 060 | Phone No: 022-2592 0055
Email: investor@mitsuchem com | Websie: www mitsuchem.com

| NOTICE

Motice'is hereby given that the Thirty Eighth (38") Annual General Meeting ("AGM”)

of the Company will be heid on Friday, July 31, 2026 at 03.30 p.m. (IST) through

Wideo Conferencing {"WC ™) or Other Audio Visual Means (*0AVM"). The Company

has sent the Motice of the AGMW along with the Annual Repaort for the FY 2025-26

on Thursday, July 09, 2026 through electronic mode to the members who have

registared thelr email addresses with the Registrar and Transfer agent ("RTA')
of the Company/Depository Participant(s) ("0F") in compliance with applicable
provisions of the Companies Act, 2013 and Rules made thereunder and the SEBI

(Listing Obligatiens and Disclosure Requirements) Requiations, 2015, read with all

the applicabie circulars on the matter issued by the Ministry of Corporate Affairs

(MCA) and Securities and Exchange Board of India (SEBI), to transact businesses

st ouf in the Notice of the AGM and the Explanatory Staiement thereto,

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 is available on the Company’s website at www mitsuchem.com and on

the wabsite of BSE Ltd at www.bseindia.com.

Further, Notice 15 hereby given pursuant to Section 91 of the Companies Act,

2013 ("Act”) and Regulation 42 of SEBI (Listing Obfgations and Disclosure

Raquirements) Regulations, 2015, the Register of Members and Share Transfer

Book of the Company will remain closed from Saturday, July 25; 2026 to Friday,

July 31, 2026 (both days Inclusive), on account of the AGH.

For the purpose of determining efigibility of member’s entittement of dividend for

the year ended March 31, 2026, If approved at the ensuing AGM of the Company,

shall be payable to those shareholders whose names will appear on the Register
of Members furnished by the RTAS OP as at the closure of the business hours on

Friday, July 24, 2026

Pursuant to bection 108 of the Act read with Hule 20 of the Companies

(Management and Administration) Rules, 2074 and Regulation 44 of SEBI (Listing

Ohblioations a&nd Disclosure Requirements), Regulations, 2015, the Company

I5 providing the e-Voling facility fo-all its Members to cast thair vote on all the

resolutions set forth in the Notice of the AGM and the said Members may transact

such business contained in the said Notice through voting by electronic means by
electronic woling system provided by Bigshare Services Private Limited (Bigshare)

The detadls of remote e-voting are given below:

1) The e-voting period will commence on Tuesday, July 28, 2026 at 9:00 a.m. IST
and end on Thursday, July 30, 2026 at 5:00 p.m. I1ST Thereafter, the e-voling
modile will be disabled.

21 The voting rights -of Members shall be in proportion to their share of paid-
up capital of the Company as on the cut-ofl date i.e. Friday, July 24, 2026
Once a voie is cast by the member, hefshe shall not be aflowed to change it
subsequentty,

3) The Company |5 also offering the facility for e<Voting during the AGM for the
members attending the meeling, who have not cast their votes by remole
g-\oting, Howaver, Members who have already cast their votes by remote
g-Voting prior to the AGM, may attend the AGM but shall not be entitlad o vote.

4) A member can only opt for one mode of voting §.6. eithar through remote e-Voting
or g-Viating during the AGM. If any member casts vote by more than one made,
than voting done through remaote -Voting shall prevail.

3) Any person, whao acquires shares of the Company and becomies a shareholder
alter tha dispatch of the Annual repart and holding shares as on cut-off date e
Friday, July 24, 2026 may obtain login 10X & password for e-Vioting by sending &
request at [volem@blgshareoniine.com

Members who have not updated their bank account detadls for receiving the

dividend directly in their bank accounts and who have not yel registerad their

amall addresses an requested to get their details registered/updated with Bigshare

Services Pyl Ltd, Registrar and Transler Agent of the Company, on a temporary

basis at jnvastori@bigshare com,

In case of any queries. you may réfer the Frequently Asked Questions (FACS) for

Shareholders and e-voting user manual for Shareholders available at the download

section of wew.ivole bigshareonling com or call at 1800 22 54 22 and 0D22-

BR6IEIAE,

For MITSU CHEM PLAST LIMITED
Sd/-

Manish Dedhia

Managing Director

Dale; July 10, 2026
Place: Mumbai

NEULAND LAB_ORATORIES LIMITED

NOTICE {H-' THE 42"' A.IIHI,IAI. GEHEHAL HEEHHI,'i l.HD E H‘QHHG IHHHHM'IHH
Motica is heraby given that the 427 Annual General Meeting (“AGM") of the Company
will be hedd on Tuesday, August 4, 2026, at 10,00 am. (5T} through Video
Conferencing/Other Audio Visual Means (“VG/0AVM™) facility In compliance with the
applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

{Listing Obligations and Disclesure Requirements) Regulations, 2015 ("SEBI Listing

Regulations"} and General Circular nos. 14/2020 and 17/2020 dated April 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circular No.

03/2025 dated September 22, 2025, respectively, issued by the Ministry of Corporate

Affairs (MCA) and ofher applicable Circilars issued by SEBI (hersinafier collectively

referred to as “the Circulars™), without the physical presence of the Members at a

comman venue, 1o fransactthe busingss set forth inthe notice of the AGR.

In compliancea with the aforasakd Circulars, electronic coples of the notice of the AGM

dlang with the Integrated Annual Report for the Fimancial Year 2025-26 have already

been emailed to ait the Members whose emall 1Ds are registered/availabie with the

Company. The emailing of nofices to Members has baan completed on Juby 8, 2026,

The same |5 also available on the Company's website www.neulandlabs.com. The

Company, in accordance with the Regulation 36{1)(b) of the SEBI Listing Regulations;

is also sending a latter to the Members whose email addresses are not registered,

providing a weblink and QR code for accessing the Notice of tha AGM and InMagrated

Annual Report for the financial year 2025-26.

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of Companies

(Management and Administration) Rules, 2014, as amended and Regulation 44 of

SEBI Listing Regulations, the Company Is providing rmemote e-voting facility to the

kembers to cast their vote By electronic means on all resolutions set forth in the

motice of the AGM. The facklity for e-voting through electronic voting system shall also
be made available during the meeting on the date of AGM, for those Members who

have not cast their vote by remote e-vating. The Board has appointed Mr D.

Hanumanta Kaju, orfailling him, Ms. Shaik Razia, Partners. M/s. D. Hanumanta Raju &

Co, Practicing Company Secretanes, as Scrutinizer for conducting the e-voting in &

fair and transparent manner,

Mambers may note that:

= All'the business shall be fransacted only through remote e-voling and vafing by
glectronic means durng the AGM.

+ Lut off date for determining tha eligibiity to vote by electronic means or at the AGM
s Tuesday, July 28, 2026 (“the Cut off date”), A person whose name Is recarded in
the registar of Membars or in tha register of beneficiary ownars maintained by the
depositories as on the Cut-oif date only shall be entitied 1o avail the remote e-voling
facility as well a5 voting during the AGM through electronic means.

* The remole e-voling facility will be available &t www.evoling.nsdl.com from
Saturday, August 1, 2026 (900 a.m, 15T} and ends on Monday, August 3, 2026
{5:00 p.m. I5T). Thereafter the portal will be disabled.

* Any person holding sharas in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company alter the
dispatch of notice of AGM and hobding shares as of the Cut off date are requested to
refer to the Mofice of AGM for the process to be adopted for obtaining the User 1D
and Password for casting the vote

« The facility for e-voling through electronic voting system shall also be made
avaliable during the meeating on the date of AGM, for those Members who have not
casttheirvole by remotes e-voling.

= Members who have cast their votas by remofe e-voting, prior to the AGM may
attend the meeting, but shall not be entitied fo cast their vote again during the AGM.

The procedura for remote e-vofing by Members holding shares in demat mode,
physical mode andsor for Members wivo have not registered-their e=mail addresses, is
provided in the notice of AGM,
To receive the soft copies of notice of AGM along with the Integrated Annual Report for
the Financial Year 2025-26, Instructions for remote e-voting and instructions for
participating in the AGM, Members who have not vet registered or updated their email
addresses are requasted to register/updata theer emall igs with the raspactive Depositony
or with KFin Technologies Privite Limited (the Compamy's ATA) by sanding & request to
the Gompany's RTA on the email address a1 einward.ris@kfintech.com.

Rembers may nofe that the notice of the 42nd AGM and the Infegrated Annuwal Report

for the financial year 2025-26 are also available on the Company's website at

wowwi neulandlabs.com, the website of NSDL viz, www,evoling.nsdl.com as well as
an the websites of the Stack Exchanpes viz. BSE Limited and National Stock Exchange
of India Limited at www.bseindia.com and www.nseindia.com, respectively

Members who need assistance belore or dunng the AGM. can contact NSOL on

evoling@nsdl.com oruse Toll free no.. 022 - 4886 7000

Record Date:

The final dvidend as recommendad by the Board of Diréctors, ifdeclared, atthe AGM,
will be paid on or after August 11, 2026, to those Members whose names appear on
the Company's Register of Members on July 24, 2026 (Record date)

Tax on Dividend:

it may be noled by Members.that according to the Income Tax Act, 2025 any
dividends pasd or distrbuted by the Company, shall be subjact o tax in the hands of
the Members, and the Company will be required to deduct Tax at Source (TDS) at
the rates prescribed by the [aw. To explain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, o all Members whosze email 105 are
registered with the Company/Depositories. The communication also includes
necessary annexures. [his information 15 also available on'the Company's website
at hitps://www.neulandlabs.com/en/investors/investor-services/tds-related-
infarmation-dividend

By Order of the Board
For Neuland Laboratories Limited

Sd/-
Place: Hyderabad Sarada Bhamidipati
Date: July 9, 2026 Company Secretary

epaper.financialexpress.com
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VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT_281806_1, Dt. 23,06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited: in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through anline bidding on the Website hitp:/f'www.etenders, gov.in

SUB: UP GRADATION OF THE EXISTING B0 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS" — Due Date of Opening :06.08.2026
SECRETARY

0SBl

Strategic Training Unit, Corporate Centre,
Madame Cama Road, Mariman Peint, Mumbai - 400021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: 5BI/STU/LED/EOL/2026-27/01 DATED 16.06.2026

This refars to State Bank of Indla's earlier notice regarding invites for

RFP with reference no. SBI/STUW/LEDFEDI 2026-27 /01 dated 16.06.2026

for sefection of copsultant for programme on Design Thirking. Details of

changes in RFP as corrigendum is available at Bank's website

https:/fsbi.bank.in under "Procurement News" section and
www.tenderwizard.com/fSBIETENDER.

Place: Mumbai
Date: 10.07. 2026

Deputy General Manager (L&D]
(5TU Department)

DLF LIMITED

Reqgd. Office: Shopping Mall, 3” Floor, Arjun Marg,

OLF City, Phase-I, Gurugram - 122 002 (Haryana)

CIN : LTI THR1963PLCHD2434

Tel.: 91-124-4334 200

Website : www.dif.in; Email : investor-relationsi@dif.in |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting {("AGM") of the Members of DLF
Limited {the "Company’} will be held on Monday, 3 August 2026 at
12,30 P.M. (IST) through Video Conferencing ("WC')/ Other Audio
Visual Means ("OAVM') in compliance with the applicabla provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 read with.all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the business, as set-oul in the Notice calling the AGM,
Members will be able to attend the AGM through VG OAVIM

2. In compliance with the Act. SEBI| Listing Regulations and the
Circulars, the Annual Report for the Financial Year (FY) 2025-26
[including Standalone and Consolidated Financial Statements,
Auditor's Report(s), Board's Report along with annexures, Notice of
the AGM and other documeants) will be sent electronically to all tha
Members of the Company whose e-mail 1D is regizstered with the
Company/ Depository(ies), Further, a letter providing the web-link,
QR Codea including the axact path for accessing the Annual Repon
for FY 2025-26 will be sent to those Members who hawve not
registered their e-mall 1D, The aloresaid decument({s} will alsc be
available on the Company’s website at waww. dif.in, on the website(s)
of the Stock Exchanges ie. BSE Limited ('BSE') and Mational
Stock Exchange of India Limited ("NSE') at www.bseindia.com
and www.nseindia.com, respectively and on the website
of Mational Securities Depository Limited (*NSDL') atl
www.avoting.nsdl.com, being the agency angaged by tha
Company o provide e=voting facility.

3. Manner of registering / updating e-mail ID:

{a) Members holding equity shares in physical mode and who
have not registerad/ updated their e-mail 1D, are requested o
register/ update the same by writing o the Company’ Registrar fo
an Issue and Share Transfer Agent {"RTA'} along with the signed
request letter, mentioning their Mame, Folio No., contact
details and complete address; duly filled form 15R-1 and other
ralevant forms and datails as menlioned in SEBI Master
Circular Mo. HOQ/38M3N42026-M IRSD-PODMN4298/2026
dated & February 2026 ('SEBI Master Circular'). The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA at ris.kfintech.com/
clientservices(isclisrforms.aspx,

0} Members holding equity shares in dematerialised form and
who have not registered! updated their e=mail ID, are requested
to register! update their e-mail 1D with their respective Depository
Participant{s ) with whom they maintain their demat account{s),

4. Manner of casting vote(s) through e-voting:

(a) Members will hawe an opportunity to cast their vole{z) on the
business, as set-out in the Mabice of the AGM through electronic
voling system.

(b} The manner of remote a-voting/ a-voling at the AGM by the
Members holding equity shares in dematerialised mode or
physical mode and for thosa Members who have not registerad
their e-mail 1D, has bean provided in the Motice of the AGM. The
Motice will also be available on the Company’s website al
www.dlf.in and on tha wabsite(s) of BSE and N3E at
www.bseindia.com and www.nseindia.com, respeciively and
NSDL al www.evoting.nsdl.com.

(e} The facility for e-vating shall also be made avallable at the AGM,
Members paricipating in the AGM and who have not cast their
vole(s) by remote e-voting, would be eligible fo cast their vola
during the AGM through e-vating.

(d) The fogin credentials for casting votes through e-voting shall ba
made available to the Members through e-mail. Members who do
not recaive a-mail or whose e-mail |D is not registered with tha
Company! Depository Participant(s), may generata! obtain login
credentials by following the instructions given in the Motes to the
MNotice of AGHM.

(@) The aforesaid login credentials may also ba used for attending
the AGM through WG OAVM,

5. Record Date for payment of Dividend:

{a) The Company has fixed Monday, 27 July 2026 as the 'Record
Date’ for determining the eligibility of Members for payment of
dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026.

(b} Subject to approvat of the Members at the AGM, dividend will ba
paid within the stipulated time, as prescnbed under the Act, from
the conclusion of the AGM, to the Members, (i) whose names
appear as Baneficial Owner at the end of the business hours on
the Record Date in the list of Beneficial Owners to be furnished
by Dapositories, in respact of shares held in dematerialisad
mode; and (ii) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
raspact of shares haid in physical mode (after giving effect fo valid
transfer, transmission or transposition requests).

[ch As per SEBI mandate, payment of dividend through-dividend
warranls or chequals) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Setilement ('RTGS"),
Mational Electronic Funds Transfer ('NEFT') etc. for payment of
dividend. Members are requested io register/ update their
complete bank details with their DPs, if the equity shares are held
in demat mode, by submitting forms and documents, as may ba
required by the Deposifory Participantis ).

(d) As mandated by SEBI. dividend to the members holding shares in
physical mode shall be paid electronically, only after they have
furnizhed their Permanent Account Mumber, Contact Details
{postal addrass, mobile number and e-mail), bank account details,
spacimen signature, atc. for their cormasponding physical folios.

(e} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at the applicable rates. For more details. please
refar 1o the Notes to 1115- Motice of the AGM and website of the

DLF .

. Manner ufreglshEﬂng mandate for receiving Dividend:

Members are requested to register/ update the complete bank detalls;

(a) with their Depository Participant(s) If the equity shares are
hald in dematerialised mode, by submitting forms and documents
as may be required by the Depository Paricipants with whom
they maintain ther demat account{s); and

() with the Companyl RTA If the aquily shares are held in physical
mode, by submitting duly filled form ISE-1 and other relevant

forms from their registered e-mail 1D along with requisita
d.ﬂ_-tails as m&ntiﬂned in the SEEI Mastm Circular at Inuasmr-

Forms arg rl|$ﬂ avallable on lhE webs:tet‘i] of the Company al
www.dif.in/linvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are reguested to carefully read all the Moles and
Instructions as set-out in the Notice of the AGM and particutarly, tha
instructions for joining the AGM, manner of casting vote through
remate e-voting! e-valing at the AGM and payment of dividend

For DLF Limited
Sdf-

(R.P. Punjani)
Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattam P.0. Thiruvananthapuram-695004
Phone: 0471 2786416 & 416 e-mail: purchaze@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KEMMF:HO:PUR:131:2026

10072026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

winw, etenders. kerala gov.in, Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders. kerala.gov.in or
www.milma.com. Tender ID—2026_KCMMF_B59786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_B59792 1

Managing Director

TENDER NOTICE

The Kerala Iﬂinera}s and Metals 1.td

v A CGrot, ol Kerala Ulndertiakmg | sankaramangalem, Kollan 691583
Phome @ 4T6-2651215 0 207, BE-Mul :mdiikmmi.com

F nranal

o g e ey
vt P B

For mare datals please wsit E-Tendering Poetal, hitps:Vetenders kesala govin or www kmmil.com
E%  Tender Id Hiems |
1 2026_KMML_B58547_1 Fabrication & supply of Condensing Column cooler |
E‘ 2026_KMML_8585235_1 Supply, Erattion and Commissianing of Varcal Sleam JrﬂFIFI
(3 ﬁ'cnz'ﬁ H:w.u ﬂf:.ﬂ?ﬂs- 1! Global Tendar for the Supply of High Pusity -'-.'I.“a-gresum I'-'rala'

Chavara 08.07 2026 Sd- Managng Dirsctor for Tha Kersia Minarals ard Metals Lid

jﬁy CEMENT LIMITED

Registarad Office: JSW Centre, Opp. MMEDA Grourd, Bandra Kurla Complex,
Bandra |East), Mumiba: - 400 059
Website: waw jswoemenbin | Email: secrelaral jswelisein
Tel ; +31-22:4286 1000 | Faw @ 26502001
CIN: Lag957TMHZ006PLC 160839

;{Ef Bomba v Dyeing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5% May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19" September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146" AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146" AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4™ August, 2026 at 9:00
m. (IST) and end on Thursday, 6" August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 315 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4% Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

| Demat Please contact your Depository Participant(s) (DP) and register

| Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9* July, 2026

W

TATA

TATA POWER
(Corporate Condracts Department)
Tha Tata Power Company Limied, Smart Cender af Procurement Excellence, 3nd Floor, Sahar Recelving
Statson, Near Hobel Logla, Sahar Airpon Road Andheri (€], Mambsai 400 059, Maharashtea, India
(Eoard Ling: 0226773017} CIN: L2B920MH1915PLC0005ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible
vendors for the following tender package (Two-part Bidding) in
Mumbai

(A) Balance of Plant (BOP) services required for varous Transmission

recelving station, (Package Ref: CC2TNK003).

Interested and efigible bidders to submit Tandar Fae and Authorizaftion
Letter before 1500 hrs. Friday, 17" July 2028.

For detailed NIT, please wvisit Tender section on wabsile
https:(fwww.tatapower.com. Also, all future comgendum’s if any, to
the said tender will be published on Tender section of above website

i Tata Power — Business Associates — Tender Documents) only.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons| Regulations, 2016)

RELEVANT PARTICULARS

11, |Name of the corporate deblor along with — [JBF INDUSTRIES LTD

PN & CIN/LLP Mo PAN: AAACJ2575)

CIN: L999990N1982PLCO00128
Shop No. 4, Ground Floor,
Building Mo, A, Shubh Laxm
Complex, Mear Prabhat School
Chanandeyi, Amli, Silvassa, Dadra
& Nagar Havei — 596230
wwwibfindusiries.co.in

No fixed assels

-E. Address of the registered office

3. |URL of wehsite

4. |Details of place where majonty of fxed
assets are ocated

|5 |InstaBed capacity of main products! services|No manufacturing faciliies
(6. |Quantity and value of main products! NIL

servioes soid in last financial year
I7,  [Number of employaes! workmen MIL as on date

|B. |Further detafs including last avadable Audited financial stalements are
financial statemenis [with schedules) of two | available at waw_bfindustries.co.in
years, lists of creditors are available at

| |URL:

19. | Edigibility for resclution applicants under
section 25(2)h) of the Code is avadlable al

W nfindusines.coin. The same
miay also be obtained on mad from

_ URL: girp.jblEgmail com

110. |Last date for receipt of expeession of 25072026
nienest

(111, |Dabe of issue of provisional st of 2707-2026
prospeclive resolution apphicanis

112. |Last date for submission of objections to  [01-08-2026
provisiona! list

113, |Date of issue of final list of prospective 02-08-2026

. resoiution applicants

114, |Date of issue of information memorandum, [03-08-2026

evaluation matrix and request for resolution
plans bo prospechive resolufion apphicants
15. |Last date for submission of resolution plans {02-09-202%

16. |Process email id to submé Expressionof  |cirp.jbf@gmail. com
| |Intgrest

117, ||Detasis of the corporate debtor's
regisirafion status as MSME |

Mot Applicable

Sdi-
Mukesh Verma
IBBI Reg. No. IBBIIPA-001/1P-PO1665/2015-202012522

Date: 10-07-2026 B 1506, Sunfeck City Avenue 2, Goregaon West, Mumbai 400104

WOTICE OF THE 20™ ANNUAL GEWNERAL MEETING AND
INFORMATION ON E-VOTING

Naolice = heraby given fhat in complisnce with he applicable provisions of the Companies
Ack 2013 (Act) and the relevant circulars issued thersunder by the Ministry of Comorale
Affairs (MGA) read with the circulars issued under the Secwities and Exchange Board of
India (SEBI) (Listing Obligations. and Disclosure Requirements) Regulations, 2015 (SEBI
Listmg Ragulations) in his regand (MCA and SEBI Circulars, the 20h Annval General Maeting
IAGH) of the Company will ba hekd on Friday, 31sl-July 2026 & 12:00 p.m, (15T} throwgh
Video Conderencing (VT [ Ciher Audio Visual Mears [OAVM) 1o fransact the business as sel
out in the Maobice convening the AGM sanl fo the Members along with the Infegraied Annual
Report for the Financial Year 202526,

Members may node that the integrated Annual Report 2025-26, incleding the Nofice of the
AGM, has baen uploaded on the website of the Company at the link: Mipswww sweamanlin
The same can aiso be accessed from the websie of the Siock Exchanges, (e BSE Limited
at www baeindia.com and Mations! Stock Exchange of India Limited at www.nsaindia com
and from the website of KFin Technologies Limited (KFin) (the Ragistrer and Share Transfer
Agent and agency engaged Tor providing the e-woling facility] &l weww kfintach.com

Members can atlend and parficipale in the AGM through the VC 7 O8YM facility anly
The Instructions for jiring me AGK ane provided in the Notice of the AGK, For e porposs
of rackoning: fhe quorsmeunder-Section 103 of the Act, Members atiending the AGM Hnough
WV OAVE will ba counded,

Tha Company & prowiding-a remote e-voting facily boall s Membears to cast theer vote on all
fhe resoluticns sat aut n the MNotica of the AGM. The Company is also providing the facibly of
g-vofing al the AGM (“insta Poll®), Members may edher vole through remale a-voling or
iheouagh e-voting at the AGM, A Member may paricipate in the AGM even after exercizing his
right i vobe through remote e-voling but shall not be aliowed to volte again ak the AGM
Detailed procedune for ramole a-voling and e-voling al the AGM is providad in (he MNolice of
fhe AGM.

The cut-off date for Members elgible lo exarcise their nght ta vobe through remale e-voling
or e-vpling at the-AGM is Friday, 24th July 2026 [Cut-off Dabte). The remote e-~vofing facilty
will be available from $.00 am, (IST] on Tuesday, 28th July 2026 il 5,00 p.m, (IST) on
Mhureday, 300h July, 2026,

Femaie e-voting will nob be allowed beyvond the aforesaid dale and fime, and the remole
e-yaling module shall ba disabled upan axpiy of the aforesaid panod,

In @ccordance wih the redevant MCA and SEB! Circutars, the Notice of the AGM, Inlegrated
Arrua! Report 2025-268, log-in defails for e-voling and jairsig tha AGA thraugh VC 1 CavM
and ramote a-woling mabuchars have bean sam onfy by elaclimnc mede b those Mambers
whose email addresses are registerad with the Company | Deposfiones, Further, in tenms. of
reguiation 36{1)[b) of SEEI Lishng Reguiations 3 letter providing web-ink including the exaci
path, whare complels details of the Integrated Annual Report & baing sent L thosa
sharehokders who have nat registered thels emall & with the CompamiDeposiiones

Any person who becomas a Member of the Company after dispaich ol the Nedice of [he
AGM and holds shares as on lhe Cubofl Date may oblain the User 1D and Password In the
manner as provided in the Motice of the AGM. Any person whose name is recorded in the
negister of Members or in the Register of Beneficial Owrars maintaingd by the Deposdones
azon e Cutalf Date only shall be antitled 1o avall the facilty of remabe e-voling or @-voting
at the AGM

In case of any query or grievances related [0 ewoling, Mambers may refer Lo the Frequenty

Asked Questions (FAUS] and e<wofing user manual availabie i the downioads secton al

hitps:llevoting khintech.com or contacd Mr. G Ramdas - Senior Manager, Corporats
Reqisiry KFn at 1800 308 4001 (tolldres) or wite ol evoling@Ekiintech.com.

For JSW CEMENT LIMITED

Sdi-

Sneha Bindra

Company Secrefary and Compliance Officer

Place; Mumbai
Date: 107 July, 2028

Place: Mumbai For JBF INDUSTRIES LIMITED

(» MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48925
Regd. Office: 329, Gala Compiex. 3™ Floor, Din Dayal Upadhyay Marg,
Mubund (W), Mumbal - 400 060 | Phone No: 022-2592 0055
Email: investor@mitsuchem com | Websie: www mitsuchem.com

| NOTICE

Motice'is hereby given that the Thirty Eighth (38") Annual General Meeting ("AGM”)

of the Company will be heid on Friday, July 31, 2026 at 03.30 p.m. (IST) through

Wideo Conferencing {"WC ™) or Other Audio Visual Means (*0AVM"). The Company

has sent the Motice of the AGMW along with the Annual Repaort for the FY 2025-26

on Thursday, July 09, 2026 through electronic mode to the members who have

registared thelr email addresses with the Registrar and Transfer agent ("RTA')
of the Company/Depository Participant(s) ("0F") in compliance with applicable
provisions of the Companies Act, 2013 and Rules made thereunder and the SEBI

(Listing Obligatiens and Disclosure Requirements) Requiations, 2015, read with all

the applicabie circulars on the matter issued by the Ministry of Corporate Affairs

(MCA) and Securities and Exchange Board of India (SEBI), to transact businesses

st ouf in the Notice of the AGM and the Explanatory Staiement thereto,

The Notice of the AGM and Annual Report of the Company for the financial year

2025-26 is available on the Company’s website at www mitsuchem.com and on

the wabsite of BSE Ltd at www.bseindia.com.

Further, Notice 15 hereby given pursuant to Section 91 of the Companies Act,

2013 ("Act”) and Regulation 42 of SEBI (Listing Obfgations and Disclosure

Raquirements) Regulations, 2015, the Register of Members and Share Transfer

Book of the Company will remain closed from Saturday, July 25; 2026 to Friday,

July 31, 2026 (both days Inclusive), on account of the AGH.

For the purpose of determining efigibility of member’s entittement of dividend for

the year ended March 31, 2026, If approved at the ensuing AGM of the Company,

shall be payable to those shareholders whose names will appear on the Register
of Members furnished by the RTAS OP as at the closure of the business hours on

Friday, July 24, 2026

Pursuant to bection 108 of the Act read with Hule 20 of the Companies

(Management and Administration) Rules, 2074 and Regulation 44 of SEBI (Listing

Ohblioations a&nd Disclosure Requirements), Regulations, 2015, the Company

I5 providing the e-Voling facility fo-all its Members to cast thair vote on all the

resolutions set forth in the Notice of the AGM and the said Members may transact

such business contained in the said Notice through voting by electronic means by
electronic woling system provided by Bigshare Services Private Limited (Bigshare)

The detadls of remote e-voting are given below:

1) The e-voting period will commence on Tuesday, July 28, 2026 at 9:00 a.m. IST
and end on Thursday, July 30, 2026 at 5:00 p.m. I1ST Thereafter, the e-voling
modile will be disabled.

21 The voting rights -of Members shall be in proportion to their share of paid-
up capital of the Company as on the cut-ofl date i.e. Friday, July 24, 2026
Once a voie is cast by the member, hefshe shall not be aflowed to change it
subsequentty,

3) The Company |5 also offering the facility for e<Voting during the AGM for the
members attending the meeling, who have not cast their votes by remole
g-\oting, Howaver, Members who have already cast their votes by remote
g-Voting prior to the AGM, may attend the AGM but shall not be entitlad o vote.

4) A member can only opt for one mode of voting §.6. eithar through remote e-Voting
or g-Viating during the AGM. If any member casts vote by more than one made,
than voting done through remaote -Voting shall prevail.

3) Any person, whao acquires shares of the Company and becomies a shareholder
alter tha dispatch of the Annual repart and holding shares as on cut-off date e
Friday, July 24, 2026 may obtain login 10X & password for e-Vioting by sending &
request at [volem@blgshareoniine.com

Members who have not updated their bank account detadls for receiving the

dividend directly in their bank accounts and who have not yel registerad their

amall addresses an requested to get their details registered/updated with Bigshare

Services Pyl Ltd, Registrar and Transler Agent of the Company, on a temporary

basis at jnvastori@bigshare com,

In case of any queries. you may réfer the Frequently Asked Questions (FACS) for

Shareholders and e-voting user manual for Shareholders available at the download

section of wew.ivole bigshareonling com or call at 1800 22 54 22 and 0D22-

BR6IEIAE,

NEULAND LAB_ORATORIES LIMITED

NOTICE {H-' THE 42"' A.IIHI,IAI. GEHEHAL HEEHHI,'i l.HD E H‘QHHG IHHHHM'IHH
Motica is heraby given that the 427 Annual General Meeting (“AGM") of the Company
will be hedd on Tuesday, August 4, 2026, at 10,00 am. (5T} through Video
Conferencing/Other Audio Visual Means (“VG/0AVM™) facility In compliance with the
applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

{Listing Obligations and Disclesure Requirements) Regulations, 2015 ("SEBI Listing

Regulations"} and General Circular nos. 14/2020 and 17/2020 dated April 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circular No.

03/2025 dated September 22, 2025, respectively, issued by the Ministry of Corporate

Affairs (MCA) and ofher applicable Circilars issued by SEBI (hersinafier collectively

referred to as “the Circulars™), without the physical presence of the Members at a

comman venue, 1o fransactthe busingss set forth inthe notice of the AGR.

In compliancea with the aforasakd Circulars, electronic coples of the notice of the AGM

dlang with the Integrated Annual Report for the Fimancial Year 2025-26 have already

been emailed to ait the Members whose emall 1Ds are registered/availabie with the

Company. The emailing of nofices to Members has baan completed on Juby 8, 2026,

The same |5 also available on the Company's website www.neulandlabs.com. The

Company, in accordance with the Regulation 36{1)(b) of the SEBI Listing Regulations;

is also sending a latter to the Members whose email addresses are not registered,

providing a weblink and QR code for accessing the Notice of tha AGM and InMagrated

Annual Report for the financial year 2025-26.

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of Companies

(Management and Administration) Rules, 2014, as amended and Regulation 44 of

SEBI Listing Regulations, the Company Is providing rmemote e-voting facility to the

kembers to cast their vote By electronic means on all resolutions set forth in the

motice of the AGM. The facklity for e-voting through electronic voting system shall also
be made available during the meeting on the date of AGM, for those Members who

have not cast their vote by remote e-vating. The Board has appointed Mr D.

Hanumanta Kaju, orfailling him, Ms. Shaik Razia, Partners. M/s. D. Hanumanta Raju &

Co, Practicing Company Secretanes, as Scrutinizer for conducting the e-voting in &

fair and transparent manner,

Mambers may note that:

= All'the business shall be fransacted only through remote e-voling and vafing by
glectronic means durng the AGM.

+ Lut off date for determining tha eligibiity to vote by electronic means or at the AGM
s Tuesday, July 28, 2026 (“the Cut off date”), A person whose name Is recarded in
the registar of Membars or in tha register of beneficiary ownars maintained by the
depositories as on the Cut-oif date only shall be entitied 1o avail the remote e-voling
facility as well a5 voting during the AGM through electronic means.

* The remole e-voling facility will be available &t www.evoling.nsdl.com from
Saturday, August 1, 2026 (900 a.m, 15T} and ends on Monday, August 3, 2026
{5:00 p.m. I5T). Thereafter the portal will be disabled.

* Any person holding sharas in physical form and non-individual Members, who
acquires shares of the Company and becomes Member of the Company alter the
dispatch of notice of AGM and hobding shares as of the Cut off date are requested to
refer to the Mofice of AGM for the process to be adopted for obtaining the User 1D
and Password for casting the vote

« The facility for e-voling through electronic voting system shall also be made
avaliable during the meeating on the date of AGM, for those Members who have not
casttheirvole by remotes e-voling.

= Members who have cast their votas by remofe e-voting, prior to the AGM may
attend the meeting, but shall not be entitied fo cast their vote again during the AGM.

The procedura for remote e-vofing by Members holding shares in demat mode,
physical mode andsor for Members wivo have not registered-their e=mail addresses, is
provided in the notice of AGM,
To receive the soft copies of notice of AGM along with the Integrated Annual Report for
the Financial Year 2025-26, Instructions for remote e-voting and instructions for
participating in the AGM, Members who have not vet registered or updated their email
addresses are requasted to register/updata theer emall igs with the raspactive Depositony
or with KFin Technologies Privite Limited (the Compamy's ATA) by sanding & request to
the Gompany's RTA on the email address a1 einward.ris@kfintech.com.

Rembers may nofe that the notice of the 42nd AGM and the Infegrated Annuwal Report

for the financial year 2025-26 are also available on the Company's website at

wowwi neulandlabs.com, the website of NSDL viz, www,evoling.nsdl.com as well as
an the websites of the Stack Exchanpes viz. BSE Limited and National Stock Exchange
of India Limited at www.bseindia.com and www.nseindia.com, respectively

Members who need assistance belore or dunng the AGM. can contact NSOL on

evoling@nsdl.com oruse Toll free no.. 022 - 4886 7000

Record Date:

The final dvidend as recommendad by the Board of Diréctors, ifdeclared, atthe AGM,
will be paid on or after August 11, 2026, to those Members whose names appear on
the Company's Register of Members on July 24, 2026 (Record date)

Tax on Dividend:

it may be noled by Members.that according to the Income Tax Act, 2025 any
dividends pasd or distrbuted by the Company, shall be subjact o tax in the hands of
the Members, and the Company will be required to deduct Tax at Source (TDS) at
the rates prescribed by the [aw. To explain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, o all Members whosze email 105 are
registered with the Company/Depositories. The communication also includes
necessary annexures. [his information 15 also available on'the Company's website
at hitps://www.neulandlabs.com/en/investors/investor-services/tds-related-
infarmation-dividend

By Order of the Board
For Neuland Laboratories Limited

epaper.financialexpress.com

For MITSU CHEM PLAST LIMITED Sd/-
Sd/- | | Place: Hyderabad Sarada Bhamidipati
Date: July 10, 2026 Manish Dedhia | | Date: July 9, 2026 Company Secretary
Place: Mumbai Managing Director
HYDERABAD
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VISAKHAPATNAM PORT AUTHORITY
VISAKHAPATNAM
E-Tender Call Notice: 2026 VPT_281806_1, Dt. 23,06.2026.

On behalf of the Members of Board of VPA, E-Tender is invited: in
Single Stage two steps system from the experienced bidders
meeting the pre-qualifying criteria for the work mentioned below
through anline bidding on the Website hitp:/f'www.etenders, gov.in

SUB: UP GRADATION OF THE EXISTING 80 BEDDED GOLDEN
JUBILEE HOSPITAL TO A 300 BEDDED MULTI-DISCIPLINARY
SUPER SPECIALITY HOSPITAL AT VISAKHAPATNAM PORT ON
DESIGN, BUILT, FINANCE, OPERATE AND TRANSFER (DBFOT)

BASIS" - Due Date of Opening :06.08.2026
SECRETARY

OSBI

Strategic Training Unit, Corporate Centre,
Madame Cama Road, Mariman Point, Mumbai - 400021

Corrigendum

SELECTION OF CONSULTANT FOR PROGRAMME ON DESIGN THINKING
RFP NO: 5BI/STU/LED/EOL/2026-27/01 DATED 16.06.2026

This refers to State Bank of Indla's earlier notice regarding invites for

RFP with reference no. SBI/STU/LEDFEDI 2026-27 /01 dated 16.06.2026

for sefection of copsultant for programme on Design Thirking. Details of

changes in RFP as corrigendum is available at Bank's weabsite

https:/fsbi.bank.in under "Procurement News" section and
www.tenderwizard.com/fSBIETENDER.

Place: Mumbai
Date: 10.07. 2026

Deputy General Manager (L&D]
(5TU Department)

DLF LIMITED

Reqgd. Office: Shopping Mall, 3" Floor, Arjun Marg,

OLF City, Phase-I, Gurugram - 122 002 (Haryana)

CIN : LTI THR1963PLCHD2484

Tel.: 31-124-4334200

Website : www.dif.in; Email ; Investor-relationsi@dif.in |

NOTICE FOR HOLDING 61" ANNUAL GENERAL MEETING &
FIXING OF RECORD DATE FOR PAYMENT OF DIVIDEND

1. The 61" Annual General Meeting {("AGM") of the Members of DLF
Limited {the "Company’} will be held on Monday, 3 August 2026 at
12,30 P.M. (IST) through Video Conferencing ("WC')/ Other Audio
Visual Means ("OAVM') in compliance with the applicable provisions
of the Companies Act, 2013 and Rules made thereunder, the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 read with.all applicable
Circulars issued by the Ministry of Corporate Affairs from time to time
o transact the business, as set-oul in the Notice calling the AGM,
Members will be able to attend the AGM through WVC DAV,

2. In compliance with the Act, SEBI Listing Regulations and the
Circutars, the Annual Reporl for the Financial Year (FY) 2025-26
(including Standalone and Consolidated Financial Statements,
Auditor's Report(s), Board's Report along with annexures, Notice of
the AGM and other documeants) will be sent electronically to all tha
Members of the Company whose e-mail 1D is regizstered with the
Company/ Depository(ies), Further, a letter providing the web-link,
QR Codea including the axact path for accessing the Annual Repon
for FY 2025-26 will be sent to those Members who hawve not
regislered their e-mail 1D, The aforasaid document(s) will also bea
available on the Company's website at waww.difin, onthe website(s)
of the Stock Exchanges ie. BSE Limited ('BSE') and Mational
Stock Exchange of India Limited ("NSE') at www.bseindia.com
and www.nseindia.com, respectively and on the website
of Mational Securities Depository Limited ("NSDL') al
www.avoting.nsdl.com, being the agency angaged by tha
Company o provide e-voling facility.

3. Manner of registering / updating e-mail ID:

{a) Members holding equity shares in physical mode and who
have not registerad/ updated their e-mail 1D, are requested o
register/ update the same by writing o the Company’ Registrar fo
an |ssue and Share Transfer Agent ("RTA'} along with the signed
request letter, mentioning their Mame, Folio No., contact
details and complete address; duly filled form 15R-1-and other
relevant forms and details as menlioned in SEBI Master
Circular Mo, HO/38M3N4)2026-MIRSD-PODMN4298/2026
dated & February 2026 ('SEBI Master Circular'). The requisite
Forms are also available on the website(s) of the Company
at www.dif.infinvestor and of the RTA at ris.kfintech.com/

lien isrfor

b} Members holding equity shares in dematerialised form and
who have not registered! updated their e=mail ID, are requested
to register! update their e-mail 1D with their respective Depository
Participant{s ) with whom they maintain their demat account{s),

4. Manner of casting vote(s) through e-voting:

(a) Members will have an opportunity to cast their volte{zs) on the
business, as set-out in the Maobice of the AGM through electronic
voling system.

(b} The manner of remote &-voting/ e-voting at the AGM by the
Members holding equity shares in dematerialised mode or
physical mode and for thosa Members who have not registerad
their e-mail 1D, has bean provided in the Motice of the AGM. The
Motice will also be available on the Company’s website al
www.dlf.in and on thea wabsite(s) of BSE and N3E at
www.bseindia.com and www.nseindia.com, respeciively and
NEDL al www.evoting.nsdl.com.

(e} The facility for e-vating shall also ba made available at the AGM,
Members participating in the AGM and who have not cast thair
vole(s) by remote e-voting, would be eligible fo cast their vola
during the AGM through e-vaoting.

(d) The fogin credentials for casting votes through e-voting shall ba
made available to the Members through e-mail. Members who do
not recaive a-mail or whose e-mail |D is not registered with tha
Company! Depository Participant(s), may generata! obtain login
credentials by following the instructions given in the Motes to the
Molice of AGM,

(@) The aforesaid login credentials may also ba used for attending
the AGM through WV C/ OAVM,

5. Record Date for payment of Dividend:

{a) The Company has fixed Monday, 27 July 2026 a5 the 'Record
Date’ for determining the eligibility of Members for payment of

dividend, recommended by the Board of Directors of the
Company for FY ended 31 March 2026.

(b} Subject to approval of the Members at the AGM, dividend will ba
paid within the stipulated time, as prescnbed under the Act, from
the conclusion of the AGM, to the Members, (i) whose names
appear as Beneficial Owner at the end of the business hours on
the Record Date in the list of Beneficial Owners to be furnished
by Depositories, in respact of shares held in dematerialisad
mode; and (ii) whose names appear as Member in the
Company's Register of Members as on the Record Date, in
raspact of shares heid in physical mode (after giving effect to valid
transfer, transmission or transposition requests).

[ch As per SEBI mandate, payment of dividend through-dividend
warranls or chequals) has been discontinued. The Company
shall use Electronic Clearing Services (local, regional or
national), direct credit, Real Time Gross Setilement ('RTGS"),
Mational Electronic Funds Transfer ('NEFT') etc. for payment of
dividend. Members are requested to register/ update their
complete bank details with their DPs, if the equity shares are held
in demat modea, by submitting forms and documents, as.may ba
required by the Depository Participantis ).

(d) As mandated by SEBI. dividend to the members holding shares in
physical mode shall be paid electronically, only after they have
furnizhed their Permanent Account Mumber, Contact Details
(postal addrass, mobile number and e-mail), bank account details,
spacimen signature, atc. for thair cormasponding physical folios.

(e} Payment of dividend will be subject to the deduction of tax at
source ('TDS') at the applicable rates. For more details. please
refar (o the Notes to me Motice of the &GM and websita of the

Y
DLFS5.

. Manner ufreglshenn-g ma ndat& for receiving Dividend:

Members are requested to register/ update the complete bank detalls;

(a) with their Depository Participant(s) If the equity shares are
hald in dematerialised mode, by submitting forms and documents
as may be required by the Depository Parficipants with whom
they maintain their demat account(s), and

(D) with the Companyf RTA If the aquity shares are held in physical
mode, by submitting duly filled form ISE-1 and other relevant

forms from their registered e-mail 1D along with requisita
details as m&ntianed in the SEEI Mastm Circular at Inuasmr-

Forms are dl-z‘;c-l_-':wuliﬁhiﬁ an lhE webs:tet’ﬁ] of the Company al
www.dif.in/linvestor and of RTA at_ris.kfintech.com/
clientservices/isclisrforms.aspx.

7. Members are reguested to carefully read all the Moles and
Instructions as set-out in the Notice of the AGM and particutarly, tha
instructions for joining the AGM, manner of casting vote through
remate e-voting! e-vating at the AGM and payment of dividend

For DLF Limited

Sdi-
(R.P. Punjani)

Company Secretary

9 July 2026
Gurugram

Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattam P.0, Thiruvananthapuram-695004
Phone: D471 27864156 & 416 e-mail: purchaze@milma.com

milma

E TENDER FOR DAIRY CONSUMABLES

KEMMF:HO:PUR:131:2026

10072026
Bids are invited through e-tenders from interested Bidders for supply of
Dairy Consumables for the year 2026-27. e-tenders are hosted in

winw, etenders. kerala. gov.in, Last date for submission of bids is
16.07.2026. For more details, log on to www.etenders. kerala.gov.in or
www.milma.com. Tender ID—2026_KCMMF_B59786_1,
2026_KCMMF_B59787_1, 2026_KCMMF_B59792 1

Managing Director

TENDER NOTICE

The Kerala I\J’!inerae-s and Metals 1. d

LA Ceovt, of Kerala Undertaking ) Sankaramangalam, Kollan 697158
Phone : 04762651215 10 217, E-Mail :mdirkmmb.com

K nrnanal

e T s o Ty
amrmllaf Sy el N

For mare datals please wsit E-Tendesing Poetal, hitps:Vetenders kesala.govin or www kmmil.com
(51N Tender Td Hiems
1 2026_KMML_B58547_1 Fabrication & supply of Condensing Column cooler

::" 2006 KMML. 859525 1| Supply, Eraclian and Commissioning of Varical Steam Turbing

| 3 [2026_KMML_ E.f:.g_?'ﬂs 1! Global Tendar for the Supply of High Pusty Magrssium Meta!)
Chavara 08,07 2026 Ba- Managng Dirsctor foe Tha Kerzia Minarals ard Metals Lid

r
JSW cemENT LIMITED

Registarad Offica: JSW Centre, Opp. MMEDA Grourd, Bandra Kurla Complex,
Bandra |East), Mumba - 400 059
Wabsite: www jswoement in | Email: secretarial jswekjsw.in
Tel ; +51-22:4285 1000 | Faor: 26502001
CIN: Lag95TMHZ006PLC 160839

8] Bombay Dyeing

THE BOMBAY DYEING AND
MANUFACTURING COMPANY LIMITED

(CIN: L17120MH1879PLC000037)
Registered Office: Neville House, J. N. Heredia Marg, Ballard Estate, Mumbai - 400001
E-mail: grievance_redressal_cell@bombaydyeing.com; Phone: (91) (22) 66620000
Website: www.bombaydyeing.com

NOTICE OF THE 146™ ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 146%™ Annual General Meeting (“AGM”/
“Meeting”) of the Members of The Bombay Dyeing and Manufacturing
Company Limited (“the Company”) will be held on Friday, 7" August, 2026
at 11:30 A.M. (IST) through Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) to transact the businesses as set out in the Notice of the
146™ AGM in compliance with the applicable provisions of the Companies Act,
2013, rules made thereunder and the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI
Listing Regulations”).

The Ministry of Corporate Affairs (“MCA”) has vide its Circular No. 14/2020
dated 8" April, 2020 read with Circular No. 17/2020 dated 13* April, 2020,
Circular No. 20/2020 dated 5™ May, 2020, Circular No. 02/2021 dated
13% January, 2021, Circular No. 19/2021 dated 8" December, 2021, Circular
No. 02/2022 dated 5™ May, 2022, Circular No. 10/2022 dated 28" December,
2022, Circular No. 09/2023 dated 25" September, 2023, Circular No. 09/2024
dated 19" September, 2024 and Circular No. 03/2025 dated 22™ September,
2025 (hereinafter collectively referred to as “MCA Circulars”) has permitted the
holding of the AGM through VC or OAVM, without the physical presence of
the Members at a common venue. In compliance with the aforesaid Circulars
and the relevant provisions of the Companies Act, 2013 and the SEBI Listing
Regulations, the 146%™ AGM of the Members of the Company will be held
through VC/OAVM.

Further, electronic copies of the Annual Report for Financial Year 2025-26 of
the Company which comprises of Notice for calling the 146™ AGM, Directors’
Report, Business Responsibility and Sustainability Report, Audited Standalone
Financial Statements, Audited Consolidated Financial Statements and Auditor’s
Reports thereon, for the financial year ended 31 March, 2026 have been
sent on Thursday, 9% July, 2026 to all the Members whose e-mail addresses
are registered with the Company/RTA/Depositories/Depository Participant(s)
and a letter is also sent by the Company providing the web-link, including the
exact path where complete details of the Annual Report (including Notice of
AGM) is available, to those shareholder(s) who have not registered their e-mail
addresses with the Company/RTA/Depositories/Depository Participant(s). It
is also available on the Company’s website at www.bombaydyeing.com and
on the websites of the Stock Exchanges, i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively, and also on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com

Members may note that the Board of Directors of the Company, at its Meeting
held on 8" May, 2026, has recommended a Dividend of Rs. 0.40 (20%) per Equity
share of face value of Rs. 2/- each for the financial year ended 31 March, 2026.
The Dividend, if declared at the ensuing AGM, will be paid, subject to deduction
of tax at source after Friday, 7" August, 2026, to those shareholders holding
shares as on Record date of Friday, 31 July, 2026 (Record date).

Members will be able to attend the Meeting through VC/OAVM by using their
remote e-voting login credentials and selecting the EVEN for the Meeting.
The facility to join the Meeting shall be kept open 15 minutes before the
scheduled time of commencement of the Meeting. Shareholders are
requested to join the Meeting by following the procedure given in the Notice
convening the 146" AGM.

Members holding shares either in physical form or in dematerialized form, as
on the cut-off date, i.e. Friday, 31 July, 2026, may cast their vote electronically
on the businesses as set out in the Notice of the AGM through electronic voting
system of NSDL (“remote e-voting”). All the Members are hereby informed that:

i. The businesses, as set out in the Notice of the AGM, may be transacted
through remote e-voting or e-voting system at the AGM;

ii. The remote e-voting shall commence on Tuesday, 4™ August, 2026 at 9:00
m. (IST) and end on Thursday, 6" August, 2026 at 5:00 p.m. (IST);

iii. The cut-off date for determining the eligibility to vote by remote e-voting
or e-voting system at the AGM shall be Friday, 31 July, 2026. A person
who is not a member as on the cut-off date should treat the AGM notice
for information purposes only;

iv. Any person, who acquires shares of the Company and becomes a
Member of the Company after circulation of the Notice of AGM and
holding shares as of cut-off date i.e. Friday, 31 July, 2026, may obtain
the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NDSL for e-voting then the
existing user ID and password can be used for casting the vote;

v. Members may note that:

a) theremote e-voting module shall be disabled by NSDL after 5.00 p.m.
(IST) on Thursday, 6™ August, 2026. Once the vote on a resolution is
cast by the Member, the Member shall not be allowed to change it
subsequently;

b) the facility for voting electronically will be made available during the
AGM;

c) the Members who have cast their vote by remote e-voting prior to
the AGM, may also attend the AGM but shall not be entitled to cast
their vote again, and

d) a person whose name is recorded in the Register of Members or in
the Register of Beneficial Owners maintained by the depositories as
on the cut-off date, i.e. Friday, 315 July, 2026, only shall be entitled to
avail the facility of remote e-voting or e-voting at the AGM.

vi. In case of queries relating to remote e-voting/ e-voting, Members may
refer to Frequently Asked Questions (FAQs) and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or
contact number 022 - 4886 7000 or send a request to evoting@nsdl.com.
In case of any grievances/ queries relating to conduct of AGM through VC/
OAVM/ e-voting, please contact Ms. Pallavi Mhatre, Deputy Vice President,
NSDL, 4™ Floor, ‘A" Wing, Trade World, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel, Mumbai — 400 013, Email: evoting@nsdl.com or
call on 022 - 4886 7000 or write to the Company at grievance_redressal_
cell@bombaydyeing.com.

vii. The detailed procedure and instructions for remote e-voting and e-voting
during the AGM are given in the Notice of the AGM.

viii. Mr. P. N. Parikh (FCS 327, CP 1228), and failing him, Mr. Mitesh Dhabliwala
(FCS 8331, CP 9511) and failing him Ms. Sarvari Shah (FCS 9697, CP 11717)
of M/s. Parikh & Associates, Practicing Company Secretaries, has been
appointed as the Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner.

ix. The Register of Members and the Share Transfer Books of the Company
will remain closed from Saturday, 1% August, 2026 to Friday, 7" August,
2026 (both days inclusive) for the purpose of AGM and determining the
entitlement of the shareholders for the final dividend for the financial year
2025-26.

In order to register e-mail address and/or to update bank accounts details,
the Members may follow below instructions;

' Demat

Please contact your Depository Participant(s) (DP) and register
Holding your e-mail address as per the process advised by your DP.
Physical Send a request in the prescribed form ISR-1 duly filled to the
Holding M/s. KFIN Technologies Limited, Registrar and Share Transfer

Agent of the Company (“KFIN”) at einward.ris@kfintech.com
providing Folio No., Name of Shareholder, scanned copy of the
Share Certificate (front and back) and self-attested scanned
copy of PAN card and self-attested copy of any of the following
document viz. Aadhar Card/Driving License/Election Identity
Card/Passport for registering email address. Members may
download the form ISR-1 which is available on website of the
Company viz. https://bombaydyeing.com/forms.html.

The results shall be declared within two working days of conclusion of the
Meeting. The declared results along with the report of the Scrutinizer will be
submitted to BSE Limited and National Stock Exchange of India Limited and
shall be uploaded on the website of the Company at www.bombaydyeing.com,
website of NSDL at www.evoting.nsdl.com and shall be displayed on the Notice
Board at the registered office of the Company at Neville House, J.N. Heredia
Marg, Ballard Estate, Mumbai — 400001.

For The Bombay Dyeing and Manufacturing Company Limited
Sd/-

Sanjive Arora
Company Secretary

Place: Mumbai
Date: 9* July, 2026

WV

TATA

TATA POWER
(Corporate Condracts Department)
Tha Tata Power Company Limited, Smart Cander af Procurement Excallence, 3nd Floor, Sahar Recalving
Statsan, Naar Hotel Logla, Sahar Airpon Road Andheri (E], Mambsai 400 059, Maharashtea, India
(Board Ling: 022-6773017) CIN: L2B020MH1313PLC0005ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible
vendors for the following tender package (Two-part Bidding) in
Mumbai

(A) Balance of Plant (BOP) services required for varous Transmission

receiving station. (Package Ref: CC2TNK0083).

Intarested and efigible bidders to submit Tender Fae and Authorzafion
Letter before 1500 hrs. Friday, 17" July 2026.

For detailled NIT, please wvisit Tender section on websile
https:(fwww.tatapower.com. Also, all future comgendum’s if any, to
the said tender will be published on Tender section of above website

i Tata Power — Business Associates — Tender Documents) only.

FORM G
SECOND TIME PUBLICATION
INVITATION FOR EXPRESSION OF INTEREST FOR

JBF INDUSTRIES LIMITED

OPERATING IN POLYESTER CHIPS, POLYESTER YARN AND
PROCESSED YARN SECTOR AT [NO MANUFACTURING UNIT]
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
{Insalvency Resolution Process for Corporate Persons| Regulations, 2016)
RELEVANT PARTICULARS

11, |Name of the corporate deblor along with [ JBF INDUSTRIES LTD

PAN & CIN'LLP No PAN: AAACJ25T5)

CIN: L89999DN1982PLCO00128
Shop No. 4, Ground Floar,
Building Mo, A, Shubh Laxm
Complex, Mear Prabhat School
Chanandeyi, Amli, Silvassa, Dadra
& Nagar Haves — 596230

2, |Address of the registered office

13, |URL of websie www.bfindusiries.co.in
4. |Details of place whera majonty of fed No fved assels
assets are [ocated
|5 |InstaBed capacity of main products! services|No manufacturing facilities
16, |Quantity and value of main products! NIL
servioes sold in last financial year
(7, [Mumber of employees! workmen NIL as on date
B.  |Further cetads including last avadable Audited financial stalements are

financial statemenis (with schedules) of two |available at www.ibfindustries co.in
years, lists of creditors are available at
LIRL:

19, | Eligibility for resohution applicants under
section 25(24n) of the Code is avadable al

www ibfindusines.co.n. The same
may also be obtained on mad from

_ URL: cirp.jblEgmail com

110. |Last date for receipt of expeession of 25072026
inlerest

(11, |Dabe of issue of provisional list of 2T07-2026
prospetdive resolubion applicanis

112. |Las! date for submissionof objections to  [01-08-2026
provisional list

113, |Date of issue of final list of prospective 02-08-2026

. resoiution applicants

|14, |Date of issve of information memorandum, |(3-05-202%

evaliation matrix and request for resolution
pdans bo prospective resolution applicants
15. |Last date for submission of resolution plans {02-09-203%

16. |Process email id to submé Expressionof | cirp.jbf@gmail. com
| |Interest
117, |IDetaits of the corporate debior's ot Applicable

regisiration status as MSME |

Sd-
Mukesh Verma
IBBI Reg. No. IBBIIPA-D01/1P-PO1665/2015-2020/12522

Date: 10-07-2026 B 1506, Sunteck City Avenue 2, Goregaon West, Mumbai 400104

WOTICE OF THE 20™ ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING

Naolice = heraby given fhat in compliance with the agplicable prowisions of the Companies
Ack 2013 (Act) and the relevant circulars issued thersunder by the Ministry of Comorate
Affairs (MGA) read with the circulars issued under the Secwities and Exchange Board of
India (SEBI (Listing Dbligations. and Disclosure: Requiremenis) Regulations, 2315 (SEBI
Listng Regulations) in this reqand (MCA and SEBI Circufars), the 201h Annual General Meeting
(AGK) of the Company will ba hekd on Friday, 31st-July 2026 af 12:00 pom, (15T} throwgh
Viden Conderencing (VC) / Cther Audio Visual Means (OAVM) 1o transact the business as set
out in the Maobice convening the AGM senl fo the Members along with the Infegraied Annual
Report for the Financial Year 2025-26,

Meambers may node that the integrated Annual Report 2025-26, incleding the Nofice of the
AGM, has baan uploaded on the webaite of the Company at the link: Mipswwa sweamenlin
Thé sama can as0 be accessed from the websie of the Siock Exchanges, e BSE Limited
at www bseindia.com and MNational Stock Exchange of India Limited at www.nsaindia com
and from the website of KFin Technalogies Limited (KFin) (the Ragistrar and Share Transfer
Agent and. agency engaged for providing the e-oling facility} at waw kfintech.com

Membsrs can attend and participate in the AGM through the VO 7 O8YM facility anly
The Instructions for jiring me AGK ane provided in the Notice of e AGKW, For e parposs
of rackoning: the quorsm under-Section 103 of the Act, Members atiending the AGM Hnough
VT OAVE will ba counded,

Tha Company & providing a remoie e=voting facily bo-all s Membars to cast thee vate on all
the resclutions sat aut n the MNobtica of the AGM. The Company is also providing the facibly of
g-vofing al the AGM (“insta Poll®), Members may edher vole through remate a-voling of
iheough e-voting at the AGM, A Member may paricipate in the AGM even after exercizing hiz
right &2 vobe through remote e-voling but shall not be aliowed fo vobe again & the AGM
Detailed proceduns for ramole a-voling and e-voling al the AGM is providad in (he Nolice of
i AGK.

The cul-of date for Members elqible to exercisa thair nght to vobe through remole ewvoling
or e=vpling at the-AGM is Friday, 24th July 2026 (Cut-off Date). The remote e-vofing faciity
will be-availabie from 300 am, {15T] on Tuesdey, 28t July 2026 1 5.00 p.m; (15T) on
Thursday, 301 July, 20026,

Femoie e-voting will nob be allowed beyvond the aforesaid date and fime, and the remote
e-valing module shall be disabled upan axpiy of the aloresaid panod.

In @ccordance wah the redevant 8MCA and SEB! Circulars, the Notice of the AGM, Integrated
Arrual Report 2025-28, log-in details for e-voling and jairsg tha AGM thraugh VO 1 CavM
and ramote a-voling msbiictions have bean sand only by electonic mide b3 hosa Mambers
whose email addresses are registerad with the Compaeny | Deposfiones, Further, in tenms of
rReguiation 36(1)(b) of SEBI Listing Reguiations 3 |etter providing web-ink inchuding the sxac
path, whare complels details of the Integrated Annual Report & baing sent L thosa
sharehokders who have naot reglstered thels emall kI with the ComparmDeposiones

Any person who becomas a Member of the Company after dispaich ol the Nefice of [he
AGM and hods shares as on lhe Cutaff Date may oblain the User 1D and Password In the
manner as provided in the Motice of the AGM, Any person whose name’is retonded in fhe
Register of Members or in the Register of Benaficial Owrars maintained by the Deposiones
azon he Cutalf Date only shall be antitled 1o avall the facility of remate e-voling or @-voting
at the AGM

In case of any query or grievances refatad [0 ewoling, Mambers may refer 1o the Frequenty

Asked Cuestions {FAQs) and e~voling user manual available ai the downinads section al

hitps:levoting kintech.com or contact Mr. G Bamdas - Senior Mangger, Corporats
Reqisiry KFn at 1800 308 4001 (tollkdres) or wite ai evoling@kiintech.com.

For J5W CEMENT LIMITED

Sdi-

Sneha Bindra

Company Secrefary and Compliance Officer

Place; Mumbai
Date: 10™ July, 2028

Place: Mumbai For JBF INDUSTRIES LIMITED

(» MITSU CHEM PLAST LIMITED

e CIN: L25111MH1988PLCO48925
Regd. Office: 329, Gala Compéex. 3™ Floor, Din Dayal Upadhyay Marg,
Mubund (W), Mumbai - 400 060 | Phone No: 022-2592 0055
Email: investor@mitsuchem.com | Website: www mitsuchem.com

| NOTICE

Motice'is hereby given that the Thirty Eighth (38") Annual General Meeting ("AGM")

of the Company will be heid on Friday, July 31, 2026 a1 03.30 p.m. (IST) through

Video Conferencing ("VC") or Other Audio Visual Means ("0AVM”). The Company

has sent the Motice of the AGM along with the Annual Report for the FY 2025-26

on Thursday, July 09, 2026 through electronic mode to the members who have

registered thelr email addresses with the Registrar and Transfer agent ("RTA')
of the Company/Depository Participant{s) {*"0F") in compliance with applicable
provisions of the Companies Act, 2013 and Rules made theraunder and the SEBI

(Listing Obligatiens and Disclosure Requirements) Requiations, 2015, read with all

the applicable circulars on the matter issued by the Ministry of Corporate Affairs

(MCA) and Securities and Exchange Board of India (SEBI), to transact businesses

set ouf in the Notice of the AGM and fhe Explanatory Staiement thereio,

The Notice of the AGM and Annual Report of the Company for the financial year

20:25-26 is available on the Company’s website at www mitsuchem.com and on

the website of BSE Ltd at www.bseindia.com.

Further, Notice 15 hereby given pursuant to Section 91 of the Companies Act,

2013 ("Act”) and Regulation 42 of HEBI (Listing Obfigations and Disclosure

Raquirements) Regulations, 2015, the Register of Members and Share Transfer

Book of the Company will remain closed from-Saturday, July 25, 2026 to Friday,

July 31, 2026 (both days Inclusive), on account of the AGH.

For the purpose of determining aligibility of member’s entitlement of dividend for

the year ended March 31, 2026, If approved at the ensuing AGM of the Company,

shafl be payable to those shareholders whose names will appear on the Hegister
of Members furnished by the RTAS OF as at the closure of the business hours on

Friday, Juby 24, 2026

Pursuant io bection 108 of the Act read with Hule 20 of the Companies

(Management and Administration) Rules, 2074 and Regulation 44 of SEB| (Listing

Ohblioations a&nd Disclosure Requirements), Regulations, 2015, the Company

i5 providing the e-Voling facifity fo-all its Members to cast their vote-on all the

resolutions set forth in the Notice of the AGM and the said Membars may transact
such busingss confaingd in the said Notice through voting by electronic means by
elecironic voling system provided by Bigshare Services Private Limited (Bigshare)

The detadls of remote e-voting are given below:

1) The e-voting period will commence on Tuesday, July 28, 2026 at 9:00 a.m. IST
and end on Thursday, July 30, 2026 at 5:00 p.m. IST. Thereafter, the e-voling
modile will be disabied.

21 The voling rights -of Members shall be in proportion to their share of paid-
up capital of the Company as on the cut-ofl date i.e. Friday, July 24, 2026
Once-a voie is cast by the member, hefshe shall not be allowed to change i
subsequently,

3) The Company is also offering the facility for e-Vioting during the AGM for the
members altending the meeling, who have nol cast their votés by remole
g-\oting. Howaver, Members who have already cast their votes by remote
g-Voting prior to the AGM, may attend the AGM but shall not be entitlad to vote.

4) A member can anly opt for one mode of voting i.6. either throwgh remota e-Voting
or g-Vioting during the AGM. If any member casts vote by more than one matde,
than voting done through remaote 8-oting shall prevail,

) Any person, whao acquires shares of the Company and becomes a shareholder
alter the dispatch of the Annual report and holding shares as on cul-off date e
Friday, July 24, 2026 may obtain login 10X & password for e-Vioting by sending &
request at [vote@bigshareonling.com

Mambers who have not updated their bank account details for receiving the

dividend directly in their bank accounts and who have not yel registerad their

amail addresses are reéquested to gat their details registerad/updated with Bigshars

Services PvL Ltd, Registrar and Transler Agent of the Company, on a temporary

basis at jnvestor@bigshare com,

In case of any queries. you may refer the Frequently Asked Questions (FACS) for

Shareholders and e-voting user manual for Shareholders available at the download

NEULAND LABORATORIES LIMITED

|I LII._|1I‘IJI.J|_,:1I ||||| I"'!

NOTICE {H-' I-'HE 42"’ AHHI.I.I.L GEHEHAI. HEE‘HHE lHD E H‘QHHG IHFHHHM'IHH
Motica is haraby given that the 427 Annual General Meeting (“AGM") of the Company
will be heid on Tuesday, August 4, 2026, at 10.00 am.(I5T) through Video
Conferencing/Other Audio Visual Means (“VG/0AYM®) facility In compliance with the
applicable provisions of the Companies Act, 2013 and rules framed thereunder, SEBI

{Listing Obligations and Disclasure Requirements) Regulations, 2015 ("SEBI Listing

Requlations”) and General Circular nos. 14/2020 and 17/2020 dated April 8, 2020,

April 13, 2020, read with other relevant circulars, including General Circular No.

0372025 dated September 22, 2026, raspectivaly, issued by the Ministry of Corporate

Affairs (MCA) and oihear applicable Circilars issued by SEBI (hersinafier collectively

referred to as “the Circulars™), without the physical presence of the Members at a

comman venue, 1o fransact the business set forth inthe notice of the AGR.

In comphiance with the aforasaid Circulars, electronic coples of the notice of the AGM

alang with the Integrated Annual Report for the Fimancial Year 2025-26 have already

been emaited to afl the Members whosa emall 10s are registered available with the

Company. The emailing of nofices to Members has baan completed on Juby 8, 2026,

The same 15 also available on the Company's website www.neulandlabs.com. The

Company, in accordance with the Regulation 36{1) (b} of the SEBI Listing Regulations,

is also sending a letter to the Members whose email addresses are not registered,

providing a weblink and QR code for accessing the Notice of tha AGM and InMegrated

Brinual Report for the fingncial year 2025-26.

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of Companies

(Management and Administration) Rules, 2014, as amended and Requlation 44 of

SEBI Listing Regulations, the Company ks providing memote e-voting facility to the

kembers to cast their vote by elactronic means on all resolutions set forth in the

notice of the AGM. The facklity for e-voting through electronic voting systam shall also
be made available during the meeting on the date of AGM, for those Members who

have not cast their vote by remote e-vating. The Board has appointed Mr D.

Hanumanta Raju, orfailling him, Ms. Shaik Razia, Partners, M/s. 0. Hanumanta Raju &

Co, Practicing Company Secretanes, as Scrutinizer for conduecting the e-voting in &

fair and transparént manner,

Mamibers may note that:

= Al 'the business shall be fransacted only through remote e-voting-and vofing By
electronic means durng the AGM.

+ Lt off date for determining the eligibity to vote by electronic means or at the AGM
is Tuesday, July 28, 2026 (“the Cut off date*}, A person whose name is recarded in
the registar of Membars or in tha register of beneficiary ownars maintained by the
depositories as on the Cut-oif date only shall be entitied 1o avail the remote e-voling
facility as well as voting during the AGM through electronic means.

* The remole e-voling facility will be available & www.evoling.nsdl.com from
Saturday, August 1, 2026 (900 a m, 15T} and ends on Monday, Augast 3, 2026
(5:00 p.m. I5T). Thereafter the portal will be disabled.

* Any person holding sharas in physical form and non-individual Membars, who
acquires shares of the Company and becomes Membear of the Company alter the
dispaich of notice of AGM and holding shares as of the Cut off date are requested to
refer to the Mofice of AGM for the process to be adopted for obtaining the: User 1D
and Password for casting the vote

+ The facility for e-vofing through electronic voting system shall alsa be made
avaiiable during the mesting on the date of AGM, for those Mambers who have not
casttheirvole by remote e-voting.

= Members who have cast their votas by remofe e-voting, prior to the AGM may
attend the meeting, but shall not be entitied o cast their vote again during the AGM.

The procedura for remote e-voting by Members holding shares in demat mode,
physical mode and/or for Members whao have not registered-their e<mail addresses, is
provided in the notice of AGM,
To receive the soft copies of notice of AGM along with the Integrated Annual Report for
the Financial Year 2025-26, instructions for remote e-voting and instructions for
participating in the AGM, Members wha have not yet registered or updated their email
addresses are requastad to register’updata theer amall ids with the respactive Depasitony
or with KFin Technologies Privite Limited (the Compamy's RTA) by sanding & request to
the Gompany's RTA on the email address aleinward.ris@kfintech.com.
Rembers may nofe that the notice of the 42nd AGM and the Infegrated Annwal Report
for the financial year 2025-26 are also avaiiable on the Company's website at
www neulandlabs.com, the website of NSOL viz. www.evoting.nsdl.com as well as
an the websites of the Stock Exchanges viz. BSE Limited and National Stock Exchange
of India Limited at www.bseindia.com and www.nseindia.com, respectively
Members who need assistance belore or dunng the AGM. can contact NSOL on
evoling@nsdl.com oruse Toll free no., 022 - 4886 7000
Record Date:
The final deidend as recommendad by the Board of Diréctors, ifdeclared, atthe AGM,
will be paid on or after August 11, 2026, to those Members whose names appear on
the Company's Register of Members on July 24, 2026 (Record date)
Tax on Dividend:
it may be nofed by Members. that according to the Income Tax Act, 2025 any
dividends paid or distributed by the Company, shall be subjact to tax in the hands of
the Members, and the Company will be required to deduct Tax at Source (TDS) at
the rates prescribed by the [aw. To explain the process of withholding tax from
dividends paid to Members at the prescribed rates, the Company has sent an email
communication dated June 12, 2026, o all Members whose email 105 are
registered with the Company/Depositories. The communication also includes
necessary annexures. [his information 18 also available on'the Company's website
at hips://www.neulandlabs.com/en/investors/investor-services/tds-related-
information-dividend

epaper.financialexpress.com

section of wenwivole bigshareonling com or call at 1800 22 54 22 and 022- By Order of the Board
62638338, For Neuland Laboratories Limited
For MITSU CHEM PLAST LIMITED Sd/-
Sd/- | | Place: Hyderabad Sarada Bhamidipali
Date: July 10, 2026 Manish Dedhia | | Date: July 9, 2026 Company Secretary
Place: Mumbai Managing Director
o® @ New Delhi o® O
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3@‘6!6] Ty AR 3T TR SO O fieh : 20.09.20%% TEN/- VTR TaTeriehdt . Rkl (3) Siet At Tema b212)
IR W @'@ﬂ?ﬁw ST SeheaiT T qoiT, § wfgst 3t afEs wrmTEe Aty fafes .| 4. TR AIFER Y@ |Tefe FHIF Qo3 MO 230%, &R A T 3,24,8%,33/- + 219.0£.20% F. ¥,98,00,000/- HiHRF qE | 2R.04.2038% T
A e . ?‘PEI ik ST 4. FoTeT TR |, @ O H-siRfEe| Ro.0w.0RY WA MR 2%:00 T 2¢100 ¥. ¥9,§0,000/- HeHTeE! ¢3:00 T TUR
eI SIGavIrT 31T mwmw TET ST . AFER | wrefi W ., e wen WHR., | whTe Sse S St . 4,000/ 3100 TR
HE] Forn e TR IR ferwerer 9T =] WA TR, WA i 4/, o + o Ao - Hrare :
, S| 3“% . . T‘J‘f Fifgaell  WMa, ARgdl  ufved,|  HERR 9 3R T, PAIRCE A )
AT ATERE 3T e Isdae qeia ik i o0osz. eLRe8nRAE
TR : FETER R

& I IR 3L,

HIE (IS e ATE) wE/-
ma' -qu-"g (v RameEt o A Hew (Siuie seidet fameest faieh: oc.06.0%% wfrga stferenn,
wore: T R L

TorreroT uferam) fafem, 20¢E =am faarm 3g31 = Su-faem (9) efania)

forshi=an queiictar 3/t & Srdtaret, S https://www.bankofbaroda.bank.in/e-auction 1 Hehaeeie3a 7T Baanknet.com 1 3icie forelia Géeren Ye 2. T84, 355
SRR Sferhe SR ¢ 08 %Y RE AT WL HATHER Hoeh TTE IHT.

8 . . ! R [FRE TR W, T Il A [efes gedi ffes POST-OFFER ADVERTISEMENT UNDER REGULATION 18(12) IN TERMS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL
ﬁm TeTTeTd ShHich U : AAACJI2575] « »
9¢ T PIGGI e oasapLConorzs || | ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (“SEBI (SAST) REGULATIONS”) FOR THE ATTENTION OF THE
EQUITY SHAREHOLDERS OF
R. FrAterET
RABGACRRRT viesTERN RalLWAY T | ORTIN GLOBAL LIMITED
o) () : HITOIY, T TherSTae,
CORRIGENDUM s .
e foRepie 1. Tender Notice No. & Date- BCT/26- mw sé??rl ik b SRl Registered Office: D. No. 1-8-305, Ground Floor, Chikkadpally, Musheerabad (Delivery), Hyderabad, Telangana 500020, India.
HETE qel TG | | 27784, 85 & 86, dtd.02.07.2026. Existing e Www_jbﬁndume:m_i: Tel. No. +91- 9052011118 | E-mail: info@ortinlabsindia.com | Website: www.ortinlabsindia.com | CIN: L68200TG1986PLC006885
R TEAA HA | [ Tender closi.ng date: 28.07.2026. Now to A R AT Ao [SETT |0 R ST This Post Offer Advertisement is being issued by Rarever Financial Advisors Private Limited (‘Manager to the Offer) on behalf of Mr. Parveen Satija in
A, S AT | |be read as: 04.08.2026. All other terms it connection with the Open Offer made by the Acquirer to acquire 21,14,162 (Twenty One Lakhs Fourteen Thousand One Hundred Sixty Two Only)
eF fpmq | |@ndconditionsremainthesame. gqu7 [ | [ ey R A e e FTOTRA ST WA e Equity Shares having a Face Value of ¥ 10/- each (“Equity Shares”) of The Ortin Global Limited (“Target Company”) at a price of ¥ 14.65/- (Rupees
faewis19x Like us on: [ facebook.com/WesternRly R [ s A e e Sy BETET e Fourteen And Sixty Five Paisa Only), representing 26% of the Equity Share Capital of the Target Company (“Offer”) from the equity shareholders of the
(Frdiama)  amenia i 3"*“' kSl target company, in compliance with Regulation 18(12) of the SEBI (SAST) Regulations (the “Post Offer Advertisement”).
R R e ST 'Efll 'ﬂ\w mﬁa“ f’aq” aqui’r“ i o il W:T;i The Detail Public Statement dated February 17, 2026, which was published in the following newspapers in accordance with the provisions of Regulation
o TER G QU I Y, AT Srefieri=i Fafrehr NICIGHIEC) ECRUEES ; .
Srom v ey | | TR i o A i 3“""“)5‘4’ T bifindusics codn T 14'33) of the SEBlSﬁST) Regulations, 2011: —
AR O SO | | S, s . <y, W wé-ll, drect A Ak qURe A YR o HehTeeIa ITCTeH R ewspaper & Language Hons
(dfem), HaE - <R (W HewE) @ U ST Financial Express (English) All Editions
T hITATd ‘ 5 —— —
AT 3:"%_ m%;gmm( ?;L;%%w R [dfeden wem u(R)(TF) 3iad R | www.jbfindustries.co.in. T84, Jansatta (Hindi) All Editions
; . : I RO Fo T SR R, o Ao SIS UEET M JHARA R TG ;| cirp jbf@gmail.com = SHeERE Neti Telgu Patrika (Telugu) Hyderabad
ST AN | | st gem i s won A s |ERRRERS Pratahkaal (Marathi) Mumbai
HALIUMER, T L& Fefd Re.0.3008 AW A T ST | | g0, |sogepen sibroTadt 91 oo siet y-0l6-3034
e T e B ;Tfm SO —— e 1. Name of the Target Company ORTIN GLOBAL LIMITED
T TI%FTF-%L y BRI T T P S A g 22. [T PRI SISt deaat 0-00-3038 2. Name of the Acquirer and PAC Mr. Parveen Satija
. Ferfemg 2 feawion 9 srar seifefas T S SR 3. Name of the Manager to the Offer Rarever Financial Advisors Private Limited
R Rl € e j:m T e il m 2R, (e AR A e FA e 0g-0¢-R08 4. Name of the Registrar to the Offer Bigshare Services Private Limited
T, g TERFST | | e T T e B 5. Offer details
S Afeart S | | e 7 e s fren s wr s, R3. (ST PRI SISTaRIeN SifeH At ST HRAT [oR-0¢-R0%8 a.) Date of opening of the Offer Friday June 5, 2026
et ) L il . . b.) Date of closing of the Offer Thursday, June 18, 2026
03 T:ﬁ it q {ﬁ%mw V% (Tt FRIE SR wedt Wﬁ__‘?g 03-0L=R0%% 6. Date of completion of payment of consideration and communication Friday, July 3, 2026
P, SreRred m“ﬁg’ﬁ ST SR of Rejection/Acceptance
AT AR . o T fafeeT, 3 0 ASwe, R F. R, R, .
o . : 00830 7. Details of Acquisition:
Faedq q Q R, TH. T A0, G Yoo 003, 4. | PRI IS AeR FRUAE siftm A 3-0%-R0R§
W ? 30 6. | gl SR WX R R 86| cirp jbf@gmail.com Sr. | Particulars Proposed in the Letter of Offer Actuals
PR ina (i
. Trl'l?l? 7.1 | Offer Price (in Rs.) % 14.65/- 3 14.65/-
AT ST kil ™ =
<~ | T T e SR A e A e 7.2. | The aggregate number of Shares tendered 21,14,162 226
'gﬁ&]’u‘rﬂ\qﬂ 7 FER YT SUAT AT F, A S el = e
’ oft. Tz @R S TS 9d6a 7.3. | The aggregate number of Shares accepted 21,14,162 226
e 383 T | | oot <herdy e e e @ﬁ/ﬂ 7.4. | Size of the offer (the number of Equity Shares multiplied by the Offer Price % 3,09,72,473.30/- % 3,310.90/-
ST : . fa. m?%w mm STeRitaia R, ST : SMreaTa)/ STTiT-00 8 /SMAT-Hog &/ 208 2-30R0/4R4TR per Equity Share) _ -
TEMEA & SR ® @‘@W T TS feAie: g0-0-R0%% F gu 08, TH 81 SR 2, T WiYEm, HaE woogoy 1.5. | Shareholding of the Acquirers before Public Announcement
%.30 TFEE W”E (), Hat-vovose A e T Sreftu g e T * Number NIL NIL
IS W 3:"%' ‘ofirmde  deew  HeedEd * % of Equity Share Capital 0% 0%
Faqoder iy THE . IT-2R I ATAHD Lu4.2& '-IK WWT&-S‘I’&W (EETIT) fafiee 7.6. | Shares agreed to be acquired by way of a Share Purchase Agreement (‘SPA")
a?;ﬂ:ﬂ' 3.84 a' Y.40 Ralisil ?TZ-{ﬁ' /2:'{:‘;‘\? RS R FWANC[g sssssssss e 3. U67120RJ1996PLC011406, HURE shiaierd: T6-2, e, ® gun:bEer sh c | 1’10(2)'3390 1‘2)02'330
. e . 2R.02.3000 Trsfrem ST YferTSTae, B e . ¢ = E, , . *%0 ity Share Capital 239 .23
CEFFITICIFITH Hieuiihd  TRATEER  (S&UasT qEat: 422 292 wwow,ﬁ?ﬁaﬁmwzmwm;;?mwﬁ:;?;%m:ww,w qUIY i . u
. 5. drefttem/2/032/R000, Rt S info@kogtain | wwew Kogtadn 1.7. | Shares acquired by way of Open Offer
e . s || Qommoo)@aw;ﬁma@ =, W X[mé(g)m] Eﬁ 2 : I\:u::bEt:r ity Share Capital 21261 301/6 i 0é02063%
. X T g o wmeh P . JE— () uity I .UU7
T, el SUETe | TS AN WL Al @ ?};ﬁ - ggﬂm s frepe 3“(‘}; H,_)“r e mﬁg 7.8. | Shares acquired after Detailed Public Statement (‘DPS’)
fopmret, Sfereh 2ot ?s;%o Tft g, W;i IR 0 S R R deet R A e S S * Number of Shares Acquired NIL NIL
ERCIENR R REEIR] q:'é R aE, wRE (3) s, e (TTRHHE) T, 003’ = FRM 3 W areed ST w23 (RR) * Price of the Shares Acquired Not Applicable Not Applicable
MG ST FHFAT | | Rt e vt (o) ST T SRR IR %, £R.02.30R% ISl Teh HITUN R SR hedt Brell. * % of the shares acquired Not Applicable Not Applicable
’ RN Ffer/ewieR/aRoTwd 9. FETe SNfEHTer e, e Afear 7.9 | Detail Pre Off Post Off
g s | | dwd fer whimw [ | .9 | Detai re Offer ost Offer
Tt (W AT e e HEH T AN (ITSER), T6FW @ Topul faew fogma o ares No. of % of Equit No.of | % of Equit
A HETTERR Ta s & P 0.0 b of Equity 0.0 b of Equity
witerdt) - feranfea gemt, (3) W w9 - TSCATEr QAT 52, . T sufectmer e, AR Sfeetrer v w2 Shares | Share Capital | Shares |Share Capital
qed 3R, fersre: et AT T (W A W F AT U (HE- TSGR/ ARUTeRdT ) TTHT Fferd ST SITet el oht, =T e
ST, S ST N ded) - frafza| |FF @R FEE oooo3nw¥3zw IMUT ocooco¥efeol i IHEE Pre & Post offer Shareholding of the Acquirers 22,114,462 27.23 1,00,526 1.24
- ’ e T, ((X) . wfrar ﬁéa%m %g = 2?@\9,30/&/-( mm mwmﬁjﬁi wT u)ﬁﬁ) snfor| | 7,10, Detail Pre Offer Post Offer
: FAR R AT T, 9,40,430/- T ARG =T ESI) Uy erT) - TEUTST 0 : [ i
fFudmey O | | erewm ) - faarfe et | | TeRBreaot TRuT 39 WA 8. R0,219,£ 38/~ (18T FUR T T Tall eI SNhOI of Slf) of iql"_ltvl gﬁ of SI/]" of iql"_ttvl
qE B smedry | | FT (W WL ogEht ¥ wn| | smevt e wa) & e f.0u.02. 2038 Tsie RRerigER, A SR T ares are Lapita ares | Share Lapita
- § PN (AR T Gt S| | s st e weReiR e, T wathe SR, e aRET e T Pre & Post offer Shareholding of the Public 80,31,092 98.77 80,30,866)  98.76 |
TR B AR tedt) A e AT e IR &0 el ST il . wstar /a4 =69 | Nofe: a) The difference, if any, in the percentage is due to rounding-off
IR RR.0uR0%Y WA ANF | | oy e e e, AER FoieR/ARIT ST AR S g . :
o oA, Srqu T T, Sevied Swes PO I W S A e e 130%) b) Pre-Shareholding Pattern is based on March 31, 2026.
KN sfs | | ™ iamaao-?ow,mﬁqiﬁ R T e P R ¢ ST I SRR AT, Ferzoze | |8 TheAcquireraccepts full responsibility for the information contained in this Post Offer Advertisement and lso for the obligations under SEBI (SAST)
. {80430, T . 23324 STTE. ST AEER A S SR, ARV SFOE I WA R v Suere Regulations, 2011.
Fme ?jﬁ ;’g ;gmq” ; .aﬁﬁﬁgi‘% NN BT, FA B 23 A Gewem (¢) whe @S [ | 9. Acopy of this Post Offer Advertisement will be available on the websites of SEBI, BSE Limited (BSE), National Stock Exchange of India Limited (NSE)
il é;m PR A, SER Rha g, || T T S 3 S, . andthe registered office of the Target Company.
deh CEIRIE S B a*m/féi%m ey || I/ S0 mi:;a; .EE TR Wg;é &, m Issued by the Manager to the Offer on behalf of the Acquirer
Pt AT | | o s i ey || T HUE ST ; AT I STIR
“ ; e (e faftee = grearen steie srdia. 8 S 6. 23,819,308 /- MANAGER TO THE OFFER REGISTRAR TO THE OFFER
W W FEH W‘ﬂﬁ e sAfaed éﬂm [Aagd
ReveTETE FIUEE T, e, (37Tt BUF IR IR WGHETS IR A9 HeT Wha) 3TMUT 6. 9,40,430/- =
FE TR kel T, <7, e, YROTRER fher | [ (3TeR BUR WA I U ER UTEI9) < ek ST YRS 31T R -
R, R 3@4@1&1 ara’-zgramﬁ g TEUTS §4.02.303%, ﬁsﬁéf@wéw;;:g ;o,ze,caa/— (ererd vu A | ar -_ Ive r
ﬁ-l:?l?ﬂl EREEl , W ?EFH TG |l E9R 37189 T ek ) . Wgéam,maéya FINANCIAL ADVISORS
EI“TIH% e ARET 2y feadien e | | @t snfor qut weath S usia @R 2R St 9 @ e 9 IR, RAREVER FINANCIAL ADVISORS PRIVATE LIMITED BIGSHARE SERVICES PRIVATE LIMITED
S Registered Office: 807, Iconic Shyamal, Shyamal Cross Road, 132 | Address: S6-2, 6th Pinnacle Business Park, Mahakali Caves Road, Next
PP MR | | Fri - '*”*:;“;‘qg‘gj;ﬂ HERTS T SEHETR RAeaIiet e arePIiet 5t Heet iveres 3efiet T . Ring Road, Satellite, Manekbag, Ahmedabad, Gujarat, 380015 to Ahura Centre, Andheri East, Mumbai - 400 093, Maharashtra
T =g AT mg.g . ﬁﬁ;a%: JeNp - A 857§ BT 8o IR A Yo IR AR, UfaiRdiet S R0 3R Contact Person: Mr. Jiten Patel / Mr. Prasann Bhatt Contact Person: Mr. Satish Sethe
i IATGATAIY ST AR SR R R e ST JEE, SR SeeRTH hercl S M7 S U= fHfeseha 3. 3¢ 3T, Tel No.: +9199981 23745 TelNo.: +912262638200
TR e || s . I . W e T A AR I o 8ofs 2co0 ST e Email: mb1@rarever.n E-mail Address: openoffer@bigshareonline.com
i o I e o st 5« o, . Investor Grievance Id: IG@rarever.in SEBI Reg. No. : INR000001385
. TYrage U, aea, AT AT S o S FH AA T SEBIReg. No.: INM000013217
foradimed AU S ST T . ¥&/¢ THiet IARA 9, U= - e 3. ¥e/Q TSl T, IR ¢ A Jeerd
qE B TS, I FAF. 43, m;;aam e, || o A e e/, S - s AR e A T . 6. For and behalf of Acquirer
B (TR, SRl (7), HFE-20%. | | ARG 02.00.20%% ifrepe siferendt, | | Place: Delhi Sd/-
ey foehmor: geg feieh: Q0/09/3038 | | TSaRTOT: Hieher 3irETes. HATET WA (feem) fafes Date: July 09, 2026 Mr. Parveen Satija




